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The Lok Sabha met at Eleven of the
Clock.

[Mr. Spzaxer in the Chair]

ORAL ANSWERS TO QUESTIONS
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Mr. Speaker: In English also.

Dr. P. 8. Deshraukh: (a) and (d).
No, 8ir, Visitors, are, however, allow. -
ed acess into the park area where -
animals and birds are lkept in .
temporary enclosures,

(b) 125 animals and 277 birds.

(¢) The monthly expenditure on the .
upkeep of the Zoological Garden is
about Rs. 17,000°00,
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Shri D. C. Bharma: May I know if .
n:yhmlp experts have also
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Dr. P. 8. Deshmukh: Yes, Sir; from

Weinman, Director, Zoological Gardens,
Ceylon, but he could not help us after
some time. Then we got the services
of Carl Hagenbeck, a German 200
expert and owner of the Hamburg
Zoo. He has made a detailed study
on the spot.

Shri Barman: May 1 know if any
animals of exotic corigin have been
brought in and, if so, what are the
most important ones that have been
collected so far?

Dr. P. 8. Deshmukh: Animals from
Japan and Ethiopia have been got.
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Will be established by th end of the
Second Plan period.



Cooperative Movement in Punjab
' +

Shri D. C. Sharma:
LEs. {Mr Igbal Singh:

Will the Minister of Food and Agrl-
oulture be pleased to state:

(a) whether the Government of
Punjab has recently approached the
Union Government for a loan for the
expansion of cooperative movement in
Punjab;

(b) i so, whether that loan has
been given; and

{c¢) the amount of that loan?

The Minister of Cooperation (Dr.
P. 8, Deshmukh): (a) Yes, Sir.

(b) Yes, Sir.
(e) Rs. 10-16 lakhs,

Shri D. C. Sharma: May I know
whether any target has been fixed by
the Central Government so far as the
number of co-operative societics is
concerned and if so, what is the tar-
get?

Dr. P. S. Deshmukh: We have cer-
tain targets, but I am afraid I have
not got the figures before me. We
have fixed targets according to the
years also.

Shri Tangamani: May I know how
many co-operative farms are now
working in Punjab?

Dr. P. 8. Deshmukh: This question

does not relate to co-operative farms,
ete. Only assistance given for primary
marketing societies undertaking mar-
keting activities and so on was asked
for. This does not refer to co-opera-
tive farming.

Shri D. C. Sharma: What are the
terms of the loan? What is the inter-
est and when is the loan repayable?
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Mr. Speaker: Is there any notifica-
tion or any paper relating to the
scheme available in the library?

Dr. P, 8. Deshmukh: Yes, Sir.

Mr. Speaker: The hon. Member will
get the information about it from the
hon. Minister and look into it.

Shri B. K. Gaikwad: May I know
what other State Governments have
demanded loans for expansion?

Dr. P, 8. Deshmukh: Every State
Government has asked for it and there
is a plan to give loan to every State.

Jeeps

*1160. Shri R. C. Majhi: Will the
Minister of Community Development
be pleased to state:

(a) whether there is any proposal to
withdraw jeeps from Block areas; and

(b) if so, the reasons therefor?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) It has
been decided that there should be one
jeep in every Block for the use of all
extension staff. In the case of ear-
lier series of Community Develop-
ment Blocks which have been supplied
with more than one jeep, only one
vehicle will be retained and the rest
will be withdrawn for use in the new
Blocks.

(b) The decision regarding partial
withdrawal has been taken after care-
ful consideration of the recommenda-
tion of the Committee on Plan Pro-
jects,

Shri R. C. Majhi: May I know whe-
ther the Ministry have received any
complaints about the misuse of jeeps
inside and outside blocks?

Shri 8. X, Dey: Yes Sir, we have.

Shrl Gajendra Prasad Sinha: May 1
know what is the reason which has
led to the withdrawal of jeeps from
the community development blocks?

Bhri 8. K. Dey: The report of the
Balwantray Mehta study team.
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of cultivation? Is it not a fact that
they have already discovered a variety
of rice which can be grown in these
water-logged areas?

Dr. P. 8. Deshmuokh: There are

certain varieties which are suitable
for cultivation in these areas, There
is no firm estimate of the area avail-
able for this crop.

Shri Papigrahi: May I know whe-
‘ther the Central Rice Research Insti-
tute at Cuttack has made any ressarch
won this and, if so, what it is?

Dr. P. 8. Deshmukh: It is one of
the duties of the Central Rice Re-
wearch Institute to look into this. But
1 have no details as to what exactly
they have done.

Shri Ranga: The Research Institute
at Cuttack has already advised Gov-
ernment in the matter.

Mr. Speaker: The hon. Minigher is
mot aware of that
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Shri Tangamami: As it is more than
six months since the scheme has beem
submitted, may I know whother the
scheme will be tried at least in one
place in each zone?

Shri Shahnawax Khan: Yes, Sir.
The sesheme, for the present, is being
tried at Alambagh on the Northern
Railways. We are going to try it also
at Gorakhpur, After we have studied
it under actual working conditions, we
will extend it to other zomes.

Shri Tangamani: May I know whe-
ther it will be tried in some areas in
other zones also?

Mr. Speaker: That is a suggestion
for action.

Decasualisation Scheme in Cochin
Port

*1170. Shri Kodiyan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have any
proposal to introduce the decasualisa-
tion scheme in the Cochin pert; and

(b) if so, what are the main fea~
tures of the proposals?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Bir.

{b) The Scheme under considera-
tion is similar to the Scheme in force
in the port of Madras.
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Shri Raj Bahadur: This may include
these categories of workers also. But
I may add that the introduction of the

Scheme is being delayed on account of
various factors.

Shri Narayanankutty Menon: May
1 know whether any time-limit bas
been fixed by Government for deca-
sualisation in Cochin port?

Shri Raj Bahadur:
consideration.

Shri Tangamani: Is the Govern-
ment aware that because of the delay
in implementing the decasualisation
scheme and even the recommendations
in the award of 1950, there has been
satyagraha going on in the Cochin port
for the last two months?

That is under

Bhri Raj Bahadur: So far as I know,
there has been no satyagraha at all in
Cochin port. There has been some
agitation on behalf of a labour union
which has not been recognized. As
far as this particular question is con-
cerned, I may say for information of
the House that the extent and scope
of decasualisation depends upon the
number of ships entering a port, the
type of cargo, the mnature of cargo,
facilities available etc. All these fac-
tors are variable. Therefore, the ac-
ceptance of the demand also depends
upon these varying factors.

Shri Tangamani: Is it not a fact that
nearly 600 workers employed in the
Cochin port are still kept in the tem-
porary list, although they have put in
more than ten years of service?

Shri Raj Bahadur: I have explained
the reasons and circumstances on ac-
count of which we have got to have
thess casual labourers.

Bhri Kodiyan: May I know whother
Government has considered it neces-
sary fo put a stop to the present sys-
tem of giving the token for work ex-
clusively to a single union and, if so,
whether they will put a stop to it
pending final decision on the decasua-
lisation scheme?
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the basis of the union to which any

particular worker is affiliated, so far
as decasualisation i concerned.

Theft of Copper Wire on Railways
+
Shri B. Das Gupta: .
'u"'{Shumti Ia Palchoudharl:
Will the Minister of Raliways be
pleased to state:

(a) whether it is a fact that on the
morning of Friday, the 2ist Feb-
ruary, 1858, four electric Down trains
were delayed for scveral hours and
1 Up train for about half an hour
on the Howrah Division due to theft
of overhead copper wire;

(b) if so, the details of detention;

(c) the extent of loss in terms of
weight, length and value;

(d) the steps taken to ensure pre-
vention of such thefl. in future; and

(e) whether any arrests have been
made in this connectirn?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, but
these trains were hau'ed by steam en-
gine and not by electric locomotives.

(b) A statement is laid cn the table
of the Lok Sabha. [See Appendix V,
annexure No. 118.]

(¢) The approximate length of wire
lost was 200 ft. its weight 200 Lbs. and
value Rs. 450-]-.

(d) Arrangements for intemsivr
track patrolling of th= section have
been made and frequency of check by
supervisory staff has been increased:

(e) No arrests have been made so
far.

Shri B. Das Gupta: Is it not a fact
that a force called the Rallway Pro-
tection Force has been created for the
better protection of rallway property?
May I also know whether any ar-



rangements were made for guarding
the line and anybody has been held
responsible for that?

Shri Shahnawas Khan: It is not
physically possible for the Railway
Protection Force to guard every .ingle
inch of the railway line or the tele-
graph wires or olher elecirical wires
on the railway line, Intensive patrol-
iing has been resorted to whuilever
necessary. Someone had remosved the
wire and the case has bcen rep-rted
te police. Police has regisiered a1 case
and they are making enquiries.

Shri B. Das Gupta: Fron tk2 sate
ment I find that cerlain imp-i1tant
local trains had been detained foa
periods ranging from 37 munules t.
fcur hours, thereby dislocating the
rormal traffic.

This had caused immense inconve-
nience to the public. In view ¢ this
do the Government cuasider it i.ece:-
sary to have a law proyidiug tor more
siringent punishmeni ILor this knd of
theft?

Mr. Speaker: It 1= & surgesilon v
action.

Water Supply from Bhakra Nangal
to Rajasthan

*1174. Shri Harish Chandra Mathur:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that supply of water from Bhakra
Nangal to Rajasthan has been most
irregular and has affected food pro-
duction;

(b) what agency regulates the sup-
ply of water; and

(e) what action is proposed to be

taken to ensure regular supplies in
future?

The Deputy Minister of Lrrigation
and Power (Bhri Jaisukhial Hathi):
(a) The Rajasthan Government recent-
1y brought to the notice of the Gov-
ernment of India that the supplies pas-
sed down to them from the tail of the
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Bhakra Main Canal are often widely
fluctuating and affect development of
irrigation in that State.

(b) The Bhakra Control Board has
tramed rules for the sharing of avail-
able water supplies between Punjab
and Rajasthan States. In accordance
with these rules, the regulation of
Rajasthan’s share of supplies is done
by the Punjab engineers.

(c) The matter was discussed at the
meeting of the Northern Zonal Coun-
cil held on the 2nd March, 1058 at
which representatives of the Punjab
and Rajasthan Governments were pre-
sent. It was agreed that an automatic
recorder may be installed to register
the supplies passed down to Rajasthan
and that the Punjab Government may
ensure that Rajasthan receives its pro-
per share in accordance with the rule
framed.

Shri Harish Chandra Mathur: May
1 know whether the Government of
Rajasthan exercises any control for the
timely supply of water?

Shri Hathi: According to the rules,
this water has to be supplied from the
main canals which are in the Punjab
territory and the Punjab engineers
control supplies.

Shri Harish Chandra Mathur: I

understand from the hon. Mininter’s
reply that there has besn a complaint
of irregular supplies and it has been
conceded. Now certzin arrangements
have been made for automatic sup-
ply which will give the full supply.
But what arrangements bhave been
made and control exercised to ensure
timely supply of water?

Shri Hathi: The rules provide for
supply of particular quantities of
water on particular days. !hetn'h-
matic recorder there will sghown as
whether that quantity was given m
that particular day. That will be the
check.

Shri Kasliwal: Msy 1 know :
the total quantity of water which
Rajasthan is entitled to receive froms
Bhakra-Nangal in a year and what
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was the total quantity which was
received in 1856-57.

Shri Hathi: I do not have the figures
of the total quantity because it varies
from period to period. I have not got
the actusl quantum of water which
they are entitled to.

Dr. Ram Subbag Singh: May I know
the approximate cusecs of water which
the canals of Bhakra Nangal can sup-
ply to the farmers at present and
what is actually being supplied—the
capacity and the actual supply?

Shri Hathi: About 13 lakhs of acres
are to be irrigated from Bhakra canals
and 11 acres are being irrigated in
Rajasthan and Punjab combined.

Shri Harish Chandra Mathur: Is the
hon. Minister aware that in 1855-586,
41,000 acres of land which were irri-
gated, were denied water supply in
the next year 1856-577 If it is so, may
I know whether an enquiry has been
made into the matter and responsibi-
lity fixed for it?

Shri Hathi: There was a short-fall
in 1955-56 and also in 1B54-55. We
enquired from the Rajasthan Govern-
ment and they have given the reasons.
Firstly they say that the Amar Singh
branch, the South Ghaghur Branch
and the Sadul Branch were not ready
till June 1856 and they could not
receive full supply. The second was
that the supplies from the Punjab
were rather erratic, they were not
regular, and this was the reason why
they could not irrigate the total area.

Shri Viswanatha Reddy: May I know
whether the distribution of water of
this project is under the administra-
tive control of Punjab or the Bhakra
Control Board, and if so, whether the
Rajasthan Government has a represen-
tative on the Control Board?

Shri Hathi: The rules for the distri-
bution of water and the whole proce-
dure are laid down by the Bhakra
Control Board.

Shrl Harish Chandra Mathur: The
hon, Minister says that for two rea-
sons, erratic supply from Punjab and

because of the lining of the canals,
41,000 acies of land had to go without
water supply. May I know whether
it has been investigated that this lin.
ing work could not be done in the
off-season and whether the eultivators
of these 41,000 acres could not be in-
formed in advance that they would
not get water-supply.

Shri Hathl: The Rajasthan Govern-
ment will, perhaps, look into it.

Medical College at Sambalpur, Orissa

*1175. Shri P. K, Deo: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques.
tion No. 1231 on the 6th December,
1957 and state the present position re-
garding assistance the Government of
India propose to give to the Orissa
Government for the establishment of
a Second Medical College to be locat-
ed at Sambhalpur in Orissa State?

The Minister of Health (Shrl Kar-
markar): There has been no further
development in the matter,

Shrl P, K. Deo: Has the attention of
the Government of India been drawn
to the latest press statement of the
Chief Minister of Orissa that Orissa
would require 700 doctors by 19627

Shrl Karmarkar: My attention has
not been drawn to that statement, but
I am aware that Orissa is in need of
doctors. We are a little short of
money.

Shri P. K. Deo: Did the Government
of Orissa approach the Government of
India for financial assistance to put up
a second Medical College at Sambal-
pur?

Shri Earmarkar: They have made
an approach for a second Medical Cal-
lege. As I gald earlier, there is dif-
culty of finance at the Centre. Six
and a half crores of rupees was allot-
ted for the Second Five Year Plan for



One. was accepted, that is, enlarging
the number of students in the Medical
College at Cuttack from 62 to 100.
They hiave not yet done that; they
have expanded the college to admit 75
students. They are looking forward
to increasing the number to 100,

‘With regard to the psecond college,
as the amount has been already allot-
ted, I am afraid it will be difficult to
accept that proposal.

Shri Snpakar: May I know if the
Utkal University submitted a scheme
through the Government of Orissa
under which it will not be necessary
to spend more than Rs, 81 lakhs dur-
ing the Becond Plan Period?

Shri Karmarkar: It is only Rs. 18
lakhs at the best that we can spare for
the new college. As I said, the total
amount available has been allotted to
the different colleges, 7 colleges to be
newly started and for certain other
colleges, including the College at Cut-
tack, which are to be enlarged, so far
as the number of students are con-
cerned.

Shri P. G. Deb: May 1 know if more
funds will be allotted in the Third
Five Year Plan?

Shri Karmarkar: It is too prema-
ture to think of the third Five Year

Plan, in terms of commitments, or pro-
mises.

Shril Panigrahi: May 1 know whe-
ther during the visit of the Prime
Minister to Cuttack it was represented
that there should be a second Hospital
at Cuttack and whether Government
hae given consideration to it?

Shri Karmarkar: I would like to
have notice.

Mr. Spesker: Next gnestion.

Shri Harish Chandri Mathur: May
1 ask a guestion.

. Mr. Speaker: 1 have passed on to
- the next guestion. I thought the hon.
Member comes from Rajasthan. :
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Shri Harish Chandra Mathur: It is
a question of policy and concerns the
whole country.

Mr, Speaker: I am only giving an
excuse for not calling him.

Ajr Accident at Dum Dum

+
J Shri Tangamani:
| Bhri Assar:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Nagpur bound LA.C
Skymaster met with an accident on
the night of 4th March, 1858 at Dum
Dum aerodrome;

(b) if so, the details thereof;
(c) the cause of the accident;
(d) the extent of damage; and

(e) whether any passengers were
injured?

The Minister of State in the Minfy-
try of Transport and Communications
(Shrl Humayan Kabir): (a) to (e). A
statement is laid on the table of the
Lok Sabha. (See Appendix V, annex-
ure No. 117.]

Shrl Tangamani: From the state-
ment we find that this accident is
under investigation. May I know
whether, in view of the fact that there
wag a serious accident six months
ago in the same place, resulting in
the death of four persons, an enquiry
committee will be set up to go into
the cause of this accident also?

Shri Humayun Kabir: This is not
a major accident at all. The other
major accident has been investigated.
The report I told the House a few
days sgo is under examination and

*1177.

Shrl Assar: May I know how
it took to transport the injured
sons to the hospital.

Shri Humayun Kabir: They
teken immediately after they
out of the mircraft to the R. G.
Hospital which is not very far swxy..
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Shri Tangamani: Out of the 38
persons who were not injured, how
many were through passengers to
Madras and what arrangements were
made to get them the connecting
plane at Nagpur?

Shri Humayun Kabir: There were
43 passengers, not 38, Only two of
them received some injury.

Bhri Joachim Alva: Recently, an
Air Medical conference was held
under the auspices of the Indian Air
Force where the Medical Consultants
were of the opinion that pilots going
up a particular height were suffering
from certain ailments which caused
certain damages. May 1 know whe-
ther our pilots are checked under
that kind of system and whether
those effects are found?

* Shri Humayun Kabir: Every effort
is made to see that the pilots are in
good health. There are periodical
checks. But, this particular accident
took place on the ground.

Bhrl Tangamani: We find in the
statement it is stated that two out
of 43 passengers sustained injury.
‘What arrangement was made to trans-
port these 41 to Nagpur and what
special arrangement was made for the
passengers bound for Madras?

Shri Humayun Kabir: I would ask
for notice.

Mr. Speaker: Next question.

Shri Biren Roy: One question, Sir.

Mr. Bpeaker: No, Sir. I have passed
on to another guestion.

Import of Rice from Burma

*1178. Shrli D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of rice
imported in 1056-57 and 19567-58 from
Burma;

i

(b) how much of this has been
sold out so far; and
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(c) the loss incurred by Govern-
ment in respect of the rice already
sold?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) In 1958-57, 4141 thousand tons,

In 1957-58 upto the end of Febru-
ary, 1958, 413.2 thousand tons.

(b) About 685 thousand tons.
(c) About Rs. 8 crores.

Shri D. C. Sharma: May I know if
the Government has any plan to
aviod this loss or curtail this loss and
what that plan is?

Shri A. M. Thomas: We are geiting
Burma rice at the following rates:
for 957 it was £33; for 1858 it will
be £32; in 1956, it was £34 We
are selling at a subsidised rate of
Rs, 16 a maund, so that there will
be necessarily some difference.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The object of
this operation is to keep down the
price of rice in the internal market.

in the world market, Therefore, wec
have to import at a higher price. If
we do anything merely to save the
subsidy, it will defeat the wvery ob-
ject of the scheme.

Bhri Tyagl: May I know if this rice
is being imported just to good
the demand in India or it iz being
received from Burma in the
repayment of instalment of our loan
to Burma?

Bhri A. P. Jain: It was an agree-
ment for 2 million tons of rice for
import during the period of five years.
It was purely to supplement the
ternal supply.

in-
Shri Ranga: Is it not a fact that the
price that we pay to Burma is the
highest ruling in the world now?
one

Shel A. P, Jain: I think it is
of the lowest.

Shri Rangs: Lowent?

. p-
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Shrli Kasliwal: May I know which
are the areas to which this rice is
supplied?
Shri A. M. Thomas: Mainly Bom-
bay and Calcutta.

S8hri Viswanatha Reddy: May I
know whether the price paid for the
Burma rice is the negotiated price or
the market price in Burma?

Shri A. M. Thomas: Negotiated
price.

Shri Ramanathan Chettlar: Is it a

fact that we are paying in sterling
to Burma for this purchase?

Shri A. M. Thomas: Yes.

a5 Miws e - wft 7 oft &
g w21 f5 St Fma gw ol § =
¥ 3§ § 7g Sare & fh § AN
Fwa 2, miwmnmg fs

st vt gAR @ FHE

stoe Wo W & 7 a5 TE 67T
fs At Sma § Ffam ga 3aq A
= FHT FaT @ § @ Ie§
JEAE q1Zew & )

S8hri Ranga: May we know the
names of ome or two other countries
to which we are paying a higher
price?

Shri A. P, Jain: For the time being,
we are not buying from any other
country.

Shri Ranga: Therefore, it is the
lowest?

Mr. Spesker: That does not neces-
sarily follow: because everything is
higher, they are purchasing only from

Shri Ranga: We gre not purchasing
from any other country, but only
from Burma. Therefore, he gays it is
the lowest.
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Mr. Speaker: This kind of
ing dpes not seem to be sound.

The
hon. Minister just now said that the
price they pay is the lowest. The

ted

they have purchased from any
country so that he may

were paying a higher

not the only way to

higher price and get to know the
higher price. You may know that the
prices there are ruling higher and
they are purchased at a lower price.
The hon. Members need not be in a
hurry to put the question. They may-
think out,

Shri Ranga: We have thought about’
it.

Mr. Speaker: 1f it had been thought:
about, this question would not have:
been put.

bought at the lowest price in B‘um'
and it was the lowest price intho

as to have more local rice?
Mr. Bpeaker: Next question.

Fares and Freight rates for HIl
Stations

*1179. Dr, Ram Subhag Singh: Will"
the Minister of Railways be pleased’
to state:

(a) whether representations have-
been made to Government for reduc-
ing the fare and freight rates of Hill
Railways; and

{b) it so, whether Government.
have considered those representa-
tions and arrived at any decision?

The Deputy Minister of
(Shri Sahshnawazx Khan):
Sir.

(b) Inflation on some sections was
abolished and en other sections ré-
duced by 25% with effect from
15-9-8Y

Rallways:
(a) Yes,.
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Subsequent representations have
been considered but no further abate-

. ment is contemplated.

Dr. Bam Subhag Singh: May I know
why no further consideration ia con-
templated by the Railway DBoard
because concession is being given to
other areas in respect of freight?

Shri Shahnawas Khan: I just now
stated that the matter was considered
fully as late as 15th of September and
all the considerations which we had
to take into account were fully con-
sidered.

ot er WA W TR %
w78 aw wrt & fF g et @
frcd wer fed 7@ & Rt oY ww
e q WY agy A § W IEw
wa @Wadedt fam v @
8 wifs TR v wgm frerar §
W oW 9t fma faarc fen
"o ?
sogrm et . W a% g
“fag fETrd WA wLAT qERET 91 aAr
fem g w11 w¢ far . feegw
HERT T F A wurEm W) &
-G FCEFT |
Shrl Tyagi: Is it a fact that on the
'Kalka-Simla line, it is three times the
-normal rate in the plains, ie. three
times the normal rates or 300 per

cent.? It was 400 per cent., now it
.has been reduced to 300 per cent.

Shri Shahnawaz Ehan: In areas
where the gradient was steeper than
one in 50, we have reduced the rates
by 25 per cent. That, hon. Members
‘will agree, is quite substantial.

Shrl Harish Chandra Mathur: May
1 know what is the total amount
. required to bring the fares and freight
in line with the fares and freight
~obtaining elsewhere?

,Mr. Speaker: What will be the loss
iif they are reduced?

Shri Shahnawas Khan:
inotice.

I require
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Shri Tyagi: In view of the general
policy of the Government to average
all the rates all over India, may I
know why exceptional treatment f»
meted out to the hill tracts whaere
there are no other means of communi-
cation?

Mr. Speaker: It is an argument.

Shri T. N. Singh: May I know whe-
ther the Government have considered
fully the policy of inflated mileage
rates charged on such lines and
whether it is not true that the Com-
mittees appointed by the Government
from time to time have advocated
reversal of this policy?

Shri Shabnawag EKhan: That is not
quite so. Recenily, the Railway
Freight Structure Enquiry Committes
went thoroughly into this matter and
the majority of the Members have
recommended that there should be no
change in the system as it exists a¥
present.

Research on River Valley Projecta
and Flood Control Works

1ise. J Shri Ram Krishan:
| Shrimati Ila Palchoudhuri:

ol
Will the Minister of Irrigation and
Power be pleased to slate:

(a) whether it is a fact that the
Government of India have sanctioned
a Rs. 1 crore scheme for fundamental
and basic research on problems con-
cerning river valley projects and
flood control works; and

(b) if so, the details in regard to
the implementation of the scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathi):

(b)mmchwﬂlheondmu
certaln specified problems in the
mmmﬁmmmm'
try during the Second Five Ysar



Plan period and funds to cover ex-
penditure during 1957-38 for this pur-
pose have been placed at the dis-
posal of the State Governments and
the Indian Institute of Science, Ban-
galore. A statement showing (a) the
problems on which research is to be
continued and the distribution of ex-
penditure; and (b) the stations where
the research will be conducted is laid
on the Table of the Lok Sabha. [See
Appendix V, annexure No. 118.]

Shri Ram Krishan: May 1 know the
State-wise allocation of funds for
this?

Shri Hathi: The allocations are
made to the various institutions which
are situated in the particular States.
The States are: Mysore, U. P, Pun-
jab, West Bengal, Madras, Andhra,
Bihar, Bombay and Assam. These
are the States to which the funds
have been sanctioned because the re-
gearch institutions are stationed in
those States.

Shri Hem Barua: May I know if the
Himalayan countries of Nepal, Ehu-
tan and China across our frontiers
are helping us with valuable informa-
tion regarding this fundamental re-
search in flood control, and if so, the
extent to which we are receiving this
help?

Bhrl Hathl: So far as this question
is concerned, it is with regard to the
research of a particular subject, but
we get information from these coun-
tries whenever we require, or speci-
ally in the flood season.

Shri Tangamani: Qut of Rs, 105
lakhs set apart for these 12 research
mations, may I know how much has
been allotted to the Concrete and
Soil Laboratory at Chepauk in Mad-
as?

Bhrl Hathi: The various research
laboratories have taken up various re-
search work. Madras has been given
Rs. 35409 for 1857-58. So far as the
Plan period is concerned, it is Rs.
1,058,618,

M MARCH 1968

Oral Annvers 6240

Shri Hem Barua: May 1 know the
nature of the information we are re-
ceiving from China about the river
Tsangpo, ie,, the Brahmaputra?

Shri Hathi: We do not receive in--
formation with regard to a particular -
river or a particular river basin. We
receive information during the Hood :
period, flood warnings and other-
warnings that would put us  on
guard,

Shri Dasappa: May 1 know whether -
any study is being made on the ques-
tion of avalanches so far as flood are -
concerned?

Shrl Hathi: No, Sir. So far as the -
present programme 5 concerned, .
there are about 12 subjects in which .
research is to be carried on, The 12°
subjects are mentioned in the state-
ment laid on the Table of the House. ..

Development of Fisheries in Punjab -

*1181. Shri Daljit Bingh: Will the-
Minister of Food and Agriculture be
pleased to state:

(a) whether any grants have been :
sanctioned to Punjab Government .
for the development of fisheries dur- -
ing 1058-50; and

(b) if so, to what extent?

The Minister of Co-operation (Dr..
P. 8. Deshmukh): (a) and (b), A sum
of Rs. 0.41 lakhs has been provided
for fishery development schemes dur- -
ing 1858.59. The actual amount will -
be released after the commencement -
of the financial year in April

Shri Daljit Bingh: May 1 know the -
schemes which are being carried out
in Punjab for the development of -
fisheries?

Dr. P. §. Deshmakh: A scheme for
the expansion of the development of
fish by stocking of a large number
of impounded water sources; a scheme
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loans to fishermen's co-operative so-
. cleties for co-operative marketing of
fish; fisheries development scheme;
and provision of a fish larder in
Ambala District.

Shri Hem Raj: May I know whether
- there is any scheme to use the old
ponds and tanks for the purposes of
pisciculture?

Dr. P. S. Deshmukh: I think there
must be. We are trying to develop
these ponds, but it is for the State
Government to choose the exact
ponds.

Shri V. P. Nayar: The hon. Minister
stated that there was a scheme for
stocking ponds with fish, I want to
know whether this scheme would in-
clude stocking of ponds with the fry
of a particular wariety of fish which
is known for its prolification of multi-
plication, by the name of Tilapia.

Dr. P. 8. Deshmukh: The variety

- of fish is left to the State Government

to choose. We do not dabble in it
so far as the variety is concerned

Agricultural University at
Ludhiana

-+

1182 f S8hri D, C. Sharma:
"\ Shri Ajit Singh Sarhadi:

Will the Minister of Food and
Agriculture be pleased to state whe-
ther it is a fact that the Central Gov-

- ernment propose to help Punjab Gov-
- ernment in the setting up of an Agri-
cultural University at Ludhiana?

The Minister of Co-operation (Dr,
P. 8. Deshmukh): No. The Govern-
ment of India in consultation with

- the Planning Commission have decid-
ed to render financial assistance for
- the establishment of only one Agri-
- cultural University during the Second
Five Year Plan period and after due
- consideration of the claims of the
various Stateg it has been decided to
render assistance to the U, P. Gov-
- ernment for this purpose.

Bhri Ansar Harvasl: Will :hn P '
university permit students frqm Pun-
jab also to enter it?

Dr. P. 8. Deshmukh: It is rather
premature to -envisage who will be
admitted. Since it is the only uni-
versity in India for the present pro-
bably this kind of suggestion may be
kept in view,

Shri D, C. Sharma: May 1 know if
any aid is being given to the Punjab
for helping this agricultural educa-
tion?

Dr. P. S. Deshmukh: Yes, Bir. Quite
a substantial assistance is being given
for veterinary college and some other
schemes,

Shri B. Das Gupta: May I know
from how many States schemes for
starting agricultural universities came
to the Government of India?

Dr. P. S. Deshmuokh: There was a
tentative scheme that we received
from the Punjab, and there was also
an enquiry from Andhra Pradesh, but
U. P. is the only State which has sent
us a scheme which is on the same
lines as the recommendations of tha
Indo-American team which has re-
commended the establishment of such
universities,

Nangal-Una ‘Rallway Line

+
J Shri Daljit Siogh:
3\ €bri ). C. Sharma:

Will the Minister of Railways be
pleased to state whether the Traffic
Survey Report of the new railway

Iine connecting Nangal to Una has
koen received?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): Yes, Sir,

1133,

*1063, Shri Blren Roy: Will the
Minister of Transpert and Communi-
eations be pleased to state:

() whether it ii afact that
Viscount ‘700" types of sircraft have



been completely withdrawn from
service in UK, and other countries;

(b) whether Government Ppropose
to suspend delivery of the remaining
Viecounts still to be made available
to the Indian Alrlines Corporation
pending full enquiry;

(c) whether the whole price for
Viscounts recelved has been paid;

(d) if not, whether Government
propose to negotiate with the company
to take the ‘Vikings' in part exchange;

(e) what was the time-lag between
modifications, if any, introduced in
type ‘768" after introduction of types
700 and ‘T01’; and

(f) what were the modifications?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) and (b).
No 8ir. It is not a fact that all types
of Viscount Aircraft—‘700' series have
been grounded. On 24th January 1858
the manufacturers, in consultation
with the Air Registration Board of the
UK., reduced the life of the spars
fitted to the first 38 Viscount aircraft
~—'700" series, to 4,000 landings. As a
result of this, 22 of these aircratt are
reported to have been grounded for
replacement of time expired spars.
The aircraft received so far by the
1. A C. and the remaining aircraft on
order are not affected by the above
decision.

(c) Full price for the first batch of
filve Viscount aircraft and 50% of the
price for the 2nd batch of five Vis-
counts have been paid.

(d) This question was considered
before the order for Viscounts was
placed.

(e) There was no time lag, as all
the modifications stipulated as essen-
tial by the Air Registration Board,
UK. and required to be incorporated
in 700’ series had been fully embo-
. disd in type 768" before delivery by
the manufacturers.
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{f) There are 44 essential modifica-
tions on the airframe structures and -
systems and 18 on the Power Plant
and Propellers stipulated
Registration Board since

When these Viscount airorafts were
contracted for, why was this question
not discussed with the party, namely
that they should take in part exchange
the Viking aircrafts which are now on
the shoulders of the Government for
disposal?

Shri Humayun Kabir: 1 will remind
the hon. Member that I have said that
this question was considered and it
was discussed with them.

Shri Biren Roy: With what result,
he has not stated.

Mr. Speaker: That is what he is
glving now.

Shri Humayun EKabir: The result
was that since this company does not
deal with second hand aeroplanes,
they were not prepared to take back
the Vikings, but they have offered to
give us facilities by way of advice,
and also probably by placing us in
contact with other potential purchas-
ers.

Shri Biren Roy: It has been stated
that in 701 and 768 type all the modi~
fications that were approved by the
British Air Board were incorporated,
but the fact is that even when somse
of these modifications werc incorpor-
ated there was a crash due to metal
fatigue in Manchester in January.
After that these aircraft were with-
drawn, In view of this when these
aircraft of 768 type have not been
used for more than one or one and a
half years in any service, is there any
guarantee, because we huve seen in
the case of Comet aircraft..

Mr, Speaker: What is it?
Shri Biren Roy: I must explain.



6245  Oril Awewers . 34 MABCH 1968 - Oral Ameoers - tags-

Mr. Bpeaker: The hon. Members is
going on making a speech. Let him
put a straight question and elicit an
answer. -

Shri Biren Roy: The question is that
even after modifications were intro-
duced in Great Britain, after one
year’s flight, aircraft, not exactly the
same type but of the same firm of
Viscounts, crashed due to metal fati-
gue.

Mr. Speaker: The hon. Member is
glving information. He is not elicit-
ing information.

been grounded, and then we purchas-
ed Viscounts, which have also been
grounded? So, do Government pro-
pose to enquire into these purchases?
Shri Humayun Kabir: The assump-
tion of the hon .Member in both the
parts of his question is unjustified.
The Viscounts are not grounded. The
Herous are also not grounded.

Shri Joachim Alva: Did the manu-
facturers convey to the Indian Air-
lines that the Viscounts suffer from
metal fatigue on account of the single
bolt and that is the conclusion of the
enquiry in the recent crash in Man-
chester?

Bhri Humayun Kabir: The first 38
planes in the series only were subject
to this limitation. They had original-
ly been given a life of 10,000 hours
and these were later limited to 4,000
landings. The second series of 92
planes had a life of 15,000 hours. The
third series, in which we are interest-
ed has a life of 30,000 hours. We
are told that the question does not
arige for at least ten years.
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Shri Biren Roy: Metal fatigue
appeared in Comet aircraft practically
after two years' flight and metal fati-
gue can also appear in Viscounts as
has already been shown in the crash
at Manchester in January. What steps
have been taken to find out that they
are carrying on research to see that
this question of metal fatigue has
been properly solved?

Shri Humayun Kabir: The answer
to that is that the prototype of the
Viscount was flown about 1950. The
first Viscount has been with British
Airways since 3rd January, 1953. So,
five years have gone. One of the most
important thing in structural modi-
fications is strengthening the wing.
This and other modifications according
to the recommendations of the Regis-
tration Board were intended to avoid
risk of metal fatigue and other defects.

Bhri C. D. Pande: May I request
you, Sir, to direct Question No. 1168
to be answered?

Mr. Speaker: I will call those hon.
Members first who were absent.

Hand Grenades on Rallway Track

*1167. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that nine
hand grenades were found on the rail-
way track between Narindarpur and
Mansa Railway Stations on Northermn
ﬁm an the §th February, 1988;

(b) if so, whether an enquiry has
been held in the matter?

The Deputy Minister of Rallways
(8hrl Bhahmawas Khen): () Yes.
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{b) Yes. The case is under investi-
gutien by the police.

Irrigation Facllities for Drought
Stricken Areas In Punjab

*1165. Shri Daljit Singh: Will the
Minister of Irrigatlon and Power be
pleased to state:

(a) the amount allotted to the Pun-
jab Stiate Government for providing
irrigational facilities in the drought
stricken areas of the State so far; and

{b) the nature of facilities provid-
ed for irrigation with the help of this
amount?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) An
amount of Rs. 385 lakhs has been
ailocaied under the ‘Programme of
Permanent Improvement of Scarcity
Areas.’

(b) Dadri irrigation scheme is the
only scheme under execulion by the
Guvernment of Punjab under  this
Programme. It provides for the re-
r.ode)ling of Bhiwani Distributary on
the Western Jumna Canal and is
expected to irrigate 50,000 acres.

Shri Daljit Singh: May 1 know if
there ‘s a proposal under considera-
tion of the Government to construct
smail dams for this purpose?

Shri Hathi: There is no programme
of constructing small dams in this
scheme. This scheme envisages only
remodelling of the existing canals.

Mr. Speaker: What is the number
of the question that Shri Pande
wanted to be answered?

Shri C. D, Pande: Question No.
1166, Sir.

WMr. Speaker: It may be answered.
Extension of Service for Rallway
Employees

*1168, Shrl 8. M. Banerjes: Will
the Minister of Rallways be pleased
to state:

(a) whether many Class II officers
under Eastern Railway were granted

extension of service beyond 55 years
of age during 1957 and upto the end
of February 1038; and

(b) if so, their number?

The Deputy Miuister of Rallways
(Shrl Shahnawasz EKhan): (a) No, Sir.
No class II officer was granted ex-
tension of service during this period.

(b) Does not arise.

Shri C. D. Pande: In view of the
fact that there is a great deal of
difference in the age of retirement in
different States and in different de-
partments, will Government consider
the advisability of adopting a uniform
policy in this regard?

Shri Shahnawaz Khan: That ques-
tion, Sir, should not be put to the
Railway Minister.

Mr. Speaker: What, to the Raflway
Minister?

Shri Shahnawaz Khan: I am sorry,
Sir. That question should not be put
to the Railway Minister.

Shri C. D, Pande: There are Class
II and Class III officers even in the
Railways.

Mr. Speaker: He wants to know
about the Railways itself.

Shri Shahnawaz Khan: There is no
disparity on the Rallways. The age
of superannuation is 55 years,

Shri C. D, Pande: For all classes?

Shri Radha Raman: Msy I also re-
quest you to direct that Question Na.
1173 be answered?

Mr. Speaker: Yes.

Bharat Sewak Samaj

*1173. Shri Kunhan: Will the Mi.
nister of Irrigation and Power be
pleased to state:

(a) whether it iz a fact that the
Central Body of the Bharat Sewak
Samaj is conducting a training cen-
tre for supervisor-cum-accountants
for construction works in Delhi;

(b) if so, the present number of
students at the centre;
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{c) whether it Is also a fact that
it is now proposed to close down the
centre from the Blst March, 1058;
and

(d) if so, what alternative arrange-
ments Government propose to make
to enable the present trainees of the
centre to complete their studies?
The Deputy Minlster of

and Power (8hri Hathl): (a) Yes,
8ir. The course is for a year only
from the 3rd April, 1957.

(b) 38
(c) Yes, on completion of the pre-
sent course.

(d) The question does not arise, as
the course is only for a year.

Shri Radha Raman: May 1 know
whether some arrangements are being
made for these trainees’ future
either by the Government or by the
Bharat Sewak Samaj?

Shri Hathi: The Government does
not promise any employment or any-
thing else. These training centres
are being run under the auspices of
the Bharat BSewak Samaj. Govern-
ment only gives them some finaneial
assistance. When these people are
trained, the Bharat Sewak Samaj
puts them on various works that they
are undertaking and also finds em-
ployment for them in other agencies.
For example, some of these people
are being taken in the National Con-
struction Corporation.

Shrl Radha Raman: Was similar
training imparted in some other
places in the country and what has
been the result?

Shri Hathi: I think about four
training centres were there. One was
at Kosi, one at Nagarjunsagar, one at
Chambal and one in Delhi. The Kosi
trainees were about 250 in number
and all of them are working on the
flood embankment and the canal
digging which the people have taken
up.

Shrl Vajpayee: Is it a fact that the
trainees are on strike for the last
ten days and the complaint is that
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t think they ever intended teo
give a diploma.

Shri Vajpayee: Is it a fact that
while students were admitted for the
training of supervisor-cum-accoun-

ing of draftsmen or works mistries?

Mr. Speaker: Were they induced
to come on the expectation that they
would be trained for supervisor's
post, but were given only draftsman's
training?

Shri Hathi: They should be super-
visors, i.e., mistries who could take
up supervisory work, which is taken
by the village labour co-operatives.

12 hrs.

SHORT NOTICE QUESTION AND
ANSWER

Working Journalists’ Wage Board

+
(Shri Feroze Gandhi:
Dr. Ram Sobhag Singh:
Shri Raghunath Singh:
Shri Braj Raj Singh:
Shri D. C. Sharma:
Shri A. K. Gopalan
Shri V. P. Nayar:
Shri Tangamani:
Shri Surendranath
Dwivedy:
8.N.Q. 7. Shri Yajnik:
S8hri 8, M. Banerjee:
Shri Bimzal Ghose:
Shri Panigrahl:
Shri Jagdish A 2
Shri Prabhat Ear:
Shrimatl Parva
Erishnan:

Shrimati Renn

Chakravartty:

Lllu'l Naushir Bharucha:

Will the Minister of Labour andl
Employment be pleased to state:

(b) whether Government are aware
that the Supreme Court has declared
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the Journalists Wage Board Award
ultra vires of the provisions of the
Working Journalists Act, 1885; and

(b) it so, the steps Government
propose to take to implement the
provisions of the Working Journalists
Act under which the Wage Board
was constituted?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Government are in touch with
the organisations of the Working
Journalists and the Newspaper In-
dustry and propose to have discus-
slons with them before deciding fur-
ther steps to be taken in the matter.

Shri Feroze Gandhi: Is it a fact
that despite repeated requests by the
Wage Board, many newspapers did
not furnish balance-sheets and rele-
vant financial information that the
Wage Board had asked for to deter-
mine their paying capacity under
section 9 of the Working Journalists
Act, and if so, what steps do Govern-
ment proposce to teke to ensure that
balance-sheets and financial informa-
tion are supplied by newspapers in
case a second Wage Board has to be
appointed?

Shri Abid All: It is true that some
of the newspaper owners were not
helpful in this matter, With regard
to the future line of action, due con-
sideration will be given to this matter
also when deciding this guestion.

Shri Feroze Gandh): May I know
whether it has come to the notice of
Government that in the course of the
judgment, the Supreme Court has
observed that a few newspapers had
supplied balance-sheets to the Wage
Board, but some of these balance-
sheets were actually manipulnied?

Shrl Abld Ali: That is in the judg-
ment.

Shri D. C. Sharma: May I know by
what time Government contemplate
to set up the second Wage Board?

Bhri Abld AH: The question of
t of another Wage Board
" does not arise at present. As I have

24 MARCH 1658

Oral Auim ﬁzp '

indicated in the reply slready, we are
consulting the representatives of the
parties concerned before deciding the
further line of action in the matter.

Dr. Ram Subhag Bingh: The Deputy
Minister said that Government were
in touch with the different parties.
May I know when they will call such
a meeting, and whether, pending final
settlement by this tripartite confer-
ence, Government will give any interim
relief to the working journalists?

Shri Abid Ali: I have not even mid
that we are holding a tripartite con-
ference. I have only stated that we
are having consultation with the re-
presentatives of the organisations con-
cerned. ‘After having consultation
with them, then we will decide the
further line of action. With regard
to interim relief, the question does
not arise, so far as Government are
concerned.

Shrimati Parvathi Krishnan: The
Deputy Minister indicated that there
was an attempt to have a conference
of the employers and the representa-
tives of the working journalists to
discuss this matter. In view of the
fact thai at mn earlier meeting, the
employers were quite adamant in
coming to a compromise, I would like
to know whether Government have
any proposals or have any intention
to guarantee some interim relief for
the journalists,

Shri Abid All: I have replied to this
already. As far as the employers are
concerned, they were adamant in the
earlier stages, and they had gone to
court, and they wanted to know the
decision of the Supreme Court. Now,
perhaps, they may have a different
attitude.
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Shri Surendranath Dwivedy: In
view of the fact that the present
judgment relates only to gratuity,
may I know whether Government are
proposing to appoint inspectors to
see that all the provisions of the

Journalist Act are properly imple-
mented?

Shri Abid Al: Yes, the provisions
of the Act which have been held
valid by the court, of course, should
be implemented, and sappropriate
action will have to be taken by Gov-
ernment to ensure that.

Shri Surendranath Dwivedy: My
specific question was whether they
were going to appoint inspectors.

Shri Abid Ali: All the provisions

of the Act should, of course, be en--

forced.

Shri Khadilkar: May 1 know
whether Government would consider
the question of keceping such social
legislation away from the jurisdiction
of the normal judiciary and set up
another type of judiciary to deal with
all labour tribunal decisions as well
as wage board awards,

Shri Abld All: On previous occa-
slons also, we had replied to this
question stating that that would mean
amending the Constitution, which we
do not propose to do at present for
this purpose.

Shri T, N. Singh: In view of the.

fact that this matter has been hang-
ing fire for well nigh two years, do
Government propose to adopt some
quicker method than the one sug-
gested in the answer?

Shri Abld All: If any such method
occurs to the hon. Member and he
sends it on to us, we shall be obliged
to him.
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Several Hon, Members rose—.

Mr. Speaker: Of course, the time
allowed for this question is too short.
Each one of the hon. Members has
got not one suggestion but two sug-
gestions. Now, Government are con-
sidering. So, I shall proceed to the
next item.

Shri V. P. Nayar: We have ques-
tions to ask.

Mr. Speaker: I understand that all
hon. Members are interested in this
matter. ] have allowed as many as
twelve supplementary gquestions so
far. Shall I go on allowing all the
other hon. Members to go on asking
supplementary questions, consuming
the whole day which is set apart for
official work?

Shri T. N, Singh: In view of the
gencral interest, you may allow,

Mr. Speaker: If this is the manner
in which short notice questions would
be utilised, I would not allow short
notice questions.

Several Hon. Members Tose—

Mr. Speaker: All right. The original
sponsors will be allowed one ques-
tion.

Shrimatli Renu Chakravartty: What
about the others?

Mr. Speaker: I shall allow. If hon.
Members are all very anxious about
this matter, there are other methods.
The matter will come up soon after
Government make up their mind, and
I shall allow opportunities for dis-
cussion,

Shri Tangamani: We wanted an ex-
haustive reply, and we had given
notice of calling-attention-to-a-mat-
ter-of-urgent-public-impertance, but
our names have been clubbed together
in this short notice question.

Mr. Speaker: Yes, all the names
have been put in,

Shrl Tangamani: But the statement
is not complete. :
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Bhel V. P. Nayar: It is not even

suggestions; we want to get specific
information.

Mr. Speaker: 1 shall call upon the
Minister to place before the House
a statement as quickly as possible, as
sgoon as he gets some information re-
garding this matter. Besides the
questions that have been asked or
tabled, if there are any other ques-
tions that arise, then the answers to
those other questions may be placed
before the House in the form of a
statement as early as possible, after
the Minister receives the information.

Shri Prabhat Kar: He should know
exactly what information we are
asking for,

Mr. S8peaker: 1f hon. Members want
to utilise the opportunity here to ask
questions and supplementary ques-
tions and make Government under-
stand, then this is not the only
method,. Hon. Members can write,
and if they make suggestions and
send them on to the Secretary here
at the Table, I shall send them omn
to the Minister, and there will be a
consolidated statement made by the
Minister.

Some Hon, Members: This is an
important matter.

Shri Sadhan Gupta: We want a dis-
cussion on this,

Shri Feroze Gandhl rose—

Mr, Speaker: When the hon. Mem-
ber sat down I thought he was also
satisfiled with my advice.

Shri Ferose Gandhi: 1 only sat
down because you stood up.

In view of the fact that balance-
sheets and financial information were
not made available to the Wage
Board by all the newspapers, may I
know how it is possible to conform
to the provisions of section 9 of the
Working Journalista Act?

Shri AMMd All: All these factors
will be taken into consideration, as
. T have submitted already, while we
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discuss this question with the repre-
sentatives of the parties; and for the
future action, these will have to be
taken into consideration.

WRITTEN ANSWERS TO
QUESTIONS

Kosi Project
*1162, Pandit D, N. Tiwary: Will
the Minister of Irrigation and Power
be plcased to state:

(a) whether it is a fact that the
work on the Kosi Project has fallen
behind schedule, specially of the new
alignment of western embankment
from Jamalpur to Bhanthy; and

(b) it so, the reasons therefor?

Shri Hathi: (a) and (b) A state-
ment giving the requisite informa-
tion is laid on the Table of the Lok
Sabha. [See Appendix V, annexure
No, 119].

Purchase of Cranes for Rallways

*1164, {SIu'i m:hm:lc Singh:

Will the Minister of Rallways
pleuedtostntewhetheritisam
that Indian Railways have phced
orders with a British firm for the
purchase of 27 Broad Gauge cranes?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): Ves,

wrermfyat @ wifoat

ek, ot wo Re wnfim
wT T ag ww & g
wGi fis

(%) v agaw§ fe ara mfest
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Wy fsoar e gt ? '
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Applications for Telephone Connec-
tions at Agartala

+1169. Shri Dasaratha Deb: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of applicants still
jn the waiting list for the instalment

of telephones at Agartala;

(b) the number of years for which
these applicants have been waiting;

(c) the reasons for not supplying
telephones to them so far; and

(d) when those applicants are ex-
pected to be prbvided with tele-
phones?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d) A
statement is placed on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 120].

Sugar Production

*]1172, Shri Anirudh Sinha: Will the
Minister of Food and Agriculture be
pleased to state the total off-take of
sugar from the factories during
August, 1957 to February, 19587

The Minister of Food and Agricul-
tare (Shri A, P, Jain): 11'67 lakh
tons ineluding (:33 lakh tons for ex-

port.
Koyna Pewer Project

*1176. Bhri Pangarkar: Will the
Minister of Irrigation and FPower be
pleased to refer to the reply given
to Starred Question ¥Mo. 482 on the
26th May, 1857 and state:

{(a) whether the work under the
Koyna Power Project is proceeding
according to the schedule; and

_(b}ﬂmi.th-rmthu‘hﬂ
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The Deputy Mimisier of Irrigatiom

and Power (Shri Hathl): (a) The

work on the project is slightly be-
hind schedule.

(b) The progress has been hamper-
ed on account of the following
reasons;— .

(i) The Suez Crisis causing
delay in shipments; and

(ii) Non-availability of steel
from indigenous sources in time.
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Periyar Hydro-Eleciric Works

1578, Shrl R, Narayanasamy: Will

the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No. 735 on the
Tth March, 1958 and state:

(a) whether the expenditure of the

Periyar Hydro-Electric Scheme has
gone beyond its budget; and

(b) if so, by how much?

The Deputy Minister of Irrigation

and Power (Shri Hathi): (a) No.

(b) Does not arise.

Bikaner Rallway Workshop

1579, Shri Karni Singhjl: Will the

Minister of Railways be pleased to
state the number of persons selected
to Class IV posts from the 1st April,
1957 to the 1st March, 1858 in the
Bikaner Railway Workshop and ths
number of applications received for
these vacancies?

The Deputy Minister of Railwayx

(Shrl Shahnawas Khan): (a) Number
otpermsuleetadtoClluIVp:;:.

(b) Number of applications recelv=
ad .o 4o,
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T.B. Hospitals during Second
Five Year Plan Perloed

[Bhri 8. M. Banerjee:
1580. Shri Prabhat Kar:

Shri Mghammed Elias:

Shri Sarju Pandey:

Will the Minister of Health be
pleased to state:

(a) whether there are any schemes
by the Central Government for assist-
ing the establishment of T.B. isolation
beds, new T.B. Clinics and upgrading
of existing T.B. Clinics in the various
States during the Second Five Year
Plan;

(b) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) Yes,

(b) The details of the schemes of
establishment of T.B, isolation beds
and T.B. Clinics are given below:—

Establishment of T.B. Isolation beds:

A Scheme for the establishment ot
000 T.B, isolation beds in hospitals
in the various Siates for the isolation
advanced T.B. patients living in
unhygienic houses for whom domici-
liary services or isolation facilities in
their houses are not possible has
been included in the Second Five
Year Plan, with an allocation of
Rs. 50 lakhs. Central subsidy at 50

g5

24 MARCH 1038

Written Answers oty

Rs. 5'5 lakhs during the Second Five
Year Plan,

Establishment of T. B. Clinics

A scheme for the establishment of
200 new T.B. Clinics and upgrading
of 100 existing T.B. Clinics in the-
country has been included in the-
Second Five Year Plan with a pro-
vision of Rs, 127'5 lakhs. Under this
scheme, Central Subsidy in the shape
of X-Ray and Laboratory equipment.
at an estimated cost of Rs. 50,000 per
clinic is given. The remaining esti-
mated non-recurring expenditure of
Rs. 50,000 on buildings and recur-
ring expenditure of Rs. 75,000 per
clinic on account of maintenance is

to be borne by the State Governments.
concerned.

Air Strip at Malda

1581. Shri H, N. Mukerjee: Will the

Minister of Transport and Commu-
nications be pleased to state whether
Government propose to complete the
air strip at Malda by the end of
March, 18587

The Minister of State in the Minis-
try of Transport and Communications-
(Shri Humayun Kabir): Yes, Sir,

Post Offices in Punjab

1682, Shri Ram Krishan: Will the

Minister of Transport and Communi-
cations be pleased to state:

{(a) the total number of Post Offices
opened during 1957-58 in the Districts
of Hissar and Mohindergarh of the
Punjab State, with names of places;

(b) the total number of post offices
to be opened during the year 1958-39
in the abowve districts; and

(c) the names of the places selected
for the purpose?
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The Minister of Siate in the Minls- ‘I‘hemu.iud° information is as
mawmw {ollows:
R

Raj Bahadur):.

(e),

SL. Name of District

No. of post offices opened during No. of post offices

proposed
1958

"No. 1957-58 with name ol places to be opened duri
59 with their likely on
No. Names of places No. Likely location
1 2 3 4 5 6
1 Hissar 17 1. Dadu. . . . 34 1. Baijkan,
2. Dharampura " 2. Madho-
3. Otto. . . . singhana,
4. Rodhan. , . . 3. Dhottar
5. Nokara, 4. Saral.
6. Parvezpur. . 5. Chak Kesar.
7. Kharian, , . . 6. Jhiri.
#. Sulchani. . 7. Thaska.
9. Juglan, . . 8. Dharsulkalan,
10, Arnianwalas, 5 9. Dhudianwali.
11. Nonsar. . . . 10. Mandhna,
12, Nagpurhadoli, 11. Sahuwala,
13, Maujdin, . . N 12. Sechanda,
14. Bhagana, . 13. Amritsarkalan,
15. Barwalamandi, . 14. New mandi,
16, Khuianmallkana, Hissar,
17. Halwas, . N . 15. Mechanda.
16. Garanpur.
17. Bhariwala,
18. Rajthal.
19. Premnagar,
20. Neza Dalakulan,
21, Kanow.
22. Keharwala,
23. Narang.
24. Bhunra.
25. Chowptabazar.
26, Kilanwali,
27. Hadoli.
28. Kagdana,
9. Majra,
30. Palwas,
31. Rewasa,
32. Mohla,
33. Dabrakalan.
34. Kudal,
"2 Mohindergarh. . s 1. Mondol. . 17 1. Soraitikalan,
2. Azamabad 2. Charki Dadri
3. Ganwari Jat, ch
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4. Sirohi Behali

5. Budhwal, alias

Gobindpura,
4. Teghra,

5. Bhagwi.

6. Dandwar,
7. Dhadhot.

8. Kheri.

9. Tokka Haria
10, Lawan,

11. Kaila,

12, Baikoda,

13. Nayan,

14. Baroli-shis
15. Dochans,
16, Kamanis,
17. Na-gal Katha,

Railway Protection Force

1583, Shri Tangamani: Will the
Minister of Rallways be pleased to
atate:

(a) what was the strength of the
Railway Protection Force of Southern
Railway as on the 3lst December,
1957;

(b) the number of Chief Security
Officers, Assistant Security Officers,
Inspectors, Sub-Inspectors and other
junior officers; and

(c) the total expenditure involved
in maintaining the Porce from the ist
April, 1857 upto the 28th February,
15887

The Deputy Minister of Eallways
(8hrli Bhahnawas Khan): (a) to (c).
A statement is laid on the Table of
the Lok Sabha. (See Appendix V,
snnexure No. 121.]

Manhandling of a Baiiway Official

Shri Snbodh Hansda:
1. {Bh.rl 8. C. SBamanta:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Deputy Station BSuperintendent of
Howrah Station was manhandled by
a crowd of angry passengers in the
month of November, 1957;

(b) it so, the reason therefor; and
(c) whether any steps have been
taken to avert such occurrences?
The Deputy Minisier of

(Shri Shahnawas Khan): (a) Yes,
(b) Due to bursting of a point in
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wanted to leave early for their homes,
following early closing of their offices
due to Lunar Eclipse, became restive
and menhandled three of the Rail-
way staff who received minor injuries.

(¢) Eastern and South-Eastern Rail-
ways have jointly displayed notices
requesting the suburban passengers
not to vent their grievances on the
Railway staff on duty.

Paediatric Centres

Shri 8. C. Samanta:
m'{!hﬁ Barman:

Will the Minister of Health be
pleased to state:

(a) the number of Paediatric Cen-
tres opened so far; and

(b) the location of the Centres?

The Minister of Health (SBhri
Karmarkar): (a) Two.

(b) (i) Niloufer Hospital, Osmania
Medical College, Hyderabad.

(il) Shri Avittom Thirumal Hospital
attached to the Trivandrum Medical
College,
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Preservation of Wild Life in Jamma
and Eashmir State

1587. Shri D. C. Bharma: Will the
Minister of Food and Agriculture be
pleased to state the amount sanctioned
to the Jammu and Kashmir State for
the preservation of wild life in “the
State during 1857-58?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The following
amounts have been sanctioned for the
preservation of Wild Life during 1857
58:—

(i) Wild Life Preservation
Scheme .. Rs. 7,000

(ii) Scheme for improve-
ment of Dachigam
Rakh Rs. 1,200

Total .. Rs, 8,200
Toarists to Kashmir

Shri D. C, Sharma:
. {Slrdar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of tourists who visit-
ed Kashmir during 1957-58; and



&71 ‘Written Answers

period, January—March, 1058, are not
yet uvailable.

(b) The required information is not
available,

Irrigated Areas in States

1589. Shri Rameshwar Tantia: Will
the Minister of Food and Asriultma
be pleased to state:

(a) what is the State-wise figure of
the irrigated areas in 1956-57; and

(b) what is the comparable increase
of irrigated areas in relation to 1955-
587

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
A statement containing the informa-
tion is placed on the Table of the Lok
Sabha. [See Appendix V, annexure
No. 122.]

Central Tractor Organisation

1580. Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of units working
under the Central Tractor Organisa-
tion and the number of tractors in
each Unit; and

(b) whether Government have any
proposal under consideration to divert
some Units to Andhra Pradesh, where
breaking of wvirgin soils and deep
ploughing is delayed due to lack of
adequate number of tractors and other

equipment?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) There are
fifteen units and each unit has on an
average fifteen tractors.

(b) No. The BState Government
bhave stated that they have not got
sufficiently large and compact areas
where Central Tractor Organisation
can operate and that they would pre-
fer to use bull dozers.
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Import of Chemical Fertllizers

1591, Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state the quantities of Sul-
phate of Ammonia and Super-
phosphate imported in 1856-57 and -
1857-58?

The Minister of Food and Agriocul-
ture (Bhri A. P, Jain):

7956-5 1957-58%
Sulphate ol 8 4 4
Ammonia 2,30,000 3,57,566
tons tons.
Superphosphate nil nil.

*Upto 28th February, 1958.
Agricultural Implements

Shri Ball Reddy:
1592. £ Bhri P. L, Barupal:
Shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased to state the
amounts granted by the Government
of India to various States for granting
loans and subsidies to sgriculturists teo
buy tractors, pump-sets and improv-
ed implements in 1858-57 and 1957-
58?7

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
giving the required information Is
placed on the Table of Lok Sabha.
[See Appendix V, annexure No. 123.]

Delay In Alr Services

1593, Shri M. B, Thakore: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is fact that the
IAC Viscount usually starting from
Bombay at about 7 pm. started at
7-20 p.m. for Delhi on 17th December,
1957;

(b) whether it is a fact that the
public was made to stand just near
the entrance of the gate for more
than half an hour; and

(c) whether it is u fact that if the
passenger does not come within the

prescribed time he has to purchase
a new ticket? '
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The Minister of Stste In the Miuis-

try of Transport and Commaunicatiens
(Shri Humayun Kabir): (a) Yes, Sir.

(b) No, Sir.

(c) Attention of the hon. Member
is drawn to Notification No. CTM-/14-
A of Indian Airlines Corporation
published in the Gazettc. of India on
March 24, 1956.

Derallment of Wagons near Udvada
Station

Shri Raghunath Siagh:
e {sm §. C. Samanta:

Will the Minister of Rallways be
pleased to state whether it is a fact
that the traffic on the main line bet-
ween Bombay and Surat on Western
Railway was dislocated on the 8th
February, 1958 due to derailment of
wagons of goods train near Udvada
Station?

The Deputy Minister of Rallways
(Shrl Shahmawax EKhan): Yes. Due
to derailment of two wagons at
Udvada Station at about 21-20 hours
on 8th February, 1858 on the
Bombay-Baroda Main line of the
Western Railway through communi-
cation was interrupted for about
7 hours on both Up and Down lines.

Opening of Post Offices in Punjad

1595. Sardar Igbal Singh: Will the
Minister of Transport and Commuani-
cations be plemsed to state:

(a) the number of new Post offices
opened in Punjab in 1957;

(b) the number of the Post and
Te:legrlph Offices closed during 1087;
an

(c) the reasons for closing down
these offices?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 223.

(b) One Town extra-departmental
Branch Post Office and no Telegraph

2 AR I '-:I..‘"t"."."‘.“;--_'_.' PR

(c) The office had practically no
postal business and bad been consis-
tently working at a loss for owver
5 years.

Grain Shop Staft

S Shri Bubodh Hansda:
15%. 1 sbri 8. C. Samants:

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board
have passed any order in the month
of November, 1957, that the seniority
of the temporary Grain-shop Staff
would be regulated on the basis of
the date of their actual absorption
in other department and not from the
beginning of service;

(b) if so, the names of the Railways
which have implemented the order
and since when; and

(c) the names of the Railways
which have not yet implemented it
and the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) Under process of implementa-
tion on the Central and Western Rail-
ways.

(c) Not implemented on the North
East Frontier Railway due to pre-
occupation with matters concerning
bifurcation and on the Eastern
Northern, North Eastern, Southern
and South Eastern Railways due to
certain  difficulties experienced in
implementing the orders which are
under examination.

Ehargpur Rallway School

1597, J Shri Subodh Hansds:
* 7\ 8Shri 8. C. Samanta:

Will the Minister of Rallways be
pleased to state:

(a) the present roll strength of the
Khargpur Railway School South Eas-
tern Railwmy in (i) Primary (i)
Secondary and (ili) Higher Secondary
Sections; )
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(b) whether the present roll
strength interferes with eficient
teaching and discipline of the School;

(c) if so, whether the Railway Ad-
ministration propose to split up the
School to an optimum size for better
teaching and discipline;

(d) whether any permanent Prin-
cipal has been posted to take charge
of the School; and

(e) if so, what are his qualifications?

The Deputy Minister of Railways
(8hri Shahnawazx Khan): (a) (i)
Secondary Sections .. B28

(ii) Higher Secondary Sec-
tions .. 178

The Primary School is functioning

separately with 816 students on roll.
(b) No.
(c) Does not arise.
{d) No. i
(e) Does not arise.
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Construction of Roads in Kerala

1599, Shri R. Narayanasamy: Willi
the Minister of Transport and Com--
munications be pleased to lt-'te:

(a) how the works of the Bodinaya-
kanur-Metter Road joining the State-
of Kerala, with Periyakulam Talug,.
Madural District, Madras State, are-
progressing;

{b) when its works are likely to be-
completed;

(c) whether its expenditure has
gone beyond the budget limit; and

(d) if so, by how much?

The Minister of Btate in the Minis-
try of Transport and Communications-
(Shrl Raj Bahadur): (a) and (b).
The construction of the road has been
sanctioned at an estimated cost of
Rs. 10-04 lmkhs out of which Rs. B'33:
lakhs is to be met by the Centre.
Progress on the work upto 28th Feb-
ruary, 1958 is 37 per cent. The esti-
mates for cross drainage works on the
road for which a grant-in-aid of"
Ras. 1'67 lakhs has been kept in reserve-
are awaited from Madras Government.
The entire work is expected to be-
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completed during the current plan
period.

(c) No. Upto 31st March 1938, an
expenditure of Rs. 575 lakhs is ex-
pected to be incurred and the Central
share would amount to Rs, 5'15 lakhs
which has been allotted.

(d) Does not arize,

EKamalpur N.E.S. Block in Tripura

1600. Shri Dasaratha Deb: Will the
Minister of Community Development
be pleased to state:

(a) the progress of Kamalpur
National Extension Service Block in
“Tripura;

(b) the major items of work that
‘have been undertaken;

(c) the nature of steps, if any, taken
to co-operate the people in the work-
«ing of the National Extension Service
Block; and

(d) the total amount which is pro-
.posed to be spent in this particular
Block during the working of the
:Second Five Year Plan?

The Minister of Community Deve-
:Jopment (Shri 8. K. Dey): (a) and
(b). A statement is placed on the
Table of Lok Sabha. [See Appendix
‘V, annexure No. 124.]

(c) Public co-operation is secured
rthrough:—

(i) Block Advisory Committee
comprised of Members of
Territorial Council, represen-
tatives of Co-operative Socie-
tics, Tribal Jhumia Colonies,
Tribal Agriculturists, Social
Workers and refugee colonies.

(ii) Ad hoec Village Committees
which take the place of pan-
chayats.

Programme of the Block is imple-
moented almost in every case
‘the agency of these Committees and
ithe village people.

(d) Rs. 10 lakhs.
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Engine Overhaul Depot at Calruita

1601, Shrimati Renu OChakravarity:
Will the Minister of Transport and .
Communications be pleased to state:

(a) whether Bharat Airways is
opening an engine overhaul depot at °
Calcutta;

(b) if so, whether they will be
doing contract work for Union of
Burma Airways; and

(¢) whether the Indian Airlines
Corporation was first contacted for
this contract work?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Humayun Kabir): (a) Bharat
Commerce and Industries Ltd. made
certain unofficial enquiries about set-
ting up an overhaul base at Calcutta
but no concretc proposals have been
received from the firm.

(b) We have no information.

(e) No, Sir.

Annapurna Service on Railways

1602, Shri Damani: Will the Minis-
ter of Railways be pleased to state the
names of the stations and trains on
the Northern and Western Railways,
where the All India Women's Food
Council have introduced its Annapurna
Service?

The Deputy Minister of Railways
(Shrl Shahnawas Ehan): The Al
India Women's Food Council are run-
ning Cafetarias at Ghaziabad and
Lucknow stations of Northern Rail-
WAaY.

They are not running such service
on any of the Northern Railway trains.

On the Western Railway, no cater-
ing establishment whether at stations
nrtralmisbeingwcrkedbyﬂﬂlbad_v.
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Rallway Board Assistants

Shri A. K. Gopalam:
Ao {sm Tangamant:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 1354 on 18th
December, 1957 and state:

(a) whether it has since been
decided to rearrange the seniority list
of Assistants already sent to the
Union Public Service Commission
and the Union Public Service Commis-
sion advised to pend action on the
seniority list previously sent;

(b) if so, when a revised seniority
list will be sent to the Union Public
Service Commission; and

(c) on what basis?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
Proposals for a revised basis for the
seniority lists of officiating Assistants
are under examination and until a
decision is rcached in the matter, the
UPSC. have been asked to pend
action on the seniority lists sent to
them.

Chittaranjan Werkshop Union

1604. Shri 8. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether the Union in Chittaran-
jan workshop has applied for recog-
nition; and

(b) i so, whether the recognition
has been granted?

The Deputy Minister of Rallways
(Shri Shahnawaz Kham): (a) Yes.

(b) No.

Railways Schools on S.E. Rallway

1605. Shri Kumbhar: Will the
Minister of Rallways be pleased to
state:

(a) the number of schools at present

being run at various Stations on the
- South-Eastern Railway Zone;

2¢ MARCH 1958

Written Answers  6a8o -

(b) the number of children receiving
education in these schools, school-
wise; and

(c) the number of schools to be
opened at the end of the Second Five
Year Plan on the SE. Railway Zone?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) 35.

(b) A statement is placed on the
Table of Lok Sabha. [See Appendix
V, annexure No. 125.]

(¢) The South-Eastern Railway
have proposed 16 new primary schools
at different places during the Second
Plan period. Their proposals are
under consideration along with those
of other Railways,

Posts and Telegraphs Offices in rented
Buildings

1606. Shri Kumbhar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) thce number of Posts and Tele-
graphs Offices housed in rented and
departmental buildings in Sambalpur
Postal Division at present; and

(b) the total rent paid and the
total amount spent for construction of
departmental buildings during the
First Five Year Plan and so far year-
wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). In
Sambalpur Postal Division, 29 post
offices are functioning in rented build-
ings on a monthly rental of Rs. 1,346,
The number of post offices located in
departmental buildings is 17.

An amount of Rs. 27,550 was spent
in 1954-55 for construction of a depart»
mental building to house a post office
at Nawapara Tanwat.

Quarters for Postal Employees

1607. Shri EKumbhar: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) the number of residential quar.
ters constructed during the First Five
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Year Plan and so far for the Posts and
Telegraphs employees in Sambalpur
Postal Division; and

(b) how many such guarters are to
be constructed during the Second
Five Year Plan?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Eaj Bahadur): (a) 12 units,

(b) About 32 units.

Family Planning Centres in West
Bengal

£ Shri Ghosal:
1608. { shri B. Das Gupta:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 804 on the
28th November, 1957 and state the
number of clinics under the Family
Planning Programme established in
West Bengal during the period Octo-
ber, 1857 to February, 19587

The Minister of Health (Shri
EKarmarkar): Six Urban Family Plan-
ning Clinics were established in West
Bengal during the period from October,
1957 to February, 1858.

Quarters for P, & T, Staff

1608. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the total
number of quarters constructed during
the First Five Year Plan and the
Second Five Year Plan so far for the
Posts and Telegraphs employees in
Kangra and Hoshiarpur districts of
Punjab State?

The Minister of State in the Minis-

try of Transport and Communications
(Shri Raj Bahadur):

Kangra District

2 H type and 2 G type quarters in
1st Plan;

6 H type and 1 type IIT quarters in
2nd Plan.

Hoshiarpur District
Nil.
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Posts and Telegraphs Offiocs

1610. Shri Dalfit Bingh: Wil the
Minister of Transport and Communi-
cations be pleased to state the num-
ber of Post Offices and Telegraph
Offices proposed to be opened in
Punjab district-wise during the Becond
Five Year Plan?

The Minister of Siate in the Minis-
try of Trangport and Communications
(Shri Raj Bahadur): A statement is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 128.)

Sugar-cane Crushed in Punjab

1611, Shri Daljit Singh: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the quantity of sugar-cane
crushed in the sugar mills in Punjab
during 1956-57 crushing season; and

(b) the price of sugarcane paid to
the farmers?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) 645 lakh
tons.

(b) The price i sugarcane paid to
farmers for cane delivered at the gate
of the factory was Rs. 1-7-0 per maund
and that for cane delivered at rail
centres Rs. 1-5-0 per maund.

Rice Production in Madras

1612, Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether extra grants and
technical assistance have been made.
available to Madras State to step up
rice production;

{(b) it so, what amount has been
sanctioned; and

(c) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) to (c). A
grant of Rs. 20,390,387 has been sanc-
tioned to the Government of Mudras
for their Grow More Food Schemes
for 1957-58 which will also help in
production of more rice. An addi- .
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tional grant of Rs. 11,63,875 was sanc-
tioned to the Government of Madras
for some additional Minor Irrigation
- Schemes during 1987-58 which will
also benefit paddy cultivation,

Necessary technical assistance is
also given to the State Governments
whenever they approach the Govern-
ment of India for the purpose.

UNICEF

1613, Bhrl D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether India has made any
request to the UNICEF Executive
Board during March, 1958 for aid out
of the United Nations Children's
Fund; and

(b) if so, the nature thereof?

The Minister of Health (Shrl Kar-
markar): (a) Yes, Sir,

(b) The following requests were
made to the UNICEF Executive Board
for consideration at its March, 1858
meeting:

(1) Trachoma Pilot

Project $13,800'45
(2) Skim milk pow-
der $2,47,500-00
(treight only)
(5,500 short
tons)

(3) Development of
Paediatric Training
in Bombay.

(4) Development of a
National Tuberculo-
sis Control Pro-
gramme $2,68,000-00

(8%) Supplementary As-
sistance for B.C.G.

$83,000-00

Campaign $58,000-00
(8) Primary Health
Centres $2,155,000-00

Welfare Inspeciors on Railways

1614, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the total number of Welfare
Inspectors working undar the
FHailways zope-wise, as on the 28th
February, 1958; and
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(b) the present pay scale and the
rate of increment?

The Deputy Minister of Rallways
(Shr! Bhahnawaz Khan):

(a) Railways Total number.
Central 110
Eastern 125
Northern b}
North-Eastern 17
North-East Frontier 10
Southern 88
South-Eastern 111
Western 88

(b) (i) Rs. 150-7-185-8-225.
(ii) Rs. 200-10-300.
(iil) Rs. 260-158-350.
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Passenger Guides on Railways

1616. Shrimatl Mafida Ahmed: Will
the Minister of Railways be pleased
to state:

(a) whether the posts of Passenger
Guides, created in 1848 have been
abolished; and

(b) if so, the circumstances that led
to the abolition of the postis?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) No.

(b) Does not arise.

Development of Horticulture

1617, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of subsidy or grants
sanctioned to the Punjab Government
for the development of Horticulture
year-wise from January, 1950 to
January, 19568; and

(b) the amount utilised by the
Punjab Government year-wise during
the above period?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Rs. 45,810
and Rs. 1,14,990 were sanctioned by
the Central Government as subsidy
for the horticultural development
schemes in Punjab during 1958-57 and
1957-68, respectively. No grants
were sanctioned prior to 1958-37.

(b) An expenditure of about
Rs. 8,000 was incurred by the Punjab
Government in 1956-57 and the anti-
cipated expenditure during 1857-58 is
Rs. 18,680,

Soll Conservation in Punjab
1618, Shrl Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted for wsoil

conservation in Punjab for the year
1988;

(b) the names of the schemes sanc-
; and
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(c) the amount already spent?

The Minister of Food and Ag
ture (Shri A. P. Jain): (a) Rs. 11-87
lakhs for the year 18567-58.

(b) 1. Sand fixation experiment in
Hissar District.

2, Anti-erosion measures in Kulu
Sub-Division (excluding Spiti and
Lahul areas) and in the catchment
area of Bhakra Reservior in Kangra
District.

3. Operating and maintaining of
8oil Coneervation Demonstration Cen-
tre in the Punjab Water erosion area
in Hoshiarpur district.

4. Cho-training including check-
damming and gully plugging in catch-
ment area in Ambala district.

5. Prevention of erosion from slop-
ping agricultural lands in Gurgaon.

6. Cho-training including check
damming and gully plugging in
Hoshiarpur district.

7. Terracing and Watt-bandi, in-
cluding spiu-ways in Ambala district.

8. Soil Conservation and Contour
Bunding etc. in private lands in Gur-
daspur district.

9, Terracing and Watt-bandi, in-
cluding spill-ways in Hoshiarpur dis-
trict. :

10. Terracing and Watt-bandi ope-
ration in Kangra district.

11. Desert control and reclamation
in Gurgaon, Hissar, and Ferozepur
districts bordering on Rajasthan.

12, Soil Conservation over Siwallks.

13. Afforestation of the Bhakra Dam
catchment area.

14. Afforestation of the catchment
area of Asni and Giri rivers.

15. Immobilisation of Desert.

(¢) The State Government have
intimated that a sum of Rs, 89t lakhs
ilsulzkalytobemt upto 31st March,
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Special Oficer on Rallway Board

Shri Ayyakannu:
' m{msm:
Will the Minister of Ballways be
pleased to state:

(a) the detailed functions and duties
of the Special Officer appointed in the
Railway Board to look after the
recruitment and appointment of the
Scheduled Castes and Scheduled
Tribes; and

(b) the powers delegated to him to
discharge his duties effectively?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
duties of the Special Officer cover:

(i) examination of various data
regarding the recranitment
etc, of Scheduled Castes,
Scheduled Tribes and Anglo-
Indians to railway services,

(il) Check at the offices of the
Railway Service Commissions
that correct mction is being
taken in regard to recruit-
ment ete, to the wvacancies
reserved fo rthese communi-
ties’

(iii) speclal measures to fully
comply with the Govern-
ment's directives on the sub-
ject.

(b) No specific powers as such have
been delegated to him. He works like
any other Deputy Director of the
Railway Board.

Family Planning

1620. Shri Rameshwar Tantla: Will
the Minister of Health be pleased to
state:

(a) the number of Family Planning
operations made in the Government
controlled hospitals in Delhi during
1056-57; and

(b) the number of doctors engaged
for the purpose in the Irwin Hospital,
Delhi?

34 MARCH 1088

The Minister of Health {Shri Ear-
markar): (a) 263 sterlisation opers-
tions were performed in the various

Government Hospitals in Delhi dur-
ing the year 1957.

(b) No doctors in Irwin Hospital
have been specifically engaged for
this purpose, These operations are
performed by the Surgeons in addi.
tion to their other duties,
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Scheduled Casies and Scheduled
Tribes in P. & T. Depariment

1622. Shri Eunhan: Will the Minis-
ter of Transport and Commaunications
be pleased to state:

number of candidates
imging 0 Scwiuied Cutor 224
Scheduled Tribes recruited to
Class ITI and IV services of the Fost
and Telegraph Department during
1057-58;

) whether all the posts resarved
m(bm;mmmldwm

the year; and
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Fertiliners
8 Elayaperumal: Will the

Sabha. information is given below:
Name of 1957-58 till 15th
Fertilizers 1955-56 1956-57 March, 1958
( IN TONS )
Sulphate Ammonia 1,19,500 75,938 71,450
Urea. 1,333 3,139 B,946
Ammoniwn  Sulphate ? .3 i
Nitrate. 2,080 2,622 7,556
Calcium  Ammonium
Nitrate 1,007 7 770
Muriate of Potash. 12 97 15
TotaL. 1,23,932

81,801 +8,787

PRESIDENT'S ASSENT TO BILLS

BSecretary: Sir, 1 lay on the Table
the following four Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 1Tth March,
1958:

(1) The Appropriation (Rail-
ways) Bill, 1958;
(2) The Indian Post Office

(Amendment) Bill, 1858;
(3) The Appropriation (Vote on
Account) Bill, 19058; and

(4) The Appropriation (Rail-
ways) No. 2 Bill, 1958,

contained in the Fifteenth Report of
the Estimates Committee (First Lok
Sabha).

PUBLIC ACCOUNTS COMMITTEE
Taird REPORT

Shri T. N. Bingh (Chandauli): 1
beg to present the Third Report of
the Public Accounts Committee on
the Audit Reports on the Accounts of
the Damocdar Valley Corporation for
the years 1954-55 and 1855-58.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE
Aromic Enracy CoMMISSION
Shri Naushir Bharucha (East Khan-
desh): Under rule 107, 1 beg to eall
the attention of the Prime Minister
to the following matier of urgent
public importance and I request that
he may make a statement thereon:
“The constitution, powers and
functions ete. of the Atomie

Energy Commisdon.™
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Hmr of Urgent Public

Importance i
The Prims Minister and Minister of
Extermal Affatrs (Skri Jawabarial
Nehru): A copy of the Resolution of
the Government of India dated 1st
March, 1858 relating to the constitu-
tion of the Atomic Energy Commis-
sion is laid on the Table of the Lok
Sabha. [See Appendix V, annexure
No. 127]. This Resolution gives infor-
mation required about the constitution
and powers delegated to the Commis-
sion, also the objectives and responsi-
bilities of the Commission and its

autonomy.

According to the constitution of the
Commission, it shall consist of not
more than seven and not less than
three full-time and part-time mem-
bers. For the present, it is proposed
to have three members. These will
be:

Dr. H. J. Bhabha, F.R.S,, Chair-
man, Ex-officio.

Shri P. N. Thapps, 1.C.S., Mem-
ber for Finance and Administra-

tion.
Dr. K. 8. Krishnan, F.RS,
Member.

Additional members will be added as

large establishment. Its scientific and
technica]l personnel already numbers
about 700. The work of the Director

is very heavy, onerous and diffienlt,
and, by its very nature, can only be
discharged by a scientist with a deep
and thorough knowledge of the entire
fleld and familiar with the most recant
developments in this rapidly advanc-
ing field. It has, therefore, become
imperative that Dr, Bhabha should be
relieved of as much of his administra-
tive and non-scientific duties as pos-
sible to enable him to devote more
time and attention to matters of policy
in atomic energy and other technical
questions. There are many scientific
and technical matters to which he is
anxious to pay special atiention and
which he has not been able to do
because of the load of work and lack
of time., The intention is that the
Member for Finance and Administra-
tion will discharge all the adminis-
trative duties of a Secretary to Gov-
emmment in the Department, except
regarding important matters of
policy, which will be the responsi-
bility of the Chairman, and will also
be ex-officio Secretary to Government
in the Department of Atomic Energy
in financial matters,

*INDIAN OATHS (AMENDMENT)
B
The Deputy Minister of Law (Bhri
Hajarnavis): I beg to move for leave
to introduce a Bill further to amend
the Indian Oaths Act, 1873.
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Indian QOaths Act, 1873".
The motion was adopted.

Shri Hajarnavis: I introduce the
Bill.

**DEMANDS FOR GRANTS—Contd.

MmvistTrYy or Hearta

Mr. Bpeaker: The House will now
take up discussion and veting om

~ ePublished 1n the Gazette of India Extrsordinary Part I—Section 2,

dated 24th March, 1958.

se}oved with the recommendation of the President.
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- l ¢t during the ending
Demands Nos. 47, 48, 49, 50 and 131 paymen year
relating to the Ministry of Health for the 3ist day of March, 1955, fn
which 6 hours have been allotted, respect of ‘Miscellaneous depart.

ments and expenditure under the

Hon. Members desirous of moving Ministry of Health'",

cut motions may hand over at the
Table within 15 minutes the numbers Demanp No. 121—CAPITAL QUTIAY OF

of the selected cut motions, THE MiINISTRY OF HEALTH
The time-limit for speeches will be Mr. Speaker: Motion moved:
a8 before. “That a sum not exceeding
iy Rs. 8,87,76,000 be granted to the
Demanp No. 47—MinmsTey oF HEALTH President to complete the sum
Mr. Speaker: Motion moved: necessary to defray the charges
“That a sum not exceeding which will come in course of
Rs. 12,57,000 be granted to the payment during the year ending
President to complete the sum the 31st day of March, 1858, in
necessary to defray the charges respect of ‘Capital outlay of the
which will come in course of pay- Ministry of Health'”.
ment during the year ending the Shri Kodiyan.
31st day of March, 1859, in res- .
pect of ‘Ministry of Health'". Shri V. P. Nayar (Quilon): Let the

exodus be over!
DeMaAND No. 48—MEeDIcAL SERVICES

. Shri Kodiyan (Quilon-Reserved-
Mr. Speaker: Motion moved: Sch. Castes): Mr. Speaker, Sir, the
“That a sum not exceeding general aim of health programmes
Rs. 4,75,50,000 be granted to the during the Second Five Year Plan is
President to complete the sum expansion of existing health services
necessary to defray the charges so as to bring the benefits of these
which will come in course of services within the reach of all the
payment during the year ending people, and also to promote a progres-
the 31st day of March, 1858, in sive improvement in the level of
respect of ‘Medical Services'”. national health.
Demanp No. 48—Pusric Heavte One of the specific objectives of the
health pro is the i
Mr. Speaker: Motion moved: the tmpjn;nmmnmmuﬁ.mmwﬁ
“That a sum not exceeding personnel and also the efficient utili-
Rs. 12,89,72,000 be granted 40 the sation of the trained personnel.
President to complete the sum Though there has been some improve-
necessary to defray the charges ment in the existing medical services,
which will come in course of and though there has been some
payment during the year ending expansion with regard to medical
the 31st day of March, 1859, in services in the last few years, the
respect of ‘Public Health'*", average man is still far from getting

the benefits of modemn sclem
DEmanp No. 50—Miscriianzous De- treatment. Limitation of beds

PARTMENTS AND EXPENDITURE UNDER hospitals, over-crowding in hospitals,

5B

THE Mmnstry or HEaLTH. shortage of sufficiently qualified per-

. . sonnel and also inadequate equip-
Mr. Speaker: Motion moved: ment are the complaints that we hear
“That a sum not exceeding from all quarters. More especially,
Rs. 80,31,000 be granted to the the condition in the rural aress s
Preaident to complete the sum still worse. There we are faced with
necessary to defray the charges the difficulty of obtaining medical
which will come in course of personnel to serve the rural people
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The main difficulty that confronts
us today in way of expanding health
services is the shortage of sufficient-
ly qualified medical personnel.
Though the number of medical insti-
tutions in our country has increased
from 30 in 1950-51 to 40 or so, in
the matter of getting sufficient quali-
fied medical personnel, we are still
lagging behind. The present training
facilities are only for having 2,500
doctors annually. Now it is estimated
that the country has 70,000 doctors.
It we are to achieve the target fixed
for the training of medical person=
nel ie. doctors in our country, then
during the Second Plan period we
will have to turn out 12,500 doctors
more, If the existing facilities of
medical institutions are expanded
fully, 400 doctors may be added to
this number annually. Still we will
fall short of our actual requirements,
because it is estimated that the actual
number of doctors we need is 80,000,

Therefore, I would ask the hon.
Minister to give urgent consideration
to the question of expanding medical
training facilities. The existing faci-
lities in the institutions should
be expanded and new medical
colleges will have to be started. More
admissions have to be provided in the
coming years for medical students,
But I have grave doubts as to whe-
ther the calculation made in the Plan
to increase the number of medical
personnel will be realised because I
find a large percentage of failures in
medical examinations. It is a discon-
certing fact that in the present con-
text, when we are faced with an
acute shortage of medical personnel,
a large number of our medical stu-
dents is failing due to the poor quality
of medical teaching. If we go on
like this, I do not think that the ta -
get fixed in the Plan will be reached.

ence of a medical institution, which
is considered to be an institution that
is to guide medical education and
medical research, I do not think that

this caleulation will prove successful .-

I am referring to the All India Medi-
cal Institute at New Delhi, This Insti-
tute was established in 1956 by an Act
of Parliament. It was stated in the
Objects and Reasons of the Bill that
wag introduced in the Lok Sabha in.
1955, seeking to establish this Medioal
Institute, that for improving profes-
sional competence among medical
practitioners, it was necessary to place
a high standard of medical education,
both post-graduate and under-gradu-
ate, before all medical colleges and
other allied institutions in the country.
It is further stated in the Statement of
Objects and Reasons of that Bill that
for the promotion of medical research
it is neccssary that the country should
attain self-sufficiency in post-gradu=
ate medical education and these
objectives were hardly capable of rea-
lisation unless facilities of a very high
order for both under-graduate and
post-graduate medical education and
research are provided for, in one
place under a central authority.

It was with these objectives that
this institution was started. From
the report of the Ministry of Health,
I find that Rs. 1,39,32,630 have been
spent on the development of land,
construction of buildings and archi-
tect’s fees for this Institute. When
such a huge amount has been spent
for the construction of buildings ete.,
what has been spent for buying equip-
ment for this institute? From the re-
port, I find that only Rs. 5:08 lakhs
have been spent for buying equip-
ment.

Though the construction has not
yet been completed, appointments to -
different posts are going on. Appeint-.
ments of a Professor of Pathology, a
Professor of Radiology, a Professor of
Physiology, & Professor of Surgery .
and also a Professor of Medicine eto.
have already been made. With what
equipment are these pecple going to
carry on their teaching?

Take for example, the Radiologist.
How much of radiological work has
mﬂnehewumahul
ago?! The Professor of Surgery,

i
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who has been appointed, I understand,
has not got practical experience teach-
ing and has lost his experience in
surgery. Another professor, the Pro-
fessor of Medicine is a superannuated
Principal of a Medical College. The
anaesthetist has been appointed from
the Army though the Institute has no
hospital of its own. I would ask the
hon, Minister to tell us how many
of these professors are working and
how many of them are idling away
their time but, at the same time,
getting pay from the Exchequer.

The main objective of starting this
Institute was to give facilities for
post-graduate  medical education.
But, only two students have been
admitted last year; and, in the re-
port, it iz stated that two more will
be admitted next year. I am very
glad to find that the British Archi-
tect who was brought for this In-
stitute has been sent back by the hon,
Minister.

Then, to increase the number of

The Minister of Health (Shri Kar-
markar): I did not want to interrupt
the hon. Member. But because it is
an important point I want to. Does
the hon. Member refer to appoint-
ments of the Professor of Medicine
and Surgey cecently made? Or, dnes
he mean the earlier appointments? I
will have to give a reply to this.

Shri Kodlyan: Yes, the earlier ones.

I have some suggestions to increase
the number of doctors and other medi-
cal personnel. Efficient and suitable
candidates from the medical profession
should be selected by Government
and should be sent abroad for higher
medical studies with government aid
on the condition that, when they re-
turn to the country after their studies,
they should enter the teaching pro-
fession.

Then, with regard to doctors es-
pecially, their age of retirement should

be raised because in view of the fact
that we are short of medical person-
nel, we have to make available the
services of those who are capa-
ble of doing service in the medical
field.

tuberculosis, leprosy and

etc. I am not going to refer to all
these but only to tuberculosis and
leprosy. The sixth annual meeting of
the Medical Council which was held
at Bangalore last January passed a
resolution on this subject in which
it has been stated that the progress
made in the disease control pro-
grammes has not been up to expecta-
tions. And, it has urged the members
to give serious thought to the disease
control programmes.

With regard to TB we all know that
the TB clinics and sanatoria in our
country are not sufficient. There is over-
crowding in the TB hospitals also.
Hundreds of patients are still remain=
ing on the waiting lst; for years to-
gether, patients will have to wait to
be called to the Sanatoria. 1 have an
experience of one of my friends who
was called to the sanatorium two
months after his death. There are
such instances. The incidence of TB
is really increasing. Have we been
able to arrest the increase in the
incidence of TB in our country? No.

Therefore, the existing facilities in
the TB clinics and hospitals have to
be increased. I am glad that Govern-
ment have some plans to upgrade
some of the existing clinics and also
to start some new centres. But, I would
like to ask the hon. Minister how
many of these clinics have been up-
graded so far and how many new cen=-
tres have been opened. I would also
like the hon. Minister to tell us what
work the TB Assoclation ia doing
with the amount that has been given
to it. So far as I can understand, apart
from selling some TB seals and alpe
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the TB Hospital at M=h-
rauli, it & not doing any valuable
wwhlwouldbeverygratefultothg
hon. Minister if he will enlighten the
House on these points.

Then, with regard to leprosy. It is
said in the repart that the schemes
begun during the First Five Year
Plan have been continued during the
Second Plan also. For these schemes
a provision of Rs. 20 lakhs has been
made. At the same time, I want to
know regarding the existing leprosy
sanatoria what Government have done
to increase their capacity.

In my Stiate, in my own constitu-
ency, there is a leprosy sanatorium
at Nooranad which is one of the big-
gest in the country from the point of
view of the number of in-patients
treated there. There are more than
700 persons in that institute. But it is
lacking in several facilities, in proper
equipment, in proper medicine, and
no research work is being done there.
Because of the paucity of funds, the
State Government are finding it difi-
cult to cope with the increased de-
mands on the hospital. Therefore, I
would reqguest the hon. Minister to
consider the question of aiding such
existing leprosy sanatoria where there
are a large number of in-patients and
where the Siate Governments find it
difficult to cope with the increasing
requirements and to give them
generous aid from the Centre. I
understand that during the First Plan
and also during the first two years of
the Second Plan, a grant-in-aid
amounting to Rs. 28 lakhs had been
given to the States. Out of this, Kera-
la got only Rs. 21,000. I would urge
upon the hon. Minister to give more
aid to the Kerala State for anti-lep-
rosy work.

Now, one word about the drugs
industry, Of course, it does not come
directly under the Health Ministry, I
want to know if the hon. Minister is
serious about making the country
self-sufficient in the matter of drugs.
Ate there any serious proposals to

be placed before the Ministry of Com-

merce and Industry? Have they beem
accepted or rejected by that MinistryT
There must be uniform drugs con-
trol all over the country. Al
kinds of spurious drugs Are
manufactured and sold. Then, there:
is a racket going on in advertisements.

There are advertisements about tooth.
paste. I am referring only to a few

instances. It is advertised that clora~

phyl is a remedy against all kinds of
dental decay. It has come into the
market and a large number of peo~-
ple are using these tooth pastes. But
the dental decay in our country is on

the incrcase. Then, there are  some
other medicines about which adver-

tisements are seen in the papers. There
is this Navaratna Kalpa which is sup-

posed to be extracted from nine gems.

But it is sold at a very low price. We-
can jmagine the quantity of the gems
in this particular medicine. The ad-

vertisement sayg that the manufactur-

er of this medicine travels by air to
reach the patients in time. Medical

advertisements have become a com-

mercial art in harnessing a lie and
giving it the form of truth to deceive
the people. It is high time that the
Government comes forward to take
some serious steps to prevent this

kind of hoodwinking of the people.

The nurses are doing a great ser-
vice to the people of the country and
tender to the millions of sick in our
country but they are not given suffi-
cient incentive, Even in Safdarjang
Hospital at New Delhi, I understand
that they are not given the monthly
holidays as other Government em-
ployees. The Central Government em-
ployeea get four weekly holidays and
then four half-holidays on Saturdays.
But these nurses get only three holi-
days a month and are not given the
Saturday half-holidays. We are short
of nurses. It is estimated that the
total requirement of nurses at the
end of the Second Plan will be about
80,000. But even if we achieve our
target, we will be having only 31,000
or 32,000. So, special emphasis should
be given to the facilities muiud h;'
the nurses.
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Then facilities should also be ex-
tended to the lower grade personnel
in the heslth services: attendantsand
other menigls in the hospitals. When
the pay scales of doctors, nurses and
other medical personnel are revised
or they are given more facilities, these
low-grade people are always neglect-
ed whether at the centre or in the
States.

Shri Karmarkar: Can my hon.
friend give me specific instances? I
shall deal with them. Instances where
the lower grade people were denied
gimilar sort of facility given to the
higher grade people. He may give
them to me later on if he likes.

Shri Kodiyan: I am glad that the
Government is taking some steps to
-encourage the indigenous system of
medicine. A research institute has been
started at Jamnagar. But because we
are short of medical personnel and
lagging behind in bringing medical
services within the reach of all people
the indigenous system should be in-
tegrated with modern  scientific
methods of treatment. To explain this
point, I may say that, as in China,
the allopathic and Ayurvedic and
other indigenous systems should be
co-ordinated. People should get the
benefits from all these systems. There
are some diseases which could not
cured by Allopathy but only by Ayur-
veda. Again, there are some diseases
which could not be cured by Ayur-
veda but can be cured by Allopathy
or homeopathy or some other system
©f medicine. The benefits in all these
various systems should be co-ordinat~
ed so that the people may get the
Dbenefits from all these systems. I do
not say that such a system could be
evolved immediately all over the
country. I urge upon the hon. Minister
to introduce this sort of an integrated
medical service as a test case at some
selected places and hospitals.

Mr. Speaker: The hon. Mainber is
always entitled to speak. The House
would like to hear her as often a3
possible,

Dr. Sushila Nayar: Sir, I must con-
fess that I had not even a moment to
collect my thoughts. It is so sudden.
I did try to get an opportunity to
speak on the Education Ministry's
Demands but in spite of repeated
efforts, I could not get.

Mr., Speaker: She may speak about
that in this also—medical education.

Shri Karmarkar: I have no objec-
tion, Sir.

Dr. Bushila Nayar: In the limited
time available for this debate, I would
rather like to make a few remarks
regarding the health services in this
country. Somehow or the other, an
impression has grown in this country
that health is a matter that is not
terribly important in the overall
planning for the country. It enjoys
a very low priority. It is very unfor-
tunate. Everybody agrees when you
talk to them that it is the first essen-
tial for the success of any plan in
any department. Is there any doubt
that it is only healthy men that can
go and produce in the factories and
all the various industrial ventures
that we are taking up? But, Sir, to
us it seems that in this country steel
is more important than men. I am not
against steel production. I know steel
is needed, and it is important that
we should produce it and save fore-
ign exchange. But, is it right that we
should find money for steel produc-
tion and things of that type by cut-
ting down on the essential needs of
health and education, services that
are going to enable men to develop
the resources in this country?

We are all sold out on developing
the physical resources in this country.
We forget that a far more important
resource that we have in this comn-
try is our manpower. Why don’t we
give the ‘same importance {0 the



6303 Demands for Grants %4 MARCH 1938 Demands for Grants m

development of the human resources?
And, in the development of human
resources health is a very very im-
portant factor.

Sir, in this Plan—and also in this
Demand how much money has been
provided for the health services for
children? We asked the hon. Mini-
ster the other day what facilities they
have for dental services for children
and also for school children. He had
to say that there were none. Is it
fair? When we talk of health I find
that we are told by men at the Cen-
tral level “Why do you bother? It
is a State subject”. Well if it is a
State subject and the Centre has no
responsibility, why do we have a
Health Ministry at all? If we have it—
and I believe we should have it—I
am one of those people who are ex-
tremely sorry that health and educa-
tion should have been demoted, should
have been brought down to the level
of a Minister of State from the Cab-
inet level. It gives an impression to
everybody that these are subjects
which are not terribly important in
the nation’s life today. It is a very
unfortunate thing, and we should do
our best to counteract that effect. I
plead with the Government. The
Prime Minister is not here but I hope
my words will reach him. He is a
man with a wide vision and great
humanity in his heart, and it is not
right that under his leadership these
essential social services should be
treated with scant respect as they
seem to be done from the way pro-
visions are made for these services in
our budgets and in our pians.

Now, the second point that I would
like to mention iz that, scanty as the
Budget is, very often even the
meagre provisions are not fully util-
ised. I wish to congratulate the
Health Minister that the utilisation
has been far better last year than it
was in some of the earlier years. But
some of the administrative procedures,
some of the administrative bottle-
necks need to be removed for ex-
peditious expenditure.

What are those bottle-necks? A
very important bottle-neck I find is
that schemes are included in the bud-
gets—whether it be the central or of
the States—which are half paid, with
the result that by the time the full de-
tails are worked out half the year is
gone. Therefore, expenditure starts
at a late date and, naturally, all the
money that is provided, little as It
is, cannot be fully utilised.

Then, somehow or the other there
gseems to be too much work and,
perhaps, there is not enough time for
all the members of the Government to
study the policies that are evolved,
so much so we sometimes hear them
talking with discordant voices. One
man starts one system, another man
starts another system of medicine and
the public is confused. Now, I have
not the least objection to their have-
ing greater consultation. As a mat-
ter of fact, I wish that there would'
be much greater deliberation and con-
sultation among the various Ministries
at the time of deciding the policies,
but once the policies are decided 1
do wish that all Ministers, Deputy
Ministers and other members of the
Government should speak with one
voice and talk of the same policies so
that the public may know that that
is the Government's policy and all
members of the Government are
behind it. We, as Members of the
House, can have certain liberties which
the member of the Government cannot
claim_for themselves. They should
not talk against the general accepted
policy, whether in private or in public.
Unfortunately, they do in both.

Now, to take the actual working of
the health schemes, I have already
mentioned the small provision and'
the inadequate emphasis that is
being given to children’s health.
Maternal and child health centres, T
am glad, are increasing in numbers,
They are very important. But at these:
maternal and child health centres.
there is very little emphasis, wvery
little care that is given to child-—
ren. They are supposed to cater
for children, for toddlers, for
children up to two years of age. Evem
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that is not done properly. There s
need for giving greater emphasis to
‘the development of paediatrics so that
the care of infants, care of toddlers,
.care of pre-school children and the
.care of school children going up to
‘the university level are all taken up.
‘The Government should make itself
.self-responsible for the health facili-
ties to all students, for all boys and
:girls at all level of education.

Then, Sir, we have often heard—
and everybody agrees on it—about
the need of a mid-day meal for school
children; yet, the scheme has been put
-off again and again. The scheme is
put off because of lack of funds. But,
if a thing is important enough we can
find money. We can find money for
starting buildings for museums, this,
‘that and the other. The other day
we heard about the children’s museum.
I am not against having children's
‘museums. I want museums. For our
-children in this country I want all the
facilities that are there anywhere in
“the world. But I would rather see
that their nutrition is adequate and
their health improves in the  flrst
place.

Then, the linking up of our rural
"health services with our hospital
system in this country is most in-
adequate everywhere. I know the
Minister will say that it is the re-
sponsibility of the States. But, Sir,
the Government of India has to give
‘the overall guidance, the overall
+direction to the State Ministries and
use whatever means of persuasion
‘they have for that purpose—moral or
'by money. Money is a very great per-
suader. The Government of [ndia
‘may use all those methods to per-
-suade the State Ministries to accept
better health policies. In that policy,
instead of opening a dispensary here
and a dispensary. there with coloured
water and very little of medicine and
‘very little of skilled medical
-assistance, there should be ade-
quate provision. There may be
-fewer centres with adequate provision,
-with proper transport facilities so that
<the patients can get to these centres.

1 know the Minister will say that
there is a scheme for primary health
centres, but the number of primary
health centres is increasing at a very
slow rate. Then, I humbly submit,
many of these primary health centres
have not come up to the standard that
was expected of them. Sir, the people
cannot wait indefinitely for the mini-
mum medical facilities. Let us haaness
whatever we have. Let us harmess
the village doctor, the ayurved, the
hakim, whoever ig available,

I had the opportunity to visit China
recently, and I was very much glad-
dened to see that they had harnessed
to development any modicum of abi-
lity and any ability to render medical
aid. It was all knit up to make a
beautiful network throughout the
country, so that the best facilities
were linked up with those inadequate,
or half trained or semi-trained peo-
ple. At the village level, they acted
as the limbs of the trained doctor
and not their rivals, and not in a
spirit of antagonism as sometimes
happens here. Why? Of course, the
Minister might say that China is a
totalitarian country and we are ade-
mocracy and ask how we can use
their methods. Well, Sir I would point
out that there is something in that
statement. But I do not agree that
would be the whole answer.

In China, they have, and we could
have to, a Chair of what they call
traditional Chinese medicine in every
medical college. Why should we not
have a Chair of Ayurveda and Unani
or whatever it is, in every medical
college? Now, the professor holding
the Chair of traditional Chinese me-
dicine is the practitioner of the old
art; a good, capable practitioner of
the old art, and under him the stu-
dents put in a number of hours of
study and the other professors also
collaborate with him. The status and
the emoluments and everything
regarding that Chair is equal to
those of everybody else We
have not given that respect or
that status to the traditional man here
so that they could come up, and =0
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that they could gladly and willingly
co-ordinate their efforts in that total
picture for the relief of suffering of
people at all levels in our country.

An hon. Member on the opposite
side mentioned something about drug
control. Drug control is, I think,
entirely a central subject. Of course
there are Drug Controllers in the
States also, but 1 do wish to submit
that there is a lot that can be done
to improve this department. 1 was at
Patna about a week ago, and I learnt
that a young I.C.S. Officer or 1.A.S.
Officer—I forget what he was—had
barium meal and he died. The me-
dicine was sent for from a recognised
licence-holdcr, a druggist, and he
gave barium carbonate instead of
barlum sulphate, The man did not
know the difference between the two
and it cost a young, promising officer
his life.

Shri Easwara Iyer (Trivandrum):
‘What action is taken on that?

Dr. Sushila Nayar: They are having
some kind of enquiry, and I hope the
hon. Health Minister will see to it
that the enquiry is done thoroughly
and properly, and before licensing
these men for the sale of medicines,
proper care should be taken. When I
was Minister of Health in the then
Delhi State, and before that, when I
was Chief Medical Officer at Faridabad,
1 have myself sent some ampoules to
the Health Ministry, which were sold
by the licensed men in Delhi with
fungus growing in those ampoules.
They were for injection. They were
so inadequately prepared. Everybody
knows there is a place called Bhagirath
Palace in Chandni Chowk, where
spurious drugs are manufactured. I
have heard it said by very responsible
people. I have not been there myself.
When the authorities know it, why
should they not do something vigour-
ously to stop such things?

Then, apart from adulteration of
drugs, there is also adulteration of
food. Does the Health Ministry know

how many adulteration cases re-
garding food come in every day?
We have had a new Central Act for
controlling food adulteration, and for
preventing food adulteration. 1 would
like the hon. Minister to review the
working of the Act and see whether
any improvement has taken place,
whether cases of food adulteration
have decreased to any extent. To the
best of my knowledge and informa-
tion, it has not happened. About
prosecutions in regard to these things,
well, it is very good. You can have
50,000 or even a lakh of prosecutions.
But I find that the fines imposed are
often very inadequate, that the man
thinks it is worth-while to pay a
little by way of a fine when he is
making a profit, and thinks that he
could put that much amount on the
price of the food in addition so that
he could sell it at a profit. BSo, this
type of prosecution is not enough.
Something more has to be done.
Vigorous effort has to be made by
the Government to enlist public co-
operation, in this matter. Otherwise,
it will not be possible to make a suc-
cess of this campaign.

I take up next another item, and
that is, the environmental sanitation.
We have taken up gladly the malaria
control programme. Very good. We
hope to eliminate malaria from this
country and also to eliminate
mosquitoes. The programme is being
extended, but whether the efficiency,
the efficacy and the intensity are
kept up, I am not so sure. In many
places there are complaints that in
the carrying out of the operations
there is a lot of laxity, I know it is
not the responsibility of the Minister
of Health of the Government of India
to see to these operations in detail,
and sce whether they are doing it in
various cities and in the wvarlous
States. But somebody has got to look
into it. Malaria control and filaria
control are going on hand in hand and
our next target is environmental
sanitation, so that we can eliminate
these gastro-intestinal diseases. Very
good We can eliminate cholers,
dysentery and typhoid. The difficulty,
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however, arises when we have to
tackle them in all areas where cholera
is occurring round the year.

Now, 1 was amazed and shocked to
see that some of the very progressive
States like Bombay and West Bengal
have separate typhoid wards. I think
it is a shame for any Ministry or
Government to think, in this age and
in these times, that they should have
typhoid wards in cities where you
have filtered water-supply and where
you can regulate tht sale of food and
where you can enforce various other
measures for controlling and prevent-
ing diseases. But we ithink nothing of
it We do not think about it. We
take it so complacently, and imagine
that some people must get typhoid
and die. Today, for such ills, medicine
has become so simple. Most of these
diseases are preventible We have
not even eliminated small-pox from
this country. Why? It is something
that can be done very easily. When
compulsory vaccination is allowed in
the city of Delhi. We are able to
eliminate small-pox from rural areas.
We were not able to eliminate it from
the urban areas because of the shift-
ing population coming from the sur-
roundings States and other places who
were in unvaccinated areas. I wish
to submit in all humility to the hon.
Minister that he, with his officers and
the advisers, should make a plan for
the gradual elimination of one disease
after another, so that we may become
free of all these preventible diseases,
free from small-pox, cholera,
diarrhoea, dysentery and typhoid.
These are all diseases which could be
easily eliminated with proper treat-
ment.

Then we will be left with the
menace of tuberculosis and leprosy
which are a Jong-term project and for
which we need greater effort, greater
centres and greater resources, I am
glad that some provision has been
given for these projects, but somehow
or other we seem to think that only
grand places or buildings are suitable

6310

for tuberculosis control work. Here,
in Delhi, in the Tuberculosis Hespital,
we made sheds and we provided
hundreds of beds to feed the patients,
highly infectious patients, who could
be isolated and treated, and that
experiment was considered good, wso
much so that the World Health
Organisation took pictures and plans
of those things. They said that this is
the best method for South-East Asia.
Now, I hear that in that very hospital
200 beds of that type have been com-
pleted more than a year ago. But
the beds have not been put in, and
there are patients dying of tuber-
culosis all over. And yet there is
space for 200 patients, and this
space has been lying wvacant and
unused for two years or at any
rate for more than one year. I hear
there is a talk to the effect that this
building is to be demolished and
instead of that a new, pucca, beautiful,
multi-storeyed building is to be put
up.

13 hrs.

We do not have money; we do not
have resources. We want to increase
the capacity to cater for the needs of
the people as early as possible. I
remember earlier we had a similar
type of situation and they said that
they do not have enough beds, equip-
ment, doctors and so on. But the
chief of the hospital at that time was
very good. I called him and had a
talk with him. Immediately he start-
ed with a limited staff and gradually
it took us some time to get the staff;
but he made a start. Why not the
same kind of thing be done again?

There is another thing I would like
the hon. Minister to look into, namely,
the inordinate delays in getting staff
through the UPS.C. It becomes
almost impossible to work the health
services when there are inordinate
delays. Inordinate delays also take
place in getting the supplies from the
Supplies Department that the Govern-
ment has set up. They are trying to
centralise: we do not mind centralisa-
tion, if they have efficiency with it.
But what happens is this. The only
result is that you pay I think 28 or
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work that he has done in saving the
Lady Hardinge College for the girls'
and women's medical education in
India. I hope he will continue that
good work and see to it that the
Principal and the staff of that college
are also recruited from amongst
women as early as possible. There
are capable medical women in this
country. It is not that under the
British rule there were capable
women in India and after indepen-
dence those capable medical women
have just disappeared. I think some-
body is interested in keeping them out,
I hope the hon. Minister will be able
to look into the matter and take the
necessary action,

Shri Nanjappa  (Nilgiris): Mr
Speaker, various medical problems in
the country have been dealt with by
previous speakers. I may perhaps
deal with some of the medical prob-

lems here. First of all, I wish to-

draw the attention of the Ministry to
the varying courses of medical studies
prevalent in the country. In the

systern, there is the diploma
course and the degree course. Intelli-
gent men, medical men, and medical

conferences have time and again
drawn the attentlon of the Govern-
ment to the fact that there should be
one uniform minimum medical course
in the medical colleges. In some
places, they have alresdy adopted cue .
minimum course for medical colleges, .
but in others there are varying
courses, While dealing with human
beings, there cannot be two ways of
people treating human life. So, in
Madras, two decades ago, they have
abolished the schools and they have
only one course for medical studiea.
Besides this, there are indigenous
medical studies, schools and colleges.
I do not wish to criticise these
indigenous medical schools and
colleges, but what I want is that in
those schools and colleges also, thers
must be a minimum course of studies.
Otherwise, they will be half-baked
quacks who will be dealing with
human beings.

What the Government can do is
they can have a deflnite policy. They
must lay down that in the indigenous
schools and  colleges also, the
minimum courses that are followed in
the allopathic system must be there.
There must be regular anatomy; there
must be regular physiclogy; there
must be regular pathology. All these
must be there in the indigenous
schools and colleges also, Even in
medical colleges of the allopathic
system, the indigenous systems—
ayurveda and unani—can be there as
special subjects. After a full course
of basic medical studies, anybody can
specialise in ayurveda or unani or in
any of the indigenous systems of
medicine.

Then, I wish to draw the attentiom
of the Ministry to drugs, because
there is so much of complaint about
the purity and effectiveness of the
drugs. But things are going on fn
the same old way, in spite of so much
prevention by Act, laws, punishment
and so on. What I would suggest is
nationalisation of this drug produc.
. factory near
Poona is progressive very well an
account of the purity, effectivensas,
etc. of the drug. So, the Government
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themselves can produce the necessary

drugs in the country because there
will be more need for purity and
effectiveness of the drugs. Not only
that. This is very profitable and
Government will earn a lot of profit.
Also,- there will be no difficulty in
foreign exchange problem and depen-
dence on foreign countries.

The next thing to which I would
draw attention of the House is public
health and clinical laboratories. Gov-
ernment have got a programme to
establish public health and clinical
laboratories even at district levels.
But they are not quick in doing these
things at the district levels. The
importance of these things is not
realised. The public clamour is so
much for hospitals, medical aids to
rural perts and so on. But in these
days when diagnosis is so well-
mechanised these laboratories are
very essential From the point of
view of public health also they are
guite neceasary. It is necessary in big
towns where we have protected water
supply. For instance, I know that in
the town of Coimbatore every year in
summer there are lots of cases of
typhoid. We do not know how it
happens. Since we do not have
public health laboratories, we are not
able to test the water that is supplied
to the towns. There is berak out of
epidemics like dysentery, plague etc.
in Coimbatore. But we cannot prevent
them until we have public health
laboratories where the blood smears
of the rats can be tested. Then the
epidemic can be checked even before
it sets in. So, the establishment of
public health laboratories is a very
important thing.

Now, for food adulteration cases
every city depends upon the Central
public health laboratories hundreds of
miles away. Bo, there is a lot of
delay and the adulteration cases are
not dealt with as they ought to be.
From the point of view of public
health also these laboratories are
essentinl these days when people
want to examine their sputum, blood

esgential, at least in the district head-
quarters,

I now come to adulteration. How-

I will not go into the details. The
main commodities that are adulterat-

ed are milk, ghee, oll, coffee, tea and
such articles. So, I would

operative Unions, That milk can be
checked by the public health authori-
ties at the depots of the co-operative
unions.

Then, now-a-days much attention is
not given to the eating houses. There
also, adulteration can be checked if
proper supervision is carried on.

Next I come to medical aid to rural
ereas. Here also the blame is thrown
on the doctors that they
willing to go and settle down
areas. But they are paid
or 150 rupees per month.
the
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Mtdnylm. Both the mother and
the twins were quite healthy.

In this way, they can extend
medical aid to the rural areas, Gov-
ernment have a very good programme
for establishment of T.B. clinics in all

after the advent of
penicillin, a specialist dealing with
venereal diseases is not necessary.
Any medical practitioner can deal
with T.B. and venereal diseases. BSo,
at least in every district headquarters,
T.B. clinics are essential so that
patients can be thoroughly checked
and treatment given to them. Then,
health visitors can also constantly go
and watch the progress of these
clinics and distribute medicines to
patients in their own houses.

Then I come to medical inspection
of elementary schools, which is a
much neglected subject. We all say
that young men are the wealth of our
nation and the future citizens of our
country. But, with all that, thelr
health is much neglected. It is not
very difficult to attend to these child-
ren in the urban areas. Any medical
man can give hiz service for two
hours a week. I myself was doing
that. But the difficulty is that though

srnment must impress upon the local
bodies, who are bound to run these
elementary schools, that they must
help the medicsl men in following up
the reports that they have already
given.

Then I come to the much-talked dJf

&
L

case of prohibition, which
introduced, so in the case
planning and contraceptives
may have to call a halt
methods. Anyway, since
have any better method of
control, Government is pursuing
and I also welcome that.

But the contraceptives have
bad effects, and that too on
only. So, what I would
that in these days of steriliza
is far better to have it on the
partner, rather than having it inflicted
on the women, which causes so much
harm to their birth track.

R
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Lastly, I come to the question of
rural water supply. In my own
constituency I know so many places
where people take for domestic pur-
poses worse than sewage water. I
have drawn the attention of the
Collector also to this matter. He
says: 1 have no fund; so I cannot help
it though I do know what sort of
water they drink. I have been trying
to impress upon the Minister also this
plight. But he says: it is not my
fault; your State Government iz not
Bm' with the tequk‘d momey,
what can I do?

Shri Bonavans (Sholapur—Reserv-
ed—Sch. Castes): What place s M?_

Mr. Speaker: He wants to know the
name of the village or city where the
hon. Member found sullage water
being used.

Shrl Nanfappa: It i3 a place near
Mettupalayam called Sirumugai, It is
at the end of this side of Mettu~
palayem where you have got so
many factories. The sullage and
everything joins it and the sullage
water of Ooty and Nilgiris comes
down. That is water which at the -
very sight of it, even animals would
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It was recommended that a Central

Council of Ayurvedic Research should
- be established, The views of the

1

14

Btate Governments hlﬂbmw
in this matter,
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Dave Committee are of the
that under existing conditions it is
not possible to lay down a uniform
policy for all States and recommends
to the State Governments to take such
steps as they consider practicable and
desirable for the development of

Ayurveda and other Indigenous Sys-
tems of Medicine.
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The Council further recommends
that the Union Government should
actively encourage research in Ayur-
veds, Unani, and Homoeopathy and
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According to one estimate, until
recently, there were 8s many as 57
million cases of malaria every year
and 171 million work days were lost

on account of sickness.
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T A §T e ¥ AW | A eeR
TAL N2 Y oAcqHY FY fede 7 q@v
g fe o% el qefaat & w7t AT
AT | AR & uWE F AW A
&I FT WIAT TG qOA F G &
WX 38 g faeadr & «f at darfarr
da1 &1 W § 1 a1 sy A dwoar
W A= & A § 0 TR aw
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¥ Ry a8 7% ... .. iy
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ot T E
Shri Karmarkar: Sir, 1 should like
to make it quite clear that the arti-
ficial insemination referred to by me
on the floor of the other House was
only at two centres and it was negligi-
ble. That was mlso a matter for a
married couple. I am giving this
information. Otherwise it might lead
to rather, what I might say, loose
remarks about the subject. 1 may
add that we have had nothing to do
with it. We in the Government had
nothing to do with it. We have not
accepted artificial insemination in any
sphere of our activities.

ot Twaft waf ;A gy S @,
TR B o TR W v T
Frrdeer g & fir xSk wrpy ardedt
g TwlY & oY Y AT o% a7 wiw
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& gra Ffash S w7 99T @ 9T
WaTfer g, maOT @R A 9> &
wrme g @), Afew e A
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&g ¥ g3 & 3 wrehg s & v
7€ & 1 ag W 7 A ggt ¥ AP
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Mr. Deputy-Speaker: The following
are the selected cut motions relating
to various Demands under the Minis.
try of Health which may be moved
subject to their admissibility:

Demand No. No. of Cut Motions

47 739, 824, B828.

48 699, 700, 701, 702, 703, 704,
705, 706, 707, 7OH, 708, 7TIO,
711, TIiz, 713, 7Ti4, 715, 716,
717, 751, 752, 753, 829, 830,
831, B3z, B34, H3s, 836, 837,
838, Big, 8go.

49 692, 693, 694, 695, 696, 697
698, 754, B41, 843, B44.
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Sullage-contamination of Delhi City's
water supply

Bhri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Ministry of Health’ be
be reduced by Rs. 100."

Need to provide necessary staff and
up-grade the B.C.G. umit to the
State level for B.C.G. compaign in
Manipur

Shri L. Achaw Singh:
move:

I beg to

“That the demand under the
head ‘Ministry of Heslth® be
be reduced by Rs. 100.”

Failure to fulfil demands of students
of Vidarbha medical school

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Ministry of Health® be
be reduced by Rs. 100.”

Need to provide adequate facilities for
doctors to work in rumal areas

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100."

Need to roise the age of superannua-
tion of doctors

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Medical Services’ be reduced
by Rs. 100.”

Need to establish day hospitals for
the treatment of early cases of
mental diseases

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Medical Services’ be reduced
by Rs. 100.”

Demands for Grants §3s0

Need to provide facilities for clindeat
teaching in the All-India Medieal
Institute

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100."”

Need to increase the facilities for
medical research

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100."

Slow progress in the disease conmtrol
programmes of tuberculosis

Shri Eodiyan: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Failure to take steps to control
leprosy

Shri Kodiyan: I beg to move:

‘“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Neeed to give central gid to the
leprosy hospital at Nooranad in
Kerala

Shri Kodiyan: [ beg to move:

“That the demand under the
head Medical Bervices' be reduced
by Rs. 100.”

Slow progress in the disease control
programme of filariasis

Shri Kodiyan: I beg to move:
“That the demand under the

head ‘Medical Services’ be reduced
by Rs. 100.”
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Need to increase the facilities for
training nurses

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Failure to check the manufacture and
sale of spurious drugs

Shri B. Das Gupta: 1 beg to move:

“That the demand under the
head ‘Medical Services’ be reduced
by Rs. 100.”

Need for expansion of the Mental
Hospital a¢ Ranchi

Shri B. Das Gupta: I beg to move:

“That the demand under the
heoad ‘Medical Services’ be reduced
by Rs. 100.”

Need for establishment of ¢ mental
hospital in West Bengal

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Medical Services’ be reduced
by R=. 100.”

Failure to provide adequate arrange-
ments, mnecessary accommodation
and proper ireatment for poor peo-
ple in hospitals
Shri B. Das Gupta: [ beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100."

Need to discontinue the existing
system of paying and non-paying
indoor patients in the hospitals

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Failure to provide minimum medical
facllities for the rural population

Shri B, Das Gupta: I beg to move:
“That the demand under the

head ‘Medical Services’ be reduced
by Re. 100.”
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Need to give grants and contribution
for development of the Bankure
Medical College, West Bengal

Shri B. Das Gupia: [ beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Need to take suitable measures for
proper develupment and spread of
Ayurvedic and Unani systems of
medicine in India

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Need 10 establish Homoeopathic dis-
pensaries in rural areas under Gov-
ernment’s control extensively

Shri B. Das Gupta: 1 beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Failure of adequate supply of medi-
cines to the existing Central
hospitals in Orissa

Shri P. G. Deb: I beg to move:

“That the demand under the
head Medical Services' be reduced
by Rs. 100.”

Need of an Ayurvedic Drug Research
Laboratory at Angool in Orissa

Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Medical Services® be reduced
by Rs. 100"

Need of a second medical college at
Sambulpur in Orissa

~ Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”
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Inadequate pay and allowancer of
nurses, midwives and dais in the
Imphal Civit Hospital and other
hospitals in Manipur

Shri L. Achaw Singh: 1 beg to
move:
“That the demand under the

head ‘Medical Services® be reduced
by Rs. 100" :

Laock of adequate facilities in the
maternity centres in Manipur

Shri L. Achaw Singh: I beg to

move:

“That the demand under the
head ‘Medical Services’ be reduced
by Rs. 100.”

Inadequate provision for dental clinic
in the Imphal Civil Hospital

. Shri L. Achaw Singh: 1 beg to
move:

“That the demand wunder the
head ‘Medical Services' be reduced
by Rs. 100.”

Inadequate provision for T.B. clinic
in Imphal

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Failure to check T.B. menace in the
middle class and lebour class of
Bombay State

Shri Assar: I beg to move:

“That the demand under the
head ‘Medical Services’ be reduced
by Rs. 100.”

Need to provide nurses in sufficient
number in various Hospitals

Shri Assar: I beg to move:

“That the demand under the
head ‘Medical Services’ be reduced
by Rs. 100.”
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Failure to provide more Hospitals for
leprosy in Bombay State

Bhri Assar: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Failure to check the manufacture of
spurious medicines

Shri Assar: I beg to move:

" “That the demand under the
head ‘Medical Services' be reduced
by Rs. 100."

Need of an Ayurvedic College and
Pharmacy in Ratnagiri District

Shri Assar: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100."

Need of Ayurvedic Research Labor-
atory in Ratnagiri District

Shri Assar: I beg to move:

“That the demand wunder the
head ‘Medical Services’ be reduced
by Rs. 100."

Need to open dispensaries in rural
areas providing Homoeopathic and
Ayurvedic medicines
Shri Assar: I beg to move:

“That the demand under the
head ‘Medical Services' be reduced
by Rs. 100.”

Non-implementation of Health Survey
and Health Service Scheme in the
Commaunity Development Project
area of the Purulia District

Shri B. Das Gupta: I beg to move:
“That the demand under the

head Public Health’ be reduced
by Rs. 100.”

Inadequacy of arrangements and pro-
visions for the treatment and care
of the displaced T.B. patients

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Public Health® be reduced
by Rs. 100.”
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Need to establish free after-care
colonies for T.B. patients in all
health resorts

Shri B. Das Gupta: I beg to move:

“That the demand wunder the
head ‘Public Health' be reduced
by Rs. lm_n

Need to establish a leprosy training
and research institute at Purulia

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Public Health' be reduced
by Rs. 100"

Need for special stress on establishing
maternity centres on extensive scale
in rural areas

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Public Health' be reduced
- by Rs. 100"

Need for prohibiting Venaspati for
human consumption

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Public Health’ be reduced
by Rs. 100.”

Need for constituting non-official sta-
tutory Committees in rural and
urban areas for preventing ond
controlling adulteration of food.

Shri B. Das Gupta: I beg to move:

‘That the demand under the
head ‘Public Health’ be reduced
by Rs. 100.”

Need jor appointment of adequate
Doctors and nurses in the erirting
Central hospitals of Orissa as per
quotas fired.

Shri P. G. Deb: I beg to move:

“That the demand under the
head Public Health' be reduced
by Rs. 100"
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Failure to provide facilities for treat-
ment of leprosy and for isolation of
lepers in Manipur.

Shri L. Achaw Singh: I beg to
move:

“That the demand wunder the
head ‘Public Health' be reduced
by Rs. 100.”

Need jor implementation of Health
survey and Health Service Scheme
in Ratnagiri District,

Shri Assar: I beg to move:

“That the demand under the
head ‘Public Health’ be reduced
by Rs. 100.”

Failure to provide adequate wmedical
aid in rural areas of Bombay State
especially in Ratnagiri District.

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Public Health’ be reduced
by Rs. 100.”

*
Mr. Deputy-Speaker: These cut
motions are now before the House.

Dr. Pashupati Mandal (Bankura-
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, thank you for the chance
you have given me to take part in
the debate. Sir, heslth is wealth. But
the money.. ..

Shri V. P. Nayar: Money is honey.

Dr. Pashupati Mandal: But the
money that is allotted to this Ministry
is very poor. It cannot, therefore,
function well due to paucity of funds.
There is also dearth of medical men.
Sir, where there is a will there is a
way. The right approach is required.
According to the last census our medi-
cal men were 1'6000 on an All India
basis, but 11200 in West Bengal.
According to Bhore Committee's
recommendations the  proportion
should he 1-2000. Therefsre, the fact
remains that the Government of
India is feeling the dearth of medical
men.
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Sir, at the last medical conference
with the Health Ministries of States,
one leading member of a State said
straightaway that his State requires
thousands of medical men, but he
said that he was not willing to take
medical men from West Bengal. While
recruiting technical and medical men
this sort of provincialism will have to
be removed If there is dearth of
medical men why should such ques-
tiong arise? The Director General of
Health Services replied to this gentle-
man that West Bengal is also in India.

I feel that the Government is not
moving in the right way. The Gov-
ernment has actually started seven
new medical colleges and has taken
up an extension programme of 13
existing medical colleges. Bul, Sir,
at Bankura in West Bengal there is
a well established medical college
with an attached well equipped hos-
pital. That is also in the list of medi-
cal colleges with the Health Ministry.
But the Government is taking mno
imterest to give any aid to this college.
It has run so long on public donation.
No aid has been given to it from the
Centre¢ or from the Statc.  Really
speaking, more than 50 per cent. of
the students therc are from outside
Bengal. Therefore, it serves a double
purpose, It will produce medical men
in States outside Bengal and also fulfil
the dearth of medical men, I earnest-
ly request the Health Minister to
take some interest and give aid to this
well established institution. If you
do not take any interest, this institu-
tion with a good hospital will die in
“the near future. It requires no large
sum of money: it requires only a few
lakhs which means nothing to you.

A committee was set up by the Gov-
ernment of India to advise the Gov-
crnment on the cost of setting up
medical colleges in India. As a result
of the recommendations of this com-
mittee it has been decided to fix a
ceiling of Rs. 80,000 non-recurring per
student and Rs, 8,000 recurring per
seat per annum for establishment of
new oolleges, and Rs. 60,000 non-
recurring per student and Rs. 8000
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per seat per annum recwrring for
the expansion of

The Central grant to State Govera-
ments will be at the rate of 95 per
cent. of the non-recurring Expendi-
ture and 50 per cent. of the recurring
Expenditure. But, what justice are
we getting from the Centre? No grant
has been sanctioned for the West
Bengal Government. Only, there are
four colleges in the Calcutta city and
this is in Bankura town, really in
between Midnapore and Purulia dis-
trict, the latter being a new-comer.
This college serves one-third of West
Bengal area and this is situated in
backward areas, and run by the poor
people. So, in my opinion, it has
become untouchable to the Central
Government and also perhaps to the
State Government to devote their
attention to their college, The value
of these establishments is about
Rs. 80 lakhs. If Central aid is not
given, then the institution, together
with the hospital, will have to be
closed, and the huge establishment
will remain idle. This sort of closure
of the medical college is not at all
desirable. So, I again request the
Health Minister to take interest in this
matter and give aid at least from his
discretionary fund.

Then [ come to family planning. In
family planning. we advertise the use
of an occlusive cap combined with a
chemical contraceptive, or the use of
a jelly with applicator or use of foam
tablets alonc. These are for women.
For men, what is advertised is, a thin
rubber or sheath, preferably combined
with a chemical contraceptive.

Shri Karmarkar: I do not want to
discourage the hon. Member by any
means. But I shall not be able to
discuss all these details in regard to
the: methods, of contraceptives, etc.

Mr. Deputy-Speaker: His complaint
15, why the Government advertise
them.

Shri Karmarkar: I should like more
competent people to deal with it and
in a better atmosphere and in a better
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place, rather than on the floor of the
House.

Shri Easwara lyer: How is this
place not better?

Mr. Deputy-Speaker: The hon.
Member need not give details.

Dr. Pashupatl Mandal: No, Sir. I
only wish to put in some suggestions.

Mr. Deputy-Speaker: He might
make suggestions, but not go into
minor details.

Dr. Pashupati Mandal: In my opi-
nion, the constant use of contracep-
tives or jellies will irritate the organ
and thereby produce cancer. So, I
request the Health Minister to take
thi= matter into consideration. Other-
wise, this will result in some disease
which is not curable at all. So, 1
brought this point. In the olden days,
it was in practice, under religious
grub, that for a few days after men-
suration, the ladies will remain
‘untouchable’ for a week. If, by social
hygiene, we educate the people on
the methods which we were practis-
ing in the old days, then it will bring
immense good to the country without
harassing the publie at large.

Mr. Deputy-Speaker: If he has
many more suggestions, he may pass
them on to the Minister,

Shri EKarmarkar: Yes, Sir. I would
very much welcome it,

Dr. Pashupati Mandal: Then I
come to the amendment to the Indian
Mecdical Council Act of 18056, This
Act has not yet been enforced. So, I
request the hon. Minister to take

action in this regard without delay. .

Then 1 come to the eradication of
malaria which work has begun now.
The control work so far done has been
proved successful. But eradication is
a thing which should be taken on a
global basis, especially arsund border
areas. Otherwise patient attacked
with malaria may come in and malaria
will bresk out at any time. So, I
request the Minister to contact the
neighbouring countrics on the border
arras so that they may also take up
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the programme simultanecusly for
two consecutive years. Public co-ope-
ration must alse be taken actively.
Otherwise, we will not be able to
find out to treat malaria patient
thoroughly and take prompt action.
We do not want to be in a position
like that of Ceylon in this matter
which has declared that it has already
eradicated malaria but where it
springs up again,

Then 1 come to leprosy. It is rather
a curse to Bankura. 1 suggest that
while we are trying to eradicata
malaria and filaria and other mos~
quito-borne diseases, we must take
necessary steps to remove leprosy
also which is rather a social disease,
In this connection, I should like to
say that it is not possible to segregate
the patients in our vast country. I
request the Health Minister to see
that the doctors are enabled to go to
cach and ecvery village and find out
the patients and make them non-
infectious by giving treatment, There-
by. one day, it may be possible to
remove this disease from our country.

Then 1 come to the Contributory
Health Service Scheme which is func-
tioning well. But the doctors who are
working hard in this scheme are hang-
ing in the air. Their permanency is
not yet settled. Thic thing may be
looked into, and the doctors may be
made permanent without delay.

Then I come to water-supply.
Water-supply is required in
part of the country. So, better steps
should be taken to instal water-
supply schemes, so that pure water
may be supplied to the masses and
thercby the masses may avoid contact
of waterborn diseases. The Health
Ministry should not lag behind in
taking better interests towards supply
of pure water to the masses.

With these words, I conclude,

Dr. Samantsinhar (Bhubaneswar):
Mr. Deputy-Speaker, Sir, there is a
saying in Oriya language, meaning
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that the prosperity of a village is
Jnown from the washerman's-laundry,
the kind of clothes he collects from
the village. Similarly, the prosperity
of a country is known from the
standard of health nd education in a
country.

I fully share the sentiment express-
ed by Dr. Sushila Nayar regarding the
rank of our Health Minister as also
that of the Education Minister. Of
course, there may not be sufficient
work for these Ministries in the
Cabinet, but in view of their social
importance these two Ministers must
be of Cabinet rank.

As regards our health programme
and the schemes in the country, we
will naturally expand according to the
money available. When compared to
the other advanced countries, I will
say that we are only at the beginning
stage. Nearly 1/50th of our revenues
is being spent on health. So, on this
we can calculate how much health
expansion work can be done. Let us
wait for the good days when we will
get more money and the health pro-
gramme would reach everybody in
the country.

I have gone through the report of
the Health Ministry supplied to us
and I have not been able to find what
the Ministry have done regarding
medical personnel including doctors,
nurses, midwives, health visitors, ete.
In the country we require about 80,000
doctors and out of that we hope to
get about 82,000 doctors at the end of
Second Five Year Plan. But in the
report, nothing has been specifically
mentioned how much doctors we have
been able to produce up till now, ie.,
at the end of the second year of the
Second Five Year Plan.

Besides that, I also share the view
that we should not escape with the
notion that health is a provincial sub-
ject. I think this shifting responsibi-
lity is a replica of our foreign British
Government, when they introduced
the reforms; health and education
were transferred subjects and they
were given to self-governing minis-
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tries. Similarly now we are also
avoiding, not giving proper place to
our health problems, saying that it
is a State subject. So, our Health
Minister in the Centre should not be
like a post-master bringing money
from the exchequer and distributing
it to the States. We must do some-
thing effectively, so that there may be
a uniform system of health laws
throughout the country and better
facilities for the health of the people.

I am also glad—end for that I
thank the Ministry—that from con-
trol programme, they have gone to
the eradi~ation programme of malaria.
But nowadays we are getting the
news that malaria carrying mosquitoes
are getting immune to D.D.T. and that
they are not killed by D.D.T. So, it
should be seen how better we can kill
these mosquitoes, some substitutes
should be thought of so that we can
kill these mosquitoes in future.

The Filaria programme that have
been introduced is inadequate and
something more should be done for
this. As regards leprosy, nowadays,
in the pilot programme, we are giving
sulphone to the patients. In the sul-
phone treatment, after one year, the
patient would cease to be infective,
i.e., he would not contaminate others.
But during this one year, he will
remain in the family and the other
persons in the family, particularly the
children, will come in contact with
him and instead of having one person
cured, we will be infecting the others
particularly the children in the family.
S0, there must be some provision to
segregate these leper patients. For
that, these pilot people should go
from house to house, where there are
infective patients and make provision
for their segregation. If need be,
there should be provision to have
separate houses for their segratiom,
because we know that there is very
little provision in the villages for
segration and their houses are also
very congested. They &re very poor
and will not be able to have separate
houses for segragation. For this
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national interest, we must aid them
for having separate houses for their
segragation.

I had recently visited one of the
biggest leper asylums in my State of
Orissa, in Cuttack. There every
patient is getting Rs. 12 per month
for his diet and Hs. T for medicine per
year and Rs. 5 for his clothing. You
can imagine how inadequate these
amounts are. It is impossible for a
person to have his food within Rs. 12
per month. So, I request the Minis-
try to see how this provision could be
increased, so that thcy could get
more money for their diet. The num-
ber of asylums and the segregation
facilities are very much inadequate in
comparison with the number of pati-
ents in our country. Hence those
patients whom we are able to put in
the asylum should get enough funds
for at least their diet.

Up till now we have not yet been
able to have medical examination of
our students. About a few years ago,
there was some provisions by which
doctors were gomng to Government
high schools to examine the students.
But after the increase in the number
of students and schools, that provi-
sion is not properly followed, and
there are less doctors also. So, we
must see that all our students beginn-
ing from the primary schools and
ending with universities, should be
examined and if possible shouid be
given treatment wherever necessary.
Unless we do that, our students will
gradually become weak and that will
be a great national loss.

There is no co-ordination, as it now
stands, between our District head-
quarters hospitals and the rural or
village hospitals. There are no pro-
per provisions in the rural areas for
associated examinations like X-ray
and microscope; for which the rural
people are sometimes asked to go to
the District headquarters hospitals.
Semetimes the poor people do not
have sufficient funds to go to the
District headquarters hospitals and
they are not treated. So, there should
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- be proper co-ordination between the

district and rural hospitals, so that,
a patient from the rural hospital, if
referred to the Distriet hospital, may
have proper care taken of him and
should be done according to the needs
of the rural people.

The University Grants Commission
have made some obscrvations about
grants to medical colleges. They have
also excluded the grants to the medi-
cal colleges. So, in the Health Min-
istry, there should be some provision
of money for the medical colleges
which are existing in the country and
we also expect that there would be
more medical colleges in the country.
S0, there should be some provision
and the medical colleges should be
helped financially by the Central
Government,

We have observed that the doctors
are not willing to go to the villages.
also, students are not coming in
greater numbers to the medical col-
leges, because in comparison with
other services like IAS, IPS and even
CPWD engineers, the pay of the
doctors is very low. Pcople say that
as the doctors are allowed private
practice, their pay is low, I propose
that there should be adequate pay
given to the doctors and they should
be debarred from private practice.
We also know that the engineers in
the P.W.D. get their share from the
contractors, but their pay is not as
low as that of the doctors. If we
want that more doctors should go to
the rural areas, then there should be
facilities for them in the villages, and
their pay also should be enhanced so
as to be on a par with those for the
IAS and the IPS.

As regards family planning, I would
suggest that more money should be
provided, and the gram panchayats
should be taken into confidence, The
bigger things in family planning, such
as complete sterilisation etc., may not
be done in the villages, but the appli-
cation of medicines and imparting a
little education in family planning
etc., can be done by the gram pancha-
yats and the gram sevikas in the
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community development projects. The
necessary literature and the necessary
medicines which are not of a harmful
nature could be distributed through
them. If that is done, then the scheme
will become popular in the villages
also. At present, this family planning
is more or less confined to the urban
areas, and the rural people practically
do not know anything about it. There
is also the theory that it is the poor
people who have more chidren. And
these poor people remain more in
the villages. So, to give these facili-
ties to the rural public and to those
who need it most, more of this litera-
ture should be sent to the villages
and if we have no other means, we
can safely depend on the gram
sevikes and the village panchayafs.
1 think these people can do the work
properly in this matter.

1 would now like to say a word
about my State of Orissa. For the
last one year, small-pox epidemic has
been prevalent there. In these days
when we hear of so many big scienti-
fic developments, and in this age of
Sputniks, we are not able to control
rven small-pox. 1 got a report from
South Bihar that therc also this
epidemic is prevalent. 1 know that
in a particular village, which had a
population of about two hundred,
within a month, about 35 children
died. And the epidemic is still con-
tinuing. Something must be done
immediately to cradicate this,

1 would also request the Health
Ministry to have a second medical
college at Sambalpur, At present,
there is only one medical college in
Orissa, and there is a dearth of medi-
cal men. We arc not able to get doc-
tors in good numbers from within our
own Staje, and we are obliged to go
to other States to recruit doctors. We
shal}, be requiring about six hundred
doctors in our State during the period
of the Sccond Five Year Plan. So, I
would request the Health Minister to
give financial aid to the State Gov-
ernment to have a second medical
college at Sambalpur. Burla is the
headquarters of the Hirakud Dam
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Project which is nearing completion.
That is our good luck, we would get
some good buildings there, and there
will be no difficulty in housing the
medical college there. If a little fin-
ancial help could be given by the
Centre to the State Government, then
the second medical college could be
established there. I hope the Minister
will kindly consider this matter.

In conclusion, I would thank the
Minister and his officials for the fact
that due to his efforts and those of
our Prime Minister, we have been able
to establish a tuberculosis hospital,
which happens to be in my constitu-
ency.

Shri P. R. Patel (Mehsana): I thank
you for the opportunity that you have
given me.

The Health Ministry spends some
Hs. 31 crores every year, and yet the
health of the contry is pitiable. There
are 50 many types of deseases, such
as malaria and others, but I would
only refer to one disease, namely
tuberculosis. If we look into the
Tuberculosis Bulletin, this is what we
find at page 7:

“With 25 lakhs TB patients in
India and 5 lakhs deaths annually,
the loss in terms of time, money
and man-power cannot be easily
calculated. But on a rough reck-
oning, it may be somewhere about
Rs. 200 crores, and 90 to 100 crores
man-days.”.

‘This disease is more prevalent in
the villages than in the cities., It is
a wonder why it is more prevalent in
the villages, but the reasons are very
clear. In the cities, we have got
hospitals, dispensaries, health centres,
Government doctors, private doctors
and so on, and so, there is remedy
available in the cities. But in the
rural areas, the people are left to the
will of God. The reason for this dis-
case is given in this very bulletin,
which says:

“Bad housing and low nutrition
are contributing a lot to the spread
of tuberculosis.”.
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So, bad housing is the main thing
that contributes much to the spread of
this disease.

In the cities, we are thinking of
clearing slums. And we are having
big houses and small houses, and Gov-
emment are coming to the aid of the
people. But in the rural areas—per-
hape most hon. Members may not
know what the type of houses is—a
small room which is 10’ x 12’ in size is
occupied by about four or five persons;
and in the winter or the monsoon, the
cattle is also given accommodation.
This is the resson why more people
suffer in the villages than in the cities
from this disease. I would ask Gov-
ernment what they have done to pro-
vide good houses in the villages. So
far as the cities are concerned, there is
a plan with Government; and there are
schemes for middle class people living
in the towns and cities. But so far
as the villages are concerned, I do not
see any plan. I would beg of Govern-
ment to consider this question in the
interests of rural health.

Secondly, in the cities, we find big
dispensaries and big hospitals. but in
the villeges, no such thing is ol
Of course, there are some dispensaries
in the villages, but it should be the
policy of Government to provide at
least one dispensary in a radius of five
miles.

15 hrs.

That policy was accepted by Baroda
State. When we were implementing it,
there was integration, and so we could
not do it. I suggest to Government to
lay down a policy to give a dispensary
m rural area so that it should not be
more than five miles distant from any
part of the area.

Then there is the problem of mater-
nity homes. In villages, we rarely find
maternity homes. Is it required only
for cities? Is it necessary only for
cities and in villages and rural aress
they do not require it? So many lives
are lost by the absence of maternity
homes in villages. My submission is
that maternity homes should be esta-
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blished in villages or some beds may
be attached to dispensaries.

I know of a case in my taluk. We
contributed Rs. 32,000 for a maternity
home. That was in the beginning of
1949. It is still lying with the Bombay
Statc. The money is not used. Our
request is that a maternity home be
given on the southern side of Kadi
taluk at any place, anywhere. But the
money is not used. That shows that
the Government are not mindful of
rural health and rural life, even
though money is contributed by the
people.

If we look at the health of our
children, it is a painful story. Refer-
ring to Swasth Hind of August 1957,
we find that a survey of Delhi students
was conducted. 1672 boys were exa-
mined; of them, 1451 boys were found
to be having defective health; That
is 89 per cent, Again 1562 girls were
examined; 1182 were found to be in
defcetive health. The percentage was
79.

This shows the health of our
childern. This is for Delhi. When this
is the position in respect of Delhi,
what about the rural areas? So far,
childern living in rural areas have
never been examined; diseases there
are probably more than in cities In
cities, there is education, and they are
sdvanced. But in villages, they are
left to luck and fortune. So I would
suggest that Government should look
after the rural areas more than the
city areas.

Most of our people live in villages,
but most of our dispensaries and fine
hospitals are situated in cities—as if
the village people have only to pay
taxes and the advantage is to be gained
by the city people. If that be the case,
I think it is not a good sign for the

May I submit that our Government
are not mindful of the advantages of
ayurvedic studies? Our medical
science was considered perfect before
the Britishers came; it served most of
the people at cheap rates. Our vaids
and hakims were rendering service at
a very low cost. Now, Government
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have no doubt opened some ayurvedic
colleges here and there. But the atti-
tude of Government towards ayurvedic
colleges is rather step-motherly. The
grants they give to medical colleges
teaching allopathy are much more and
higher than those they give to ayur-
vedic and unani colleges. I would say
that the grants given to these ayur-
vedic .colleges are meagre; the better
word would be ‘contemptuous’.

Shri V. P. Nayar: Niggardly.

Shri P. R. Patel: So I would suggest
that Government should pay attention
to ayurvedic studies and give more
grants for them.

Another thing is that even though
students pass through such colleges
after four or five years’ course, there
are restrictions in certain States and
they are not allowed to do medical
practice. I will give one example only.
In Delhi, we have an ayurvedic and
unani Tibbia College. It has a four
year course. There is a Government
Board. Even though students become
successful at the final examination
after completing four or five years and
become graduates of this college, the
Bombay Government is a government
that does not recognise this qualifica-
tion.

So I would suggest that those States
who put any restrictions on medical
practice by any students who pass in
these ayurvedic colleges, should be
debarred from any grants. No grants
should be given from the Centre to
such States. They must recognise
these colleges and permit the students,
it they want, to practice in any State.
Otherwise, how are we going to
encourage ayurvedic studies? If after
four years’' study, a student is not
allowed to practice, that would be

rather discouraging students from this
new study.

1 submit that more diseases are due
to unhealthy water, unhealthy food
unhealthy housing than any other
reason. These three factors exist in
villages. In cities, we have got water
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works. But very few villages are
given water works. There are small
villages which have to get drinking
water from a pond on the side of a
tank. By using such water, they invite
so many diseases, It should be the
concern of the Government to give
pure drinking water to each and every
village.

1 would give an instance. In the
whole of Banaskanta, the northern
part of Mehsana district and southern
part of Kadi and Kalol taluk, pure
drinking water is not available in
many villages. 1 hope Government
will look into the matter.

Before 1 speak about unhealthy food
in general, I would bring to the notice
of the hon. Minister the fact that we
get unhcalthy milk in Delhi. Alter
all, Delhi is a place where s¢c many
Ministers and so many officers are
staying. They are getting very fat
salaries in Delhi. Still we cannot get
good milk; there is too much of
adulteration in Delhi. When Govern-
ment is careless about all this
adulteration in Delhi, what more can
we expect of the Government?

Mr. Deputy-Speaker: When the
salaries are already fat, why should
another fat be added to it?

Shri P. R. Patel: How to expect
that there will be no adulteration in
villages? Medicine is adulterated, and
food also. In Bombay where grains
are sold, things of the colour of grain
are mixed with grain. That is going
on in Bombay and big cities, and it
is not checked. So, I submit that
Government should be more vigilant
on this matter.

The next point I want to submit . is
regarding government doctors. Per-
sonally, 1 am of opinion that the gowv-
ernment doctors should be debarred
from private practice; because of their
being in government dispensaries, they
manage to' collect more patients
because of their position. I would
rather say that they are civilised
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robbers of society, And, there should
be some restriction on the fees of the
private doctors. A doctor demands
Rs. 1,000 or Rs. 2,000 or Rs. 5,000 as
he likes. While we are talking of
planning and all these things and
when we are out to control the prices
of foodgrains etc. there is no control
on the doctor's fees. I think that is
not a good thing and I submit that
Government must consider this.

st Wo e fw (Dawiv) -
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Mr, Chairman: I am sorry; I have
already given him two minutes to con-
clude his speech. He should conclude

now. B
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g1 dm fs o mxed} & o fear @,
Uy WAIAT qGT U T F @
rag wmn g fr g a® § W@
argdz # ave oY sw W oA
g%t ynfa & fag sgrar & warar
afen gaer ST it wfes & wies
dar smgdifer fafrem qafa & fag
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Shri V. P, Nayar: From what we
around us in the mattar of health
our people, I have no dount that
affairs of the health have been
jected to continuous and gross
management for some years. I do
say this for the sake of criticiam.
is in the same terms in which
President of that august body,

Eée
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Indian Medical Association, has refer-
ved - to at the meeting held at
Bangalore. Speaking about medical
policy, he says:

“The Central Government have
not given the right lead-in the
matter of medical relief to its
people and in the manner it should
be given",

Later on, I find him also saying that

the system which is at present in force .

must be swept away as early as
possible, and that Government should
formulate a completely different policy
in regard to public health.

Mr. Chairman: Could the hon. Mem-
ber give the name of the journal?

Bhrl V. P. Nayar: I am reading from
the official organ of the Association—
the Journal of the Indian Medical
Association, March, 18th issue, page
187. I find that in its activities the
Central Ministry of Health has failed
not merely in taking the proper initia-
tive but also failed by not giving the
proper leadership to the other States.
The result is that today we find that
to a large section of our people all the
programmes in the Five Year Plan will
mean nothing.

Take, for example, the case of our
tuberculosis patients, The other day,
in answer to a question in the House,
the hon. Minister revealed that 2§
million people are suffering from
tuberculosis. I do not know the source
of his information, but I know that
the surveys made by the Government,
either through its tuberculosis clinics
or by mass radiography, cannot give
us a complete picture of the incidence
of tuberculosis in this country. As I
find now, in every tuberculosis hospital
there is a greater rush year after year,
month after month. What is the signi-
ficance of the Five Year Plan to the
two and a half million of our tuber-

_culosis patients if they cannot live in
the hope that their malady will be
cured?

Then aguain, take the case of our
children. Most of us pay lip-service
to the cause of children. They are
very much neglected. It is again the
hon. Minister who informed me in
answer to one of my gquestions about
nutritional disorders in this country
that the results of the survey so far
made by specialists on nutrition
indicate a very dismal picture about
our children. It is not as if nutritional
disorders may be fatal by themselves,
but they bring in their wake a train
of other ailments which could have
been possibly avoided.

I find from the statement that in
some cases nutritional disorders among
children go up to the extent of 75 per
cent, Among the school-going children
in Bombay, which is considered to be
one of the best administered States, 1
find that one of the nutritional dis-
orders,—cirrhosis,~it may not be a
very troublesome disease—was pre-
valent to the extent of 73 per cent.
Seventy-three per cent. of the school-
going children in Bombay manifested
that they are suffering from cirrhosis.
There are also other diseases listed. 1
do not want to go into them, Butl
find that even on the results of a very
meagre survey, the picture about
nutritional condition of our children
is very dismal, and the Government
of India as a whole—I do not blame
the Health Ministry for that at all—
and the State Governments have done
precious little about it.

There is no policy of co-ordination
between the activities of the Commerce
Ministry and the Health Ministry
which together go for the benefit of
the people. I shall point out one
instance. I was told that in the matter
of vitamins,—a matter in which we
know that the lack of vitamina is
causing such a serious condition among
our children--India today does not

produce one gram of vitamin, We .

have all the resources not merely for
producing vitamins A, B, C and D but
most of the non-vitamins also in our
country, I know that technical pro-
cesses may be a little dificult, but I
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regret to say that no serious attempt
has been made ta make India ‘self.
sufficient in the matter of vitamins.

After all, we cannot administer
shark liver oil for its content of
vitamin A and B to all the children
for warious reasons. I was again told
that although we have the Penicillin
Factory for the manufacture of essen-
tial antibiotics, the manufacture of
antibiotics there is confined only to one
or two varieties of pencillin. 1 do not
know what subsequent progress they
have made. But we know the role
that antibiotics play in the country
today in saving lives. Why is it that
it is not possible for the Gowvernment
to remedy this? Maybe it is the defect
of the Ministry of Commerce and
‘Industry, I am very much concerned
with the availability of enough quan-
tities of antibiotics for the relief of
the suffering people.

At present, the position is, we do not
firstly, produce enough medicines in
this country, and secondly we do not
properly conirol the distribution of
medicines which are imported. The
result is that today all the doctors—I
do not have any grudge against them
—administer costly medicines, and we
have to rely necesarily on imports
which are imporied al cheap rates but
are sold at fantastic costs. As we
know, the anxiety of the suffering man
is always to live for more years, and
the foreign enterprises which are here
bring in their own medicaments, take
advantage of the situation and exploit
the anxiety of our poor people to live
longer, and sell them at fleecing prices.

If only you go through the report of
the Pharmaceutical Enquiry Committee
you will find that there is virtually no
firm which can be called an inter-
national combine which has not
entrenched itself in our country. I do
not know what is the role of the
Health Ministry in this matter. Has it
completely left to the Commerce and
Industry Ministry to decide which of
the drugs should have priority in the
matter of manufacture or which of the
drugs should have priority in the

. matter of distribution?

6300 -

From the annual report 1 find that
in the matter of import of certain
esesntial drugs, the Heslth Ministry is
consulted, but for what? I would like
to know what is the role of the Health
Ministry in the matter of deciding the
policy in regard to the import of this
vitally required material. It is no
good saying that today we cannot go
in for the manufacture of this thing.

Take, for example, the sulpha drugs.
I know it presents some very difficult
chemistry. But it iz not certainly
beyond the competence of Indians to
manufacture it. We now hardly manu-
facture sulpha drugs. I again find that
last year we imported conwventional
sulpha drugs to the extent of 80 lakhs
of rupees, while we claim to have pro-
duced sulpha drugs to the value of
Rs. 30 lakhs to Rs. 40 lakhs. I do not
know whether they have been prp-
duced from the primary products: I
think not.

Even in the matter of intermediaries,
the Government have not been able to
formulate a policy by which we shall
be self-sufficient. Taking advantage
of all these things, as I submitied
earlier, the foreign firms are thriving
here, and what is the result? Medi-
cine today is more a matter of Com-
merce and Industry than of Public
Health. If you go to a specialist
doctor, you have to pay Rs. 32 for con-
sultation. You cannot even treat the
ordinary diseases by your getting a
prescription from a specialist with any-
thing less than Rs. 50 or Rs. 100. It
has become a real problem which, I
submit, is due to the continued lack
of proper co-ordination and lack of
perspective on the part of the Gov-
ernment. I would certainly not fix
this hon. Minister with any respon-
sibility in this. But, as matters stand,
at present, it is a fact, and we have to
take an entirely new way if we are to
provide for the relief of pain and dig-
tress in thig country.

I would like to refer in particular
to a matter over which the Govern-
nt seems to have no control. The
other day 1 asked a question abo.:
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the condition of dental decay among
our children. It is admitted that
dental decay is on the increamse. But
take any newspaper or weekly in this
country and you find that there are
big tooth paste advertisements by big
firms. Bometimes it is a half-page
advertisement for a small tooth paste.
They advertise from the small size up
to the big family size. Reading one
such advertisement, you will not be
inclined to think that use of that tooth
paste will ever ereate any trouble for
our children and for us. But what Is
the condition today?

Everyone of them claims that the
tooth paste contains some ingredients
which kill all the gum germs in one
and a half minutes. Every child uses
tooth paste and in fact, use of tooth
paste is on the increase several-fold
and simultaneously In proportion to
that, dental decay is also increasing.
Then, where is the logic in thinking
that all these tooth pastes are doing
a good service?

Mr. Chairman: They only state the
symptoms and the causes.

Shri V. P. Nayar: In fact, some even
name a particular organism which it
kills. For example, it is claimed that
a tooth paste kills Entamoeba gingi-
valis in half a minute. The Govern-
ment themselves say that they have
no machinery to check the efficacy of
this. They have said that in answer
to a question of mine. 8o, when Gov-
ernment have no machinery to check
the efficacy of a particular drug or
tooth paste or something else, how
can it be said that these people should
be allowed to have a free advertise-
ment and pass on as genuine stuff
these articles on the poor people? I
would like the hon. Minister to con-
sider whether it is not time to strike
down such bad practices.

Not only that. There are manufac-
turers of medicine who do not find time
t¢ move about in trains; they always
go by ‘plane. There are certain
articles which are supposed to be

extrats of nine gems for one rupee.
Yet, what diseases they are suppessd
to cure within 24 minutes! Even
leprosy can be cured within three
days! All chronic diseases will be
cured by a drug called navaratna
kalpa.

Shri Karmarkar: Is the hon. Mem-
ber referring to what is happening in
Kerala or elsewhere?

Shri V. P. Nayar: Kerala will not
allow it. We are more educated and
cannot be easily fooled. '

Then, I want to refer to another
matter which has caused me concern.
That is about certain autonomous
institutions run under the Ministry.
Whatever be the reasons, I find that
the promises made to us are not being
kept in those institutions. I refer in
particular to the Indian Institute of
Medical Sciences, for which the
original estimate was Rs. 4 crores or
Rs. 5 crores. 1 find from the annual
report that while they spent Rs. 1§
crores on the development of land, a
“huge sum” of about Rs. 5 lakhs have
been spent on the equipment. What
is the equipment? We all know how
costly X-ray equipment and surgical
equipment are. But yet we find that
although the promise was made that
this is an institution where the
emphasis will be on post-graduate
teaching, we have ‘admitted two
batches of students for the graduate
course and two candidates have been
admitted for post-graduate training. I
find that although the equipment has
not arrived, although the building has
not sprung up, appointments have been
made in the cadre of professors. There
is a professor of surgery, without
surgical equipment; there is a pro-
fessor of radiography, without the
X-ray equipment not even having left -
England. What is the purpose of all
this?

I know that the hon. Minister takes
keen interest in that and T am glad
that after he took over thiz Ministry,
he has cancelled a very obnoxious
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arrangement by which certain foreign

wconsultants of architecture were hired
to draw up the plan for the building
4t was their duty to inflate the costs
fream the original plan of Rs. 5 to Rs. 9
crores, because they were entitled to
10 per cent. I ind that the great
architects whom we imported in
Delhi required the import of Belgian
‘glasses for the building. I am glad
and I congratulate the hon. Minister,
but 1 would request him to take into
.account whether this ordinary medical
degree M.B.B.S, or whatever it is will
5e recognised by other instftutions and
universities, because this is not a
university degree.

Secondly, if the institution has to be
run on the lines indicated to us, a
different ap»roach has to be made and
‘the hon. Mi.uster must take particular
interest to see that post-graduate
teaching has an emphasis there and
the correct choice of personnel is
resorted to.

Along with that, it is no good what-
ever that those autonomous institu-
tions are controlled or presided over
by persons who have sufficient experi-
ence in the Health Ministry. When we
subsidise some institution very heavily,
what is the purpose of keeping it as
an autonomous organisation, unless it
be that the control which can normally
be exercised by Parliament may be
taken away? Again, I have nothing
against the person who presides over
this  institution. There are other
organisations—the Red Cross, the
‘Tuberculosis Association, ete.—to
whom we give a big amount, but we
have nothing to do with them. In this
matter, I have no objection at all if
the hon. Minister in his capacity as
Minister is the Chairman. I am
against the ex-officers and ex-Ministers
still continuing in such organisations.
1 would like the hon. Minister to take
up the Chairman’s place in these
organisations, so that if he is there,
we will have greater control and this
House can adk questions and get
details. Without such a possibility of
the House focussing fs attention, I
‘submit these autonemous bodies which

subsist only on grants have no right
to exist in the manner in which they
do now. I request the hon. Minister
to take some more inffhrest in this

matter. .
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wa A owf mwwd A
i et W o e
foed fr wdww W, W oW
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Mr. Chairman: Pandit Brij Narayan
“Brijesh".

Shri Feroze Gandhi (Rai Bareli):
You will call the Minister at 4207

Shri Somavane: How much time the
Minister will take? That may be
ascertained,

Mr. Chairman: About 45 minutes?

Shri Earmarkar: About 45 minutes,
but in view of .the fact that you have
called mnother speaker, 1 will take
40 minutes.

Shri Peress Gandhi: So he will
speak at 430! .



mﬁl.m(ﬂulk):ma

point of information. Is he the last
speaker? :

Mr, Chatrman: Yes, I am afraid so.
1 find that three speakers exceeded
. their time, and we huve got another

discussion at 17.00 hours.

Shri B. K. Galkwad: I had given my
name.

Mr. Chairman: I have many other
names also here. 1 have been
endeavouring to give everyone a
chance,

Shri B. K. Galkwad: There is one
Party in the House, the Republican
Party. There are § Members, and
they are not allowed to speak. I am
of the opinion that they are given
partial treatment in this House. That
is not proper.

Mr, Chairman: Order, order. I can
assure the hon. Member that so far as
1 am concerned, I am not even aware
of it. But the fact remains that I
have called the next speaker, Pandit
Brij Narayan “Brijesh”.

gfea & aroma wan (fragd)
TANfa  wEEm, @ w1 fauw
Tt 9T #7 = fagig &1 faqw 7
21 zHwT @Eer Wk WM g
W A% sawar & fs @A & o
il wEei A ¥ @y § wed
Taox s forr ==y Y & aw
Ty o w1 T Y gfy wfemns
TATAT NTEH § A AN ES A Iud
[ A AE S AT wifgd
Tt qE T weor o wmiv g

il e AT, e e,
av wafw gfasy, iy frosg
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drr 3 § e uT Wy fae gt are
& vwwd 1 A g Reemadt
g af g semAm o

K. Galkwad: Mr. Chairman,
Sir, I am not very fond of talking in
this House. But, whenever I get an
opportunity, I want to represent the
grievances of those who are not repre-
sented or grievances of which are not
put before this House. So much has
been spoken about the items that are
dealt with by the Ministry of Health.
But, I find that there iz one item
which has not been as yet tackled by
any of the hon. Members—I do not
blame them-—and that problem is slum
clearance, particularly in the Delhl
Municipal area.

Sir, Delhi is the capital city of India.
You will find at one end there is the
Ashoka Hotel. At the other corners
you will find in huts whose height is
4 ft. and whose length and width are
something like 4 to 5 ft. six or seven
members living in such a hut. In
short, you will find on one side there
is heaven and on the other side there
is hell in this capital city of India.
Several foreigners, Rajahs and Maha-
rajahs are visiting Delhi. Of course,
we take them to the Ashoka Hotel
and make every arrangement for them.
But, if we take them to these places,
they will come to know what India is
and how poor are the people of India.

Shri Jagdish Awasthi: They won't
praise the Government.

Shri B. K. Galkwad: Whether they
will praise them or will notpnju
them is different. But, you will find
that whenever questions are put the
information which is supplied by the -



[Shri B. K. Galkwad]

Ministers concerned is not correct.
During the last week, Government
brought forward the legislation Public
Premises (Eviction of Unauthorised
Occupants) Bill which has been sent
to the Joint Committee for considera-
tion. What is the substance of that
Billt The substance of that Bill is
that they want to evict all the
unauthorised occupants, Who are the
unauthorised occupants? Those people
who have constructed this new
Delhi and all other new comstructions
wherever they are coming up. These
poor people who are living in these
huts have constructed these buildings.
They have unauthorisedly occupied
some Government land or some
municipal land and Government want
to evict them immediately by passing
this Bill. I do not know what the
reply the Government is going to give
if the question is put as to what other
alternative arrangements are going to
be made if these people are evicted.

When questions were put as to the
number of homeless people in Delhi,
the reply which was given by hon.
Deputy Home Minister Shri Datar was
that it was 8,000 and now it must have
come to about 10,000. But, if you go
through the report that has been
published by the Health Ministry, you
will ind that the Ministry has said
that there are 20,000 families, homeless
families—not 20,000 but 20,000 fami.
lies—and it is not possible for Gov-
ernment to make some arrangement for
them within two to three years. If
Government is not in a position to
make any arrangement within 2 to 3
years, then, what will be the position
of those people who are living In
these huts? As soon as this legisla-
tion is passed, the question will be
before Government. When this
Bin was under consideration,

They were thinking of
having a morcha on Government. But
the question before Government is
that, unless and until some provision
is made for their residence, they
should not be evicted from the places

where they are residing. That was
the grievance I put before the Howse
by way of moving that cut motion.
There were so many figures with me
which I could have put before the
Government but there is no time at my
disposal. As a great favour by the
Chairman, I was allowed to say these
few words, That is why I conclude
with these words. I hope that the
Government will look into the matter
and see that these people are not
evicted from their present hutments
unless and until they are provided
with alternative accommodation.

Shri Karmarkar: Mr. Chairman, 1
am grateful to the hon. Members who
have participated in the debate for the
high level which they maintained in
the debate and for the many useful
suggestions that were put forward to
our advantage. When I try to the
best of my ability to do justice to the
various observations made here, 1 find
it physically impossible to do so within
the time available to me. Ultimately,
as every debate on the health of the
nation, this debate results in impor-
tant suggestions regarding the prob-
lems before us. I am also grateful, I
must say, as all that has been said has
been really relevant to the scope of
the work of the Government. It is
often that some well-meaning friends
complain for directing them +to the
States for a particular question. As
circumstances would have it, depend-
ing upon the financial resources as
between the States and the Centre and
the particular division of work bet-
ween the States and the Centre, it is
the function of the States to cater to
the direct medical needs of the popu-
lation of each State. It is for the
Centre to take active interest in and
formulate schemes relating to All
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That is how it is. That is the broad
dempsrcation within which we fune-
tion. I am happy that suggestions of
a useful nature have been made on all
these subjects.

1 will first deal with the observa-
tions connected with what may be
~ called common national programmes.
A complaint came fraom a colleague of
ours about the tak'‘ng of steps regard-
ing malaria in a particular district or
region where he came from. This is
one of the items on which the country
as a whole can look upon with a sense
of satisfaction. From what was known
to be a national malaria control pro-
gramme, we are about to switch on, on
the 1st of April, to the national
malaria eradication programme. I was
once pointedly asked about the differ-
ence between these two programmes.
(Interruptions.s It two hon. Members
speak, it is difficult to follow. 1 can
lend one ear, to each but it will not
help.

Shri V, P. Nayar: It is a bad day
for beginn'ng it. It is not an auspi-
cious day for a good wenture,

Shri Karmarkar: This is people who
look upon this in the conventional
way, but for the Government whch
has equal faith on all the days of the
year, any day is good enough.

shri Sadham Gupia (Calcutta—
East): Then why should the Ministers
be sworn on the 2nd April?

Shri Earmarkar: 1 was saying thst
some hon. Members did not understand
the difference between control and
eradication. There has been a pro-
gressive decline in the incidence rate
of malaria. Take for instance the

. In 1947, a rough assessment
of malaria incidence shows about 75
million cases. There was some effort
and at the time of partial control, dur-
ing 1953-54, the incidence came down
to 60'7 million. It steeply came down
to 41'% million cases in 1054-53 and
there was another steep fall in 1956-56
and the number was about 193 mul.
lion. Doubtless between 1956 and now,
the figure must have gone down still

for instance in Delhi, many reports
come of malaria fevers. But when we
examine the blood samples, it is not
malaria. Maybe, on account of the
eflective action taken, malaria iz =
thing of the past in some areas. That
is due to the co-operation of
people and the effectiveness of
programme itself.

total coverage.
scheme contemplates total coverage,
going into the nook and corner, having
more intensive efforts and further les-
sening the incidence of malaria. It has
been found that this would be cheaper
also. If we had gone on along the
control programme in the Second and
Th'rd Plans, the expenditure would
have been Rs. 52 crores. The pro-
gramme of 2 years control programme
and six years of the eradication pro-
gramme and two years of maintenance
during the Second and Third Plan
would be Rs. 66'35 crores. But the
annual expenditure after the eradica-
tion programme is successfully gone
through will be round about two
crores as against Rs, 24 crores under
the control programme for five years.
That is what we are on. If the co-
operation and the excellence of the
work continue or increase, we look
forward to a period when we shall be

parts of India, he can rest assuved
that his area will be rid this
disease. No doubt, it is possible that
in our present control programme, we
may not have been able to resch his
area. So, he might have possibly been



this. I wish it is possible for the Gov-
ernment and this Ministry to muster
up more funds than we are able to
during the Second Plan and get along
with a programme of filaria control on
the scale which we had originally
planned. 1 would also make a plea for
a little of public co-operation in this
matter because, unlike prophylactic
measures in some other ailments which
are simple enough, in respect of filaria
in the very act of giving a protective

anti-mosquito measures hold good
promise for the control of the infection.

I would inform my hon. friend, Shri
Nayar that Kerala happens to be one
of the four States where centres which
have already been sanctioned have not
yet been opened and I am genuinely
sorry about it. This is a problem
which cannot be neglected in the least.
There are four States—three centres
in Kerala, two jn Uttar Pradesh, two
in West Bengal and one in Assame
which have not vet opened the centres;
otherwise the total units of 46 would
have been brought into operation.

We have also survey units for find-
ing out filaria patients. Excepting
two units for Assam which are under
consideration, all the filaria survey
units are in operation. The surveys
at the present moment cover a popula=-
tion of 1843 millions, of which actual
examinations have been made to the
tune of 5 per cent to 10 per cent for

trained so far.

That brings me to the problem of
T.B. Much has been said about it. 1
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solve this problem unless we also solve

best possible attempt to bring medical
relief to those who are likely to suffer,
or are incipiently suffering from this
curse, or are actually suffering.

1 should like to share with the House
a conclusion which, as a layman. I
have arr.ved at. It is a simple matter.
20 or 30 years ago, if anyone was
suffering from TB, if it was an
advanced case it was given up as lost.
Thanks to the progress today among
the experts in the country, very good
operations are made, operations which
we did not have 30 years back. There
is a greater deal of treatment and
attention given, and it was something
of a surprise to me to find when I paid
visits to some of the leading hospitals
and sanatoria—what then was to my
utter dismay—that one-third of the
accommodation for paying patients was
vacant, which was full 10 or 15 years
back. On a little further thought, I
found that there should be no surprise
about the matter, because these days
domiciliary treatment can also be
equally effective, thanks to the modern
gystem—in spite of whatever feeling
we have of this system or that system
—and the modern researches in
medicine which have brought medi-
cines of a very good character to
combat T.B. It is possible now for a
man not to have to resort to sana-
torium at ap expense of Rs. 50 to Rs.
100 a month. He can remain at home,
consult a doctor, get treatment and
manage the whole thing within Rs. 30
or Ra. 40. .

In a sense, one might say that so
as the middle class and higher
middle class sufferers are concerndd

the problem has beem made
easy, but the large majority
ferers are the poor men, about
cent to 80 per cent. For them we
a programme for increased number
beds, programme for isolation of
and for larger aid to all institu
catering clinics and the like,
gramme to give X-ray appara
200 clinics—this year we gave it
units—and other efforts. Inspite
our efforts, I think it can be
said that it is an impossible
gramme, if we think in terms of taking
them to any particular

sanatorium or a hoepital—and keep
the patients there for treatment We
have to take the treatment to thelr
door.

]r

11

TR

From that point of view, there is
very good experiment being done
Madras as to how far this

treatment can be successful. In this
connection, I am happy to see the
large non-official aid that has been
who have been doing work in social
service for a long period of years.
Many Christian Mission institutions,
institutions being conducted by Ram-
krishna Mission and many other pub-
lic spirited bodies and charitable insti-
tutions are rendering, I must say

Ew

Y
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Shrl Earmarkar: If it is a deserving
case, it will always be helped; I have
no doubt about that. We do not go
by the highast number but by the effi-
clency of the institution. It is an
industrial area and, therefore, it is
likkely that the highest number may be
there. I am prone to believe that the
rural areas are likely to face less of
this problem—not only T.B. but same
is the case with regard to all other
ailments—and it is likely to be on the
increase in cities like Bombay, Cal-
cutta, Kanpur—of course, it comes a
little below-—Madras and places like
that.

8hri P. R. Patel: Is it not much
more in villages?

Shri Karmarkar: It is very difficult
to say how many birds are sitting on
this tree and how many on that; by
the time we count the birds fly away.

The problem is serious enough both
in the villages and in the towns, but
I will not hide from the House the
fact that it Is much more in the case
of larger cities where there is less
fresh air, more congestion, more slums
and less opportunities for children to
play. Maybe—]I wmay be wrong—
during the next ten years bigger cities
are going to be the worse affected
than the rural areas. Rural areas are
good if we give good water and a
little help like that. Our peasants are
perhaps a little more sturdy than
people in towns. We need not divert
to it and have a full discussion on
that; it is not exactly relevant here.

Having dealt with T.B., I should also
like to say a few words about another
problem, and that is about cancer.
Cancer, I am told, is a problem of old
people. Well, it is no comfort to us.
1t is a problem which needs to be look-
ed into, I am told—that in an advanc-
ed and prosperous country like the
United States of America, the inci=-
dence of cancer, relatively speaking, is
almost about the same as tuberculosis
in India. At any given moment, there
are about a million patients suffering
from cancer in the United States and

about 200,000 people die every year
which is well for a country of that sise
and prosperity and well-being. That
is there. I was told that one of the
reasons is that people live longer
there.

The other day I read a zmall para-
graph in one of the newspapers that
one of the worries of the government
in a particular country wgs that the
people have begun to live longer; the
result of it being that the longer you
live that greater the worries you have
I do not want to depress the ambition
of the people who want to live for full
hundred years. But it is my duty to
tell them that the longer that they live
and when they become nearer #
hundred they are likely to contract
some of these things which are wvery
undes.rable. Anyway, it is no com-
fort for us to find, whether in Bombay,
Calcutta or Madras or Hyderabad or
in any larger cily and the villages,
the cancer cases are going up more
and more.

1651 hrs.
(Mn. SreaxEr in the Chair]

We are trying to do our best, to do
whatever we can, in the fleld.

The next in the order of importance,
in the observations made, was family
planning. I think before I come to
family plann'ng, I would deal with
leprosy. About leprosy, the report
that has been placed before the House
gives a fairly good idea of what is
being done. In the fleld of leprosy,
even before the Government came
very actively on the scene, there were
non-official organisations going into it,
and I must here acknowledge with
gratitude~the great and immense ser-
v.ces that have been rendered by the
Gandhi Smarak Nidhi. In fact, they
were the organisation which gave us
the first batch of workers in Hmachal
Pradesh when we began our work.

I am also proud to say that in the
nine centues they have been conduct-
ing till now,—what they call the sur-
vey and home-to-home treatment, a
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domiciliary treatment basis—the work
done is of a very high order. I had
occasion to visit one such centre in
Kerala when I was there last time. 1
found that in a population of 11,000,
in 381 villages, they surveyed the
whole population, and they got about
800 patients. I was very happy to
observe that about 150 of them were
sent back completely cured, a result
which is reslly creditable. And so, in
a like manner, there were other insti-
wﬁTsnlsowhidxweredom'cgood
wor

Now, under a scheme that has been
adopted by Government, we are try-
ing to spread roundabout the country
what we call control schemes, ‘We
have till now developed four treat-
ment and study centres; 36 subsidiary
centres; these were sanctioned dur-
ing the first Five Year Plan. There
are 34 subsidiary centres during the
second Five Year Plan period—I have
got those figures in which we may
not be interested just now. So, out of
T4 centres that have been sanctioned,
about 57 have started functioning.

1 am told that a population of round-
about 40 lakhs has been surveyed.
About 38,000 patients—I forget the
actual figure—have been found and
treatment is being extended to them.
I am sorry to tell the House this—
that so far as my assessment of actual
work is concerned, I am not prepared
to say that work is being done satis-
factorily everywhere. It depends upon
s0 many problems. Leprosy, in the
first instance, was a repelling disease.
People ran away from that But I am
happy to say that States are doing
their best, the best that they can,
towards meeting this menace. The
work has been slow, and the disease
is very dificult to cure. But, in any
case, this is the only way in which we
thought we can grapple with this
problem to cover the whole country
by these centres of survey and treat-
ment. I cannot dwell on this subject
longer for want of time,

Then I should like to come to
another subject. I may say that my

Ayurveda friend there who qnh
about this family planning, did not
give a shot at it before he dealt with
it, because he sald this is never going
to succeed. In any case, I am quite
sure that so far as he is concerned, he
has not that problem, and so far as
others are concerned, he has all his
best wishes for it. While on this
1 am happy to tell the House that
unlike the atmosphere that was there,
about two or three years ago, about
family planning, which always raised
a smile wherever anyone advocating
this went, the problem is being taken
up quite seriously. It is not, in fact,
& discovery, but it was a thing which
was obvious and which one did not
see. When we began ‘our family plan-
ning programme officially, we found,
to our pleasant surprise, that the art
was being practised long before by
educated people without advertising
their action for obvious ressons. I
was very relieved to find the serious-
ness with which our people have
begun to look upon this problem.

I{ the House would pardon me, I
may share with it an instance. I am
giving the instance of a young man.

Mr, Speaker: Hon. Members are
anxious to know what the Govern=
ment has done now, what facilities, if
any, are provided by way of instruc-
tion or otherwise. -

i

Shri Earmarkar: Since doubts were
expressed about the feasibility of it, I
was trying to tell them—but it is not
really important. I might tell
it on some other occasion.

me, because the debate began at.



established, and a large number of
clinics, much beyond the target, have
been sanctioned. Banction has been
issued for 408 clinics, 244 rural and
164 urban, Of these, 377 clinics are
reported to be already s

In the clinics, advice on the
methods of family planning is given
also contraceptives are distribut-
free of charge to low income
ups. I should not like to detain
House very long on this part of

am quite sure that the H
take it in light mood when
them this fact. I had a
occasion to receive a letter in which
there was a young man writing to
me. It was a young man who was
married, I think, on the 27th August.
He writes to me a letter on the Gth
September. He says: “T am
years old. My wife is 22 years old.
We do not propose to have any child-
ren for five years. Will you kindly
advise me (Laughter) as to the bes
methods of family planning?” I did
not take it in that light mood. I
directed that letter io the officer con=
cerned, saying that here is a young
man who has got a future before him,
who is planning the whole thing

;
o
]

-

this subject is humorous.

17 hrs.

Mr, Speaker: The hon. Minister
evidently wants to make a very dry
subject very interesting and therefore,
he has given these anecdotes

Shrl Karmarkar: Coming back to
my point, I would lock for the
operation of the Members of
House in the working of this
gramme. But there is one
risk in this programme unlike
other programmes.

Mr. Speaker: What is the difficulty
in Government's advising every An~e-
tor who is in charge of any dispens-
ary or hespital to assist in this
also? Instead of there being separate
clinics, each doclor must be told

sggg?
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about this also as part of his educa-
tion. Then, so0 far as this matter is
concerned, why sheuld there be sepa-
rate clinics? Similarly, even with
respect to leprogy treatment, where-
ever there is a hospital, = leprosy
unit can be attached to it; lepiosy can
be controlled today, though not cured
Why should this not be done. instead
of going on adding a number uf sena-
rate clinics?

Bhri Earmarkar: That is right
That would be the ultimate objective.
You have correctly anticipated what
is happening, because we really want
to generalise it new. If in every
hospital every doctor could know this
also, it would be & good thing. In
fact, at a meeting held of the Family
Planning Board, a suggestion was
made that a course on family plan-
ning as in leprory tuberculusis eic,
shouid be included so &s not to over-
burden the student and the curri
culum through which every sfudent
has to go.

The whole rationale of the family
planning clinics was adopted when it
was thought that the country might
not take it so readily as it has already
done. Now, really, the time has
come when we want to universalise
the programme, as you have said.
In fact, if I may say so with respect,
you have correctly anticipated the
situation. And we are trying to
request these family planning clinics
not only to tell everybody as soon
88 he or she comes, ‘Oh, do not have
children’ and thus give a negative
message, but we are asking these
doctors to look after the families.
Here in Delhi, our family Planning
doctors and their units undertook to
celebrate children’s programme on
14th November last, in ordar that
this might be considered not as some-
thing which advocates mere family
lUmitation and gives a negative mes-

the idea that is catching up very
And there, I would like to leave the
subject.

Then, I would like to refer to ome
or two important points that were
made during the course of the

appreciated. In fact, I might have
the liberty of referring to one matter
since it has been mentioned on the
floor of the House. There has been
& desire on behalf of the Members of
Parliament to have a scheme by
which they could have some benefits
of the Contributory Health Service
Scheme. I should not hide from this
House that I would wholly welcome
such a measure, But the only difi-
culty is this that different Members
hold different views and they would
like to switch on and off in the sense
that they would like to be members
now and not members three months
hence. If some system is evolved by
which a certain number of Members—
I do not say, and in fact, it will be

* unreasonable for me t. expect it, that

all the Members should join this
scheme; I do not—at Jeast half the
number of Members join it on a
permanent basis and on a reasonable
basis—I think the idea when it was
mooted before was that they should
pay Rs. 60 a year as health insurance
—no one would be more pleased than
I to be able to be of some service to
Members of Parliament.

Mr. Speaker: I understood him to
be very anxious about it.

Shri Karmarkar: I am sorry., 1
do not want to be disrespectful. Some
of them are anxious by turns; some-
times, they are and sometimes they
are not, and then they also say, it
is quite right to have treatment here
80 long as we are here, but what
about the scheme when we go back
home. I am hoping, and I am always
hoping, that half the number of Mem-~
bers will be amenable because ulti-
mately, if we are able to work a
acheme like this, it might be a model
everywhere.
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{8hri Karmarkar]

Before I part with this subject of
Contributory Health Service scheme,
I should like to give the House the
progress that this scheme has made.
As against 223,000 beneficiaries in
1954, we have now got on record
404,800. ‘The daily average attend-
ance at the dispensaries is now 10,676
as against 4,504 in 1954. As against
18 dispensaries in 19564, we have now
21. As for the number of doctors
employed, as against 11 at that time,
we now have 20; and as for special-
ists, we have 20, As for assistant
surgeons, as against 29 then wWe now
have §6. As agairst an expenditure
of Rs. 1591,000 (in round numbers)
in 1954, we now have an expenditure
of Rs. 39,74,400. But the income is
more encouraging; as against the
receipts to the tune of Rs. 7,51,472 in
1954, the income during 1957 was
Rs. 22,13,000. That is to say, against
a total expenditure of Rs. 39,74,400,
the income today is Rs. 22,18,000;
almost about a little less than two-
thirds of the total expenditure is
earned by the contributions. As you
know, the contributions are very
light, They vary frcm 8 annas in
the case of the lowest paid class of
government servant to Rs. 12 per
month in the case of the highest.

I am happy to tell the House,
though it might look like paiting one-
self on the back—one has to be
objective in dealing with this sub-
ject—that with the amenities that we
have given, I see round about me
amongst the clientele we are serving
a greater sense of satisfaction so far
as the non-outdoor patient service is
concerned, In a thing like this, the
number of out-door patients is large.
1 am afraid that this is a problem
which we shall have to face for some-
time, especially when we have almost
near-free service. Anything hap-
pens.

I do not mention this as a typical
example, but I would like to mention
an exmaple which shows the risks in
such servicee A girl of 16, when
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she was breaking her wisdom tooth,
was advised by some of her relatives
to get Injections under the C.HS,
scheme. Bhe, therefore, took a fancy
to save herself from pain. Someone
told her that pencillin could stop
the pain. I am afraid it was not a
very good advice that she got. She
took about 12 injections. With that,
the pain decreased and went off, but
the pain of the injections continued
for a longer time,

I am mentioning this to show how
cven the best treatment could be
abused, but by and large..,

Mr. Speaker: Did she get herself
injected by hersclf?

Shrl Karmarkar: Not by herself,
but by a competent doctor.

Mr. Speaker: The hon. Minister's
doctor, is at fault. Merely because
somebody wants injections, how can
the doctor give 12 injections?

Shri Karmarkar: You are entirely
right.

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha):
Did she belong to the Scheme?

Mr. Speaker: At this rate, people
will be afraid to go to the doctors.

Shri Karmarkar: [ am happy to
know that the Minister of Parlia~
mentary Affairs j» tuking a keen
interest. But the person did belong
to this scheme.

Dr. Pashupati Mandal: What about
permanent cadre of staff?

Shri Karmarkar: That is an import-
ant point, and a vexing point
7ill very recently ti« Finarce Min-
istry forbade us from making all
these servants permanent. In fact,
the Scheme was not permanent. It
bas now been declared semi-perma-~
nent and we are going ahead with
making three-fourth of the doctors
permanent in the first instance. . . ..
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Here 1 must express my gratitude
to the services of the doctors—the
personnel—though they get their due
remuneration and all that, they have
had to face public opiniom, which was
in some cases, unsympathetic. They
bore all that, and I must convey my
sense of appreciation 10 all the doc-
tors and to all those connected with
this organisation which has been the
first experiment of its kind and
which, I am happy to be able to tell
the House, is being done in a fairly
creditable manner.

I have now only five minutes in
which to deal with the general points
made. I shouid say that Shri Kodi-
yan's observations were very studied
and very helpful. In fact, I could
all along the line agree with about
80 per cent of the observations that
he made, except the ‘crap’ that was
there in parts of his speech. Other-
wise, I think his suggestions were
very useful, and if Members repre-
senting medicine and health affairs
on that side of the House are equally
informed-—are better informed—I am
quite sure that we on this side of the
House will greatly benefit from them.

I wish I had been able to say the
same thing about the observations of
my other hon. friend, Shri V. P.
Nayar. But time prohibits me from
going through &ll the observations
that he made. He referred to import
of drugs. I agree with him when he
says that as far as possible, we should
manufacture our own drugs required
by us. Recently, a scheme is under
consideration with Soviet representa-
tives for the manufacture of certain
drugs, and we have also schemes
with other countries. We do believe

"in the wholesomeness of making our
country sclf-sufficient in this matter,
as in others.

He also spoke about autonomous
institutions. I sm afraid I also do
not very largely fancy autonomous
fnstitutions within the Ministry, But
the All India Medical Institute has

been there. He referred to a Pro-
fessor of Surgery and Professor of
Medicine. It is only recently—I
think in the last month—that these
appointments have been made. One
of them, I think, is yet to take
charge, So there is no question of
his not been able to work, because
he has not yet joined. About the
Professor of Padiology, I partly
appreciatc what Shri V. P. Nayar
said. But his services are being
utilised in the best manner possible.
‘We are taking th: best services from
him.

1 am very happy that at long last
he has lixed an action which we have
taken on this side But I think
largely ncgative actions meet with
his approval. Negative though this
action waz, it was positive in a sense,
and we thought that it was best to
give notice to the architects not
because they belonged to a particular
nationality but because we thought

that the work rsight progress better
that way.

He referred to post-graduste edu-
cation and the rest. Everything that
should be swept away meets with
his general approval. I wish he
reads the other parts of the address
of the President of the Indian Medi-
cal Association which contains many
wholesome suggestions though he has
allowed himself to say some things
which are unreasonable, with which
my hon. friend has agreed.

Now, one point before 1 sit down.
I should not neglect it. That is the
point raised by Pandit Thakur Das
Bhargava and a number of our col-
leagues and by our friend Shri Bhag-
wan Din there. I am very happy to
see that a colleague of ours, who is
deeply inierested in the progress of
Ayurveda, has ectually visited the
Jamnagar Institute.



6420 Demands for Grants

[Shri Karmarkar]

on such sound lines and able guid-
ance that it deserves a little more
encouragcment by the Members of
“this House There was one expert
who was gathermg 1,200 plants. His
real job was to se¢t aside the spurious
from the real ones. Even apart from
that, he has been doing this precious
work and has had 1200 samples des-
cribed.

In another section, I saw someone
who is in no sease guilty of English
or allopathy—a sanskrit scholar. He
has been busy taking all the ancient
sanskrit texts and gathering informa-
tion on every little piece of item like
anatomic parts or names, or the
names of medicines and things like
that right down irom Rigveda and
the Atharwa Veda onwards to modern
times in sc far as ancient lore is
concerned.

An Hon. Member: What is the

good?

Shri Karmarkar; The good of it is
to gather wisdom wherever it comes
from. So the whole thing is inter-
esting. I am not only sure that it
will be helpful to us though we call
ourselves modern, but, in a historical
sense for the purpose of building up
the history of auncient medicine, it
will have a very great importance.

At a third section I saw certain
ailments taken wup for instance
panduroga. It imeans, in a general
sense, anaemia which can be of differ-
ent categories and for wvarious
reasons. There the patients are
treated in suddha ayurvedic way; but
the results are being checked by
independent allopaths, modern medi-
cine doctors, because the idea is to
put the process as a sort of research
work and to tell the world. They
are not trying to agree or disagree
because there is a temptation to agree
with whatever ayurvedic work is
being done if it is done by Govern-
ment. They might agree or disagree,
But they are objective. And, I can
see that in many cases—as a layman
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looking at the records—that cases
which had been described as pandu-
roga were treated by more vaids than
one in the old way and the results
achieved were satisfactory in, say,
1, 2, 3 or 4 tests like the haemoglobin
It would satisfy that test. But,
in some other respect, in some other
test, it would not satisfy. Things
like that and research work like that
are going on and I have no doubt in
my mind that work of that kind
should get the greatest encourage-
ment.

aid that is being
given to Ayurvedic institutions and
the rest, I will not tire the House
with the amounts of grants that we
have made. I will not also repeat
what I said last year with regard to
our output. My- friend, Pandit
Thakur Das Bhargava has said that I
am good enough but I am helpless.
Well, I do not agree with both the
propositions. Maybe I am not good
enough; but I do not think I am so
helpless as he imagines.

Regarding the

Coming to the subject the whole
point of view is this that during the
last 100 years we have been used
to a certain type of medicine. The
modern medicine has been there. I
entirely agree that it has been to the
detriment of the old system. I have
no doubt about it in my mind; but
things have taken that turn, Even
in modern medicine, the concepts of
60 years ago are different from the
concepts of today. There are peo-
ple in modern medicine who are old
enough—70 or 80—who are looking
with dismay at the tremendous pro-
gress that has been made by these
antibiotics.

Now, the problem before me, as an
individual or somebody with a high
responsibilty in Government, is this.
I know it as a matter of fact, that
even an ailment like pneumonia,
which carried away a large number
of patients some 10 or 15 years before,
is amenable to anti-biotics today.
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anti-biotic on a patient
is under my charge or shall I
off giving relief by saying that I
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The whole thing is like this. We
have to look upon that with an objec-
tive mind. If we have to help ayur-
veda in the way they mean, then we
may have to introduce some of the
approved ayurvedic medicines in
every one of our dispensaries and
civil hospitals. I have no doubt
about it in my mind. But, we can-
not gainsay the progress that has
been made by modern science. And,
I for one, am not prepared to do that.
Therefore, the Planning Commission
and the Government of India have
laid before them the safe proposition
that we should help such institutions
as deserve help. There may be
difference of opinion whether we have
done that or not sufficiently done
that; but, there it is and it is our
policy. We have kept our minds open
to receive wisdom from any direction
it may come from. We are not
suffering from any inhibition. We
also look upon it as a source of wis-
dom, But we cannot gainsay that
modern researches have been made
in this particular matter. °~ We have
to take whatever is best in the field
of medicine. If there is. some good
medicine, it does not matter whether
it was discovered in the United States
or England. If it is good enough for
the mankind it has got to be adopted
everywhere just as it is good for
them to adopt Ayurved if it is good
enough for us. We are prepared to
help all efforts being made in the
fleld of medicine, whether it is ayur-
‘ved or homoepathy or modern medi-,
cine. But we have to go slow. The
State Governments are going ahead,
sometimes alarmingly fast. We have
to go a little cautiously. As I have
said, if I may say so without hurting
anybody’s feelings, we have to keep
our heads cool. ‘This is a matter
which will benefit the medical fleld
and bring medical facilities to our
people. We cannot be wedded to
any particular doctrine, A surgeon
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who was sa the bone of  his
patient fifty years back will not do
it now. We cannot say that it is
good enough. We had to adopt the
modern medicine with all its anaesth=
esia asepsis and antiseptics. We
had to adopt it. Therefore, I beseech
all friends who are taking deep
interest in this not to allow an atmios-
phere to be created as if one is
hostile to the other whether it is
ayurveda. or modern medicine or
homoepathy or naturopathy. I do
not know some other pathy may
come. If you create a controversy,
I am afraid that in about five years’
time the country may suffer from &
new ‘patheosis’ or something like
that. Whereas we cannot gain light,
we shall be creating heat. That is
our position, -

If there are some other points,
there may be some other occasion
where I shall deal with them. I am
sorry to huve detained the House so
long. 1 am also sorry for not belng
able to deal with all the points made.
But happily for us in the fleld of
health there is nothing ¥nown as con-
fidential. I would be¢ wvery much
grateful not only for the comments
and criticisms—it is all for the good—
and helpful suggestions . but also if
the hon. Members take to this work
seriously in their constituencies and
I shall be extremely happy if they
ouster us with requests for aid and
offer help and co-operation. I also
thank you for your indulgence for
permitting me more time than I
really was entitled to.

Shri Jagdish Awasthi: How far
has the Government taken up the
recommendations made by the Chopra
Committee, Pandit Committee and
Dave Committee from time to time in
the systems of medicines concerned?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): Sir, if you allow me, I
will answer it Medicine, sccording
to us, is one subject, ‘That is to say,
it is not divided wup into compart-
ments, although there may be various
approaches to it. . An those
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approaches hove to be examined from
the point of view of what is called
the scientific approach. Therefore, we
examine ayurved and try to get the
most of it but apply the scientific
mind to its examination. We do not
mind how a person treats his patient
but we do feel that person must have
normal scientific education in the
normal subject: whether it is anatomy
or whether it is biology or physio-
logy and so on. He can treat any-
thing. But a person who does not
know what the body is composed of
internally and does mnot know many
things which are well konwn now-a-
days through modern science, we
consider, is not properly qualified for
any system. Therefore, having had
that basic scientific training, we wel-
come his adopting any method when
he has the training. But we think it
is not safe, unless that basic training
is given, for a person to be considered
whplly competent to deal with any
such situation.

Shri Tangamani (Madurai): With
regard to Ayurveda we are grateful
for the details given both by the
Prime Minister and the hon. Health
Minister. DBut, regarding Siddham
the Govisrnment of Madras has
recently started an institute in Tan-
jore May I know what is the
sort of help that the Centre is giving?

Shrl Earmarkar: I am sorry I
had forgotten to say something about
the Siddha system. We are looking
upon it also in the same way as we
do upon the other systems, We will
take the good that is there. In fact,
in Jamnagar there is also a section
dealing with that subject. I might
inform the hon, Member from Madras
that if there is any scheme that comes
up we shall be happy about it.

Some Hon. Members rose—

Mr, Speaker: All the points that

have been raised are answered fto’

the best of his ability,. Of course,

there may be still many which
remain to be answered. I camnot
allow every hon. Member to put a
question now. I have already allow-
ed two or three questions. 1 will
now put all the cut motions together.

All the cut motions were put gad
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-

. sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1858, in respect of
the heads of demands entered in
the second column thereof against
Demand Nos.—4T7, 48, 49, 50 and
121"

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.]

DeMaND No. 47—MINISTRY OF
Heavta

®hat a sum not exceeding
Rs. 12,57,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988, in
respect of ‘Ministry of Health®'".

Demanp No. 46—MzxpicAL SERVICES

“That a sum not exceeding
* Rs. 4,75,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1080, In
respect of Medical Services'™.

Demane No. 46—Pupric Hpavrs

“That a sum not exceeding
Rs. 12,00,72,000 be granted to the -
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1859, in
respect of ‘Public Health'".

Deteany No. S50—MiscrriLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF HEALTH.

“That a sum not exceeding
Rs. 80,31,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Miscellanecus de-
pariments and expenditure under
the Ministry of Health'".

Demand No. 121—CAPITAL OUTLAY OF
THE MIN1STRY oF HEALTH.

“That a sum not exceeding
Rs. 8,97,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Capital outlay of the
Ministry of Health’".

*PowER ProszcTs IN BHAKRA NANGAL.

Mr, Speaker: The House will now
take up the Half-an-hour Discussion.
The hon. Member who raises the dis-
cussion will have 10 minutes, the hon.
Minister will have 10 to 15 minutes
and the other hon. Members who
have given notices will be allowed one
or two questions.

Shri Harish Chandra Mathur (Pali):
Mr. Speaker, Sir, it 8 not only the
participating States of Punjab and
Rajasthan but the entire country is
really proud of this mighty and
majestic project of Bhakra-Nangal. It
is, as a matter of fact, symbolic of
our aspirations and determined effort
to rehabilitate our economy in a big
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being implemented, particularly in
respect of the power side. My ques-
tion iz related to the power project
and I will confine my observations to
that part only.

I had a simple question, whethér an
this project which has already cost us
crores and crores of rupees there was
any agreement between the two parti-
cipating States. We would like to
know what sort of arrangements have
been made for the outlay, what sort
of arrangement has baen made for the
management, what sort of arrange-.
ment has been made for the procedure
to be adopted. We only know in a
vague way that we have got a Bhakra
Control Board. I do not know who
appointed this Board. I do not know
to whom this Bhakra Control Board is
answerable, whether it is responsible
to the legislatures of both the States
or not.

You will find, Sir, that originally
this scheme was envisaged in 1046
and Rs. 75 crores was the estimated
cost. In 1949 it went up to Rs. 133
crores, in 195152 it was Rs. 156 crores
and in 1855-56 it was Rs. 170 crores.
We would like to know whether it is
the oligarchy of a few who plan and
spend as they like or they are res-
ponsible to the legislatures of the
States who are to bear the burden of
this big project. It is not clear whe=
ther the legislatures of these two
States were taken into confidence,
whether this ever-increasing estimats
was placed before them, whether their
consent was obtained and whether the
Bhakra Control Board is answerable
to the legislatures of these two States

Talking about the power side of it,
as far as generation of power is con-
cerned it was agreed that it will
be programmed and scheduled im
a manner that will enable both
the participating States to receive
the benefit of it simultaneously.
It was in 1883 that the pro-
gramme was approved. But you will
be surprised to know that just the

*Half-An-Hour Discussion.
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next day of the approval being con-

veyed, the Planning Commumsion sent
a directive that so far az the Rajas-
than part was concerned, it should be
kept in abeyance, just to ascertain
whether it was productive or not. I
do not know whether it is envisaged
under the agreement that even after
a decision had been arrived at another
decision could be taken unilaterally by
the Central Government and a pan
of the implementation of the power
project could be kept in abeyance.
But it was done.

However, a commiitee was appoint-
ed, and that committee recommended
that this project was productive and
it should be taken wup. You will be
surprised to know that it is not only
that the Rajasthan Government has
gone absolutely uncared for and 1gnor-
ed but deliberate efforts have been
made to sabotage the progress of work
tn the Rajasthan State. I know I am
making & very serious charge. Itisa
very grave charge to say that a deli-
berate effort was made to retard the
progress of the project in a particular
State. But with all the sense of res-
ponsibility I make the charge, the
allegation. It would be sheer madness
to say that the Centre or even for
that matter, the Government of
Punjad was a party to it, But I do
maintain that it has happened like this.

In 18556, after everything was settl-
ed; the transmission lines were to pe
constructed right up to the feeding
puint. That work was entrusted to the
Government of Punjab. 1 do noi
know for what reason. I do not know
what is the position of Rajasthan in
this matter. It was entrusted to the
Government of Punjab, I am told.

Mr, Speaker;: FEven inside Rajas-
than?

Shri Harish Chandra Mathur: Upto
the feeding point

power was taken, the Punjab
Chief Engineer placed orders for the
construction of certain towers in the

Amritsar workshop. It
and they informed the
ernment and the Central Government.

After a little haphazard work in the:

workshop, the work was stopped on
these towers. And nobody knew
anything about it. Neither the Centre
nor the Rajasthan Government knew
anything about it The Rajasthan
Government possibly went to sleep,
and they were awakened in 1057, only
to know that nothing had been done
and the work which had been started
had already been stopped. .

It is almost fantastic. I do not
know what sort of arrangement existed
under which such criminal negligence
on the part of one and criminal overt
act on the part of the other to retard
the progress could be possible. The
Bhakra-Nangal Board which 1s
supposed to manage the thing is abso-
lutely unaware of the whole situation.
Even after that, they wanted certain
transformers. A member of the Cen-
tral Water and Power Commission
who had gone out to foreign countries
for procuring the eguipment for the
Heavy Electrical Equipment Factory
at Bhopal, was asked by the Rajasthan
Government to procure the transfor-
mers. But the Chief Engineer of Pun-
jab, who was with the Member, stated
that these transformers need not be
procured because the service station
equipment for the project would be
available any time and that the trans-
tormers were superfluous. And so,
the transformers were not obtained.
But the result today is that the service
station equipment is not there. 'lThe
transformers are not there, The entire
area of Rajasthan which should have
recelved the electric supply in April,

956, has not received it to this day.
I am doubtful whether it has any

was in 1955,
Rajasthan Gov-
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and how it is being conduected. are other beneficiaries also. I have
I asked the hon. Minister who is so not the time to tell you how the other -
Synamic and who is 50 helpful and beneficiaries are being assisted to get
who is always trying Lo amswer me, a better supply and also get a pre-
for a certain information on transmis- ference even over the
sion lines in respect of the Bhakra- States. I shall not mention at the
Nangml and Chambal, and inspite of present moment the fertiliser factory
taring for four months to collect the and the heavy water factory which is
fhformation, he has not been able to being established at Bhakra-Nangal;
collect it. This clearly indicates that there is a tussle going on about the
there is something very rotten which rate at which the electricity should be
must be remedied. supplied. Who is the deciding autho-
rity? 1 would like to know.
8ir, apart from this, we would like
to know what ‘steps are being taken
now to ensure that the leeway is made In spite of the fact that Rajasthan
good in future. What steps are taken has to receive only about 15,000 k.w
to punish the officers for corruption, Delhi has already got 20,000 k.w. and
where not only one or two indivi- Delhi is insisting on another 4,000 k.w.
duals are concerned, but where welfare Rajasthan which should get preference
of a few thousands is concerned? does insist that this 4,000 k.w. should

;

going to take sgainst those officers,
those high officers, who have just
retarded the of the entire

not got the electricity in the good year
1958; the result is that we are spend-
ing in Rajasthan lakhs of rupees more
on absolutely out-dated power-
houses, because they have to continue
the generation. The cost of genera-
tion is more than ten times of what it
would have been otherwise. It is not
able to catch up with the industriali-
sation which would have been there.

We would like to know whether all
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not be made available to Delhi.
Rajasthan has got a preferential claim,
and it should be given to Rajasthan.
But I understand that the Centre is
insisting that this power should be
made available to Delhi.

1 would like the Minister to throw
light on all these points, .

Bhri J. R. Mehia (Jodbpur): My
hon. {friend Shri Harish Chandra
Mathur has almost covered the entire
ground, and, therefore, I shall only

try to formulate what he has said iny.~

the form of questions.

An Hon. Member: There iz no
quorum.

Mr. Speaker: Hon. Members should
continue to sit in the House. If one
after the other goes away, then they
will take away the guorum.

Shri J. R. Mehta; I want to know:



Nangal should have been
made available by April, 1058,
but that, ag a matter of fact,
it has not been made avail-
able so far;

(iii) what factors were respons-
ible for the inordinate delay
in either case, and if the delay
was due to callous or deli-
berate neglect or indifference
on the part of some officers,
as suggested by the hon.
Member who initiated the
discussion, what action Gov-
ernment propose to take
against them; and

(iv) what action the Central
Government contemplate to
take to expedite matters now,
and to make amends for the
delay so far as this may be
possible.

Further, will Government be pleas-
ed to give an assurance that no power
from Bhakra beyond what has already
been agreed to by the participating
States will be given to other States
or localities without similar consent
on the part of the participating States
and that if any extra power is avail-
able, the needs of Rajasthan will be
given preference?

Shri Rameshwar Tantla (Bikar): I
want to ask two questionr in regard
to the Bhakra-Nangal project. The
first question is this. What are the
reasons for the delay in the supply
of Bhakra-Nangal power to Rajasthan,
and by what time will the full supply

the Bhakra-Nangal power, for dis-
tricta like Sekawati and Churu where
the land is high and no canal is pos-

-
g
§
1
5
:

in Bhakra Newga! 6442
The Ministor of Irrigation
Power (Bhri s :.
Speaker, Sir,
with mymzﬁmd.
Chmﬂnllathur
delay, and I mlgh
!1- which cannot beiunim

d y
nlhetupplyofpawertoﬂm
is concerned. I am extremely
assure him that
this Minis!

Plﬂl)li!._
outset, 1 agree -
Bhl‘lﬂlrldl'
has been
e agree,
80 far

soITY
about it. I can t ever
since I have taken up try
right during the Jast ten months I do
not know how many letters have been
exchanged that that part of proj
should be implemented both by Raj
asthan and Punjab as quickly
possible.

eet
as

Now, in the few minutes at my
disposal, I would tell him what exact-
ly is the position. One thing which
possibly I might deal in my reply to
the cut motions day after tomorrow
is-that so far as this arrangement of
the Control Board iz concernmed, I am
not very happy about it. The legal
sanctions behind it etc. are matters
which really call for some kind of
explanation. But there it is. The
House has done it, accepted it and it
is going on. Therefore, I do not wish
to take the time just now to say
exactly how it could be done because
it relates to two States and not one
State.

Now, I could assure the hon. Mem-
ber about one thing. He raised the
point ag to whether there was any
agreement between the Rajasthan
Government and the Punjab Govern-
ment as to the allocation of this
power etc., and at what stage it had
come. I must say that no formal
agreement has been executed so far
between the Government of Punjab
and the Government of Rajasthan.
agreement does exist in re
sharing of the expenditure and
benefits (Interruption). He will just

i
a
552
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A decision was taken as far back
“mg 19861 according to which each
- partner would be entitled to receive
a8 a matter of right, subject to the
use in its own area up to a maximum
of the electricity available, calculated
in proportign to its share of stored
water supply. This decision was taken
- by the Bhakra Control Board on
which Rajasthan is represented. It
was formally confirmed by the Gov-
ernment of Rajasthan and formally
concurred in by that Government in
1951, In accordance with this decision,
the share of Punjab and Rajasthan in
the electricity produced from Bhakra
is 8478 per cent. for Punjab and 15-22
per cent. for Rajasthan. I have
. intimated this in reply to a question
that was asked.

But this proportion is, however, to
be calculated after deducting the
allocation made to a common pool
which consists of power required for
the Nangal Fertiliser Factory, Delhi,
water and so on. Now, that also has

" been decided by the Control Board.
Therefore, the common pool has to be
removed first before we come to the
proportion as to how power is to be
allocated between Rajasthan and
Punjab States. Whether it was good
or bad is a different thing, but the
Control Board, being in supreme
command so far as that part of it is
concerned, have done it, and Rajas-
than is a party to it.

So far es the actual instrument is

concerned, it hag got to be entered.

into by both the States. No doubt,
there has been some delay in the exe-
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I think the fault lies on both sides,
because there is something that
Punjab hag not done and there is
something which Rajasthan has not
done. The supply of power to Rajas-
than has to be transmitted through
various transmission lines, some of
which were 10 be constructed by
Punjab, and others by Rajasthan. The
transmission lines from Hansi .to

stations are to be constructed by the
Punjab Government, as he rightly
said. The lines from Rajgarh to
Ratangarh and from Ratangarh to
Bikaner together with all the asso-
ciated sub-stations and the entire dis-
tribution system for supply of power
from Sri Ganganagar, Rajgarh, Ratan-
garh, Bikaner etc. are the responsibi-
lity of the Government of Rajasthan.
Both the State Governments, namely,
the Punjab Government and the
Rajasthan Government have failed,
each in implementing that part of
their responsibilities in this connec-
tion, It is extremely regretful that
for various reasons, the construction
of these lines, their associated sube-
stations and the distribution scheme
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(2) the necessity of rectifying cer-
tain technical defects discovered in
the prototype towers; and

(3) the non-availability of steel for
fabricating the transmission towers.

Now, this is the difficulty that comes
at every stage. If the steel is not
available, with the best will in the
world of this Ministry, and also the
hon. Member, things cannot progress.
The difficulty is being slowly obviated.
As the House is aware, there is an
overall shortage of steel in the coun-
try and special types of steel are
required for the transmission towers.
In spite of our best efforts in this
regard and of the co-operation given
to us by the Iron and Steel Controller,
we are still short of about 488 tons of
steel required for this purpose, out
of a total of 1,800 tons. Though the
primary responsibility for the exten-
sion of the transmission lines in the
Punjab area rests with the Punjab
Government, I am advised that even
though these lines had been construct-
ed and the power made available to
Rajasthan, Rajasthan is wunable to
make use of any power because of
lack of distribution and transmission
system, in their own areas, except
with a possible utilisation of 1500 k.w.
only in the town of Sri Ganganagar;
and perhaps they might have also
utilised about 500 to 1000 k.w. in
Pilani, But again the distribution line
between Rajgarh and Pilani is not yet
ready.

After allowing reasonable time for
the supply of materials and the con-
struction of transmission lines, it is
estimated that the Rajasthan portion
of the work may be completed by
mid-1959, by which time also the
Punjab portion will be completed.
Therefore, the hon. Member will
agree with me that out of the 15,000
or 18,000 k.w. which will be the power
that Rajasthan State will receive, they
could have used by any stretch of
imagination only 1500 k.w. in one
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place, another 500 k.w. in anothgl:
place, that is, Pilani. .

Shri Harish Chandra Mathur: This
was the demand in 1949 and if they
had received they would have taken
up not 500 but 1000 k.w. :

Shri 8. K, Patil: The hon. Member
is just bringing a pointed reference to 9
it. The availability of steel is really
the stumbling block; without it these
things could not be done. (Interrup-
tion).

He can ask questions and I will
answer him. But, now, I may be cut
in the process of argument,

What about the non-participating
States and places like Delhi and the
common pool, where they come in
preference to others. The hon, Mem-
ber will agree with me that this was
at the suggestion of the Control Board.
It may mean that a few years ago
the engineers had not thought that the
power that will be generated in Nangal
would be consumed very soon. On i
the contrary, they were thinking tHat
possibly it may not be consumed and
they requested the Delhi Administra-
tion and the Central Government not
to produce power in Delhi by diesel |
engines or steam or whatever method
it may be because the Bhakra-Nangal
power would be available and they
wanted a market for that. Therefore,
the plans which the Delhi Adminis~
tration and the Central Government
had in regard to this city of Delhi
were set aside in order that we could
get this power from them. It is at
the request of the Control Board, in
which both the participant States are
there, that this has been done. And.
surely, Delhi is also entitled to some
amount of power although it may not
be a participating State; also Himacha
and other places. But, that is not at
the cost of Rajasthan, thouygh, ulti-
mately, it may mean that it may make
a difference of 2,000 to 3,000 k.w. i
the proportion in which the power
given. Therefore, this has been don
It is not that something that was due
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to Rajasthan was taken to Delhi. It
was not so. Delhi is entitled to
60,000 kws. out of this total pool. We
are drawing only 20,000 kws. today.
Delhi is anxious that it should have
40,000 kws. almost immediately if it
could get it. If I can really guess as
to what the power load of Delhi
would be in the near future, I would
think it is somewhere of the order of
100,000 kws. not only 40,000 kws. How
garrulous and noisy the cities are, and
particularly, the capital city. The hon.
Member would not be sitting here for
one moment if Delhi is kept in the
dark and Delhi's requirements are not
met. That is the reason as to why
this is done.

I do not want to take the time of
the House any more. If anything is
left out, I can tell him that I would
deal with that when I reply to the
cut motions, the day after tomorrow.

But he has made a point that Rajas-
than is giving crores of rupees and
getting nothing. Nothing like that. If
he knows the figures, he will be con-
vinced. After all, no State will be
asked to pay unless it has got the
benefit. Anything might be decided
but the liability will be in proportion
to the advantageg that they have got
or will be getting in the future,

The Bhakra power house cost a total
of Rs. 19°33 crores, Punjab’s share is
Rs. 16°39 crores and Rajasthan's share
is Rs. 2:94 crores. The Nangal Power
House costs Rs. 15 crores. Punjab’s
ghare is Rs. 12'80 crores and
Rajasthan’s Rs. 2:29 crores. The
total cost of the transmission system
is Rs. 21'47 crores. Punjab’s share
is Rs. 16-98 crores and Rajasthan’s
Rs. 449 crores. So far as the power
section is concerned, the tfotal comes
to about Rs. 55:90 or Rs. 56 crores out
of which Rs. 46'17 crores is the share
of Punjab and only Rs. 9'73 crores is
the share of Rajasthan. Up to the end
of December 1957—I am not talking
of 1954 or 1956, it is only two or three
months back—a sum of Rs. 3837
crores were spent on electricity
portion, out of which the share of
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Rajasthan is only Rs. 1'41 crores. The
hon. Member would then agree with
me that although in totality, their
liability would be somewhere of the
order of Rs. 10 crores, they have paid
about a crore of rupees.

I will wind up by saying this. I
agree that they have spent in buying
this outmoded equipment some money
and if it stops at any time it may not
be sustaining relief or satisfaction to
Rajasthan. But we are trying to
remedy the situation as quickly as
possible and if we cannot do it in time
it is for the reasons given here. If
anything is left out, ag I said, and if
the hon. Members raise these points,
I shall be glad to reply to them when
I talk on the cut motions.

Shri D, C. Sharma (Gurdaspur):
The point which the hon. Member
made so far as Punjab is concerned,
is totally unjustified.

Shri Harish Chandra Mathur: I
want to know whether the construc-
tion of the towers was stopped with-
out information to Rajasthan or the
Bhakra Board. What is the account-
ability of the Bhakra Control Board
to these legislatures?

Shri S. K. Patil: It is rather very
unfortunate: where these control
boards are concerned because our
States have not yet learnt the art of
doing werk together. In a big coun-
try like this, it is the first essential
thing; they have to learn this. When
I say this, I am not criticising the
State Governments. When we do
something in co-operation, all the
States that are participants must
learn the first lesson that it is out of
co-operation the results will accrue.
If they have not done so—and some-
times they appear not to have done
so—surely the fault is not that of the
Government of India. We are not in
the position of a sort of a ring master
here wanting every State to do things
in a particular fashion. We can advise
them, but it is their will ultimately
that will prevail,
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earlier. Today, I have no objec-

Pandit Thakur Das Bhargava (His-
sar): Sir, I do not want to depart
from the rule. We will put the ques-

tions tomorrow. The Minister 2
almdyla.ldﬂnthevﬂlm._q:_q

Mr, Speaker: Very well The qu
tions may be put tomorrow.
17°51 hrs.

The Lok Sabha then adjourmed
Eleven of the Clock on Tuesday, '
25th March, 1988.
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